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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OF INDIA
Thursday, 12th April, 1951

The House met at a Quarter to Eleven 
of the Clock

[M r . D epu ty -Spea ker  in  the Chair].
ORAL ANSWERS TO QUESTIONS

T r a in  D era ilm en t  '
Sbri Sidhva: (a) Will the 

Minister of Railways be pleased to 
siatfi whether a B. N. Railway train 
which left Bombay on the 22nd 
December 1950 was derailed at Man- 
harpur station?

(b) If so, what were the reasons 
and was any damage caused?

The Minister of State for Transport 
and Railways (Shri Santhanam;) (a)
Yes; three bogie carriages of 1 Down 
Calcutta Mail, viz., the 2nd, 3rd and 
the 4th from the engine derailed at 
Manharpur station at about 4-0 hours 
on 23rd December, 1950.

(b) The accident was caused by 
the breakage of a journal of the 
luggage van which was second from 
the engine on the train. The approxi­
mate cost of damage to rolling stock 
and permanent way amounted to 
Rs. 5850.

Shri Sidhva: May I know whether 
this was the only one accident to this 
train or whether there were more 
than one accident?

Shri Santhanam: At one time I 
think a train can have only one 
accident.

Shri Sidhva: I could not follow the 
answer, Sir.

Mr, Deputy-Speaker. There can be 
only one accident to one train at •'tne 
time.

Shri Sidhva: Am I to understand 
from the hon. Minister that from 
30 P.S,
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Bombay to Jamshedpur (where this 
accident occurred), there was only 
one accident? May I know whether 
there was another accident immediate­
ly the train left near Kalyan as a 
result of which the train lyas detaintd 
for four hours?

Shri Santhanam: This particular 
question was about derailment at 
Manharpur station and I have given 
the reply. Now he has come to Kal­
yan—I have no information about any 
accident near Kalyan.

Shri Sidhva: My question relates to 
the same train and the same Railway. 
My point is this. This train left 
Bombay on the 22nd December and 
arrived at Kalyan where it was de* 
tained for four hours.

Mr. Deputy-Speaker: Why could it 
not have been put down as part of 
this question? .

Shri Sidhva: But is it not germane
to the question?

Mr. Depaty-Speaker: I  find hon. 
Members want to reserve something 
to spring a surprise upoa the hon. 
Minister. The present question could 
have been put down as a part of the 
main question so that the non. Minis­
ter could come prepared.

Shri Sidhva: He should have come . 
prepared.

Mr. Deputy-Speaker: The train may 
be a small one but the railway line 
may run to thousands of miles. Is 
he to be ready with information on all 
the accidents on the route?

8hri Sidhva: No, accidents to that 
particular train.

Shri Santhanam: Owing to this 
accident the 1 Down train was delay­
ed by 4-20 hours ai all the other 
stations.

Shri T. Hnsaln: Has any Judicial 
departmental enQUiry botn mmM
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Shrl Saiitluuiaiii: There was no loss 
of life or injury, and therefore there 
was no Judicial enquiry. Of course, 
all such accidents are enquired into 
departmentally.

. S ugar  Control

*3061. Shri Sidhva: (a) Will the 
Minister of Food and Agriculture be 
pleased to refer to the announcement 
made in the last session that certain 
instructions were sent to various State 
Governments regarding the control of 
sugar and state how many States 
have accepted and followed the gov­
ernment of India's instructions regard­
ing sale of sugar in the open market?

(b) What steps have Government 
taken with those States which have 
not yet followed the Government of 
India’s instructions?

The Minister of Food and Agricul­
ture (Shri K. M. Munshi): (a) The
Government of India’s policy regard­
ing free sale of sugar side by side 
with rationing has been implemented 
in all the States.

(b) Does not arise.
Shri Sidhva; May I know if the 

hon. Minister can tell me that in all 
the States in the free market sugar 
is available in any quantity that the 
consumer desires?

SIrl K. M. M nns^ How can I say 
In any quantity? whatever quantity 
is there, is available.

Shri Sidhva: What is the total 
quantity released? Can I have any 
idea? t

Shri K. M. Munshi: Fifty thousand 
tons.

W aft
aftr ftrsi< W!Tr̂  ^  «rrm i
wf ^  ’TT ftuT t

?

[Shri Dwivedl: Whether the luotas 
of sugar allotted to the confectioners 
are given at the control rates or at 
the black market rates?]

Shri K, M. Munshi: It has been the 
practice to allot a very small quota 
of rationed sugar to the halwais, I 
don’t think there Is control on the 
price of this and I don’t think in India 
it is possible to do so.

«To WfW m VT ^  ^

[Thakur La! Singh: Whether the
Government are contemplating to dis­
continue the allotment of quotas in 
view of the fact that sugar can be 
obtained easily?]

Shri K. M. Munshi: As a matter :>f 
fact, that was under consideration, 
but this year there was a sort of an 
assurance given that we will ration it 
on the old scale. So it was thoug)it 
inadvisable to do so.

Shri M. C. Shah: May I know how 
much sugar has been imported and 
whether that quantity has been i>ul; 
in the free market?

Shri K, M. Munshi: The quantity 
imported,—of which the exact figure 
I cannot trust my memory to say, 
but I said it on the last occasion—is 
part of the Government ration stock.
It is not to be on the free market.

Shri Bharati: M ^  I enquire what 
is the total quantity released in the 
State of Madras for open market 
sale& from the mills in Madras?

Shri K. M. Munshi: Notice.
Shri Rathnaswamy: May I know 

whether the existing restrictions on 
the price and movement of sugar have 
been removed within the Bombay 
State?

Shri K. M. Munshi: The inter-state 
ban with regard to sugar was imposed 
in view of our experience in 1949 
when a considerable amount of sugar 
was smuggled out of the country. The 
Inter-state ban was put four 
months ago. Now we are trying 
to revise it In view of the fact that 
the sugar season is coming to an 
end, but some kind of Intir-state ban 
will have to be imposed, otherwise 
we might have a repetition of what 
happened in 1949.

Shri Rathnaswamy: Is it a fact that 
the ban on the production of khand- 
aari sugar has also been removed?

Shri K. M. Munshi: I don*t think 
there was any ban on the production 
of khandsari, but as regards its 
inter-state movement the matter is 
under consideration.

Shri Chattopadhyay: May I know 
whether instruction has been issued 
to the State Governments to issue 
sugar in the rural areas on production 
of ration cards and whether that 
instruction is followed by the U.P. 
Government?
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Shri K. M. Mimslil: I should like to 
have notice of that question.

Dr. Deshnmkh: May I know what 
are the diflaculties in lilting the con­
trol on sugar at the present time, and 
does not the hon. Minister think that 
if the control is lifted sugar wiU be 
available at cheaper rates?

Shri K. M. Manshi: 1 think the hon. 
Member should give me an opportu­
nity to collect the facts and think over 
the matter.

Shri T. N. Singh: May I know 
whether Government have made any 
study of the trend of prices in regard 
to uncontrolled sugar and whether it 
has been going up?

Shri K. M. Munshi: The Gpvern- 
ment is watching the trend of prices 
of the free market sugar. When cer­
tain releases are made naturally, the 
prices go down, then after a few 
months or a few Weeks the prices 
tend to rise.

Shri Sidhva: May I know whether 
it is the Intention of the Government 
to keep the imported sugar in reserve 
and not put it in the free market?

Shri K. M. Munshi: It is not so. 
As soon as that comes that is released 
and what is produced in the country 
is kept back. The idea will be that 
if we go on as economically as this 
there will be a fair carry-over in next 
November.

Sardar Soehel Slnffh: What is the 
total additional production of sugar 
over and above the 107 per cent, 
which the mills are expected to 
supply to the Government for ration­
ing purposes?

Shri K. M. Mnnshl: Well, there has 
been an excess of production over 
the basic quota. I am referring to 
the basic quota.......

Sardar Soehet Singh: Not the 107 
per cent?

Shri K. M. Mnnshi: No, and the 
basic quota has been a little different 
according to the year, 194W9 or
1949-50. But the present one is about 
one lakh tons.

Shri T. N. Singh: Are Government 
aware that out of the released uncon­
trolled sugar, there is a tendency for 
quite a big proportion to go down into 
the blackmarket for cornering pur­
poses?

S&ri K. M. Mnnshi: I do not know 
all that. All that I knew was that 
there was a certain amount of black 
market in this free sugar.

Shri Bharati: Was there a basic 
quota fixed originally and was it sub­

sequently increased? Also, havt 
releases of sugar for sale in the open 
been started for Madras State and if 
so, since when?

Shri K, M. Munshi: In the month 
of February, there was a notification 
setting out the basic quota for each 
factory. Since then, a certain pro­
portion is being released subject to 
the general reserve, so that in case 
the shortfall is greater Government 
can meet the situation. So far as
Madras is concerned, I want notice.

A dulteration o r  Ghee

*3062. Pandit M. B. Bhargava: (a)
Will the Minister of Food and AgriciU-
ture be pleased to state whether the 
Government of India have appointed 
a Committee for finding out ways and 
means to put a stop to the adultera­
tion of pure ghee by admixture of 
Vanaspati and vegetable oils as 
announced by the hon. the Prime
Minister in the autumn session of 
Parliament in connection with the 
non-official Bill for the prohibition of 
the manufacture and import of
Vanaspati?

(b) If so, who are the Members of 
such a Committee and what progress 
has this Committee made in it« work 
and by which date is it likely to sub­
mit its report and if no committee has 
been appointed, what are the reasons 
therefor?
"Tphe Minister of Food and Agricul­
ture (Shri K. M. Munshi): (a) Yes.

(b) The following are the members 
of the Committee:

(i) Hon. Shri M. Thirumal Rao, 
Deputy Minister of Food and 
Agriculture... Chairman.

(U) Shri Prabhu Dayal, Himmat- 
Singka, M. P. Member.

(iii) Pt. Thakur Das Bhargava,
M. P. Member.

( iv )  Dr. S. S. Bhatanagar. Secre­
tary to the Government of 
India, Ministry of Natural 
Resources and Scientific Re­
search. Member.

(r) Dr. V. N. Patwardhan, Direc­
tor, Nutrition Research Lab­
oratories, Coonoor. . Member.

(vi) Dr. V. S. Subramanian, Direct­
or. Central Food Technical 
Research Institute. . Member.

(vU) Dr. N. N. Godbole, Direct­
or of Industries. Rajasthan 
Union. Member.

(viii) Dr. D. V. Karmarkar, Tech­
nical Adviser, Ministry of 
Food and Agriculture. Member 

(Secretary).
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The first meeting of the Committee 
was held on 10th April, 1951, and it 
is not possible at this stage to say 
when the Committee will be able to 
submit its report. Dr. P. C. Ghosh 
was requested to be a member, but 
be has declined. It is proposed to 
appoint Shri Satis Chandra Das 
Gupta in his place. It is not possible 
at this stage to say when the Com­
mittee will be able to submit its re­
port, but it is going to do it as eorly 
as possible.

Pandit M. B. Bhargava: When was 
this Committee appointed?

Shri K. M. Munshi: It was announc­
ed on the 21st February 1951.

Shri Sohan Lai: Since appointment, 
how many times has it met?

Shri K. M. Monshi: It will meet on 
the 14th of this month.

Dr. Ram Subhag Singh: In view of 
of the fact that the health of the 
nation is fast deteriorating on account 
of adulteration of ghee, may I know 
what action Government propose to 
take to check adulteration?

Shri K. M. Munshi: The Committee 
is entrusted with the task of finding 
out ways and means of preventing 
adulteration. All the steps Govern­
ment could think of have already been 
taken.

Dr. Ram Subhag Singh: When is 
the Committee expected to complete 
its work?

Shri K. M. Mttnshi: As early as 
possible.

Pandit M. B. Bhargava: What is ihe 
reason for such a long delay in the 
appointment of the Committee?

Shri K. M. Munshi: As a matter of 
fact, it was proposed to appoint the 
committee several months before Feb­
ruary, but there was a lot of difficul­
ties. Then a Conference was held to 
find out a via media, and it was 
thought that there was no necessity 
for having a committee appointed. 
But that did not succeed. Last time 
all this was mentioned when the 
Bill of my hon. friend Pandit Bhar­
gava came before the House.

Shri T. Husain: Have our Research 
Laboratories succeeded in inventing a 
suitable colour for preventing adulte­
ration of ghee?

Shri K. M. Munshi: Several devices 
have already been adopted including 
the adding of 5 per cent, of sesamum 
oil. With regard to colour, experi­
ments are going on stHl m d  a sort r t  
colour has also been devised which It 

r be possible for us to adopt.

Shri T. Husatn: What are terms of 
reference of this Committee?

Shri K. M. Munshi: Tliey are: (1) 
to examine the extent of adulteration 
of ghee with Vanaspati and other 
products; and (2) to suggest measures 
to eliminate or minimise adulteration 
of ghee with Vanaspati.

Shri T. N. Singh: Is it a fact that 
barring one person there is no che* , 
mist at all on the Committee, though 
it contains a large personnel?

Shri BL M. Munshi: I do not pre­
tend to be a chemist, but these were  ̂
the best names that Government could  ̂
find on recommendation by several / 
persons.

Shri Chattopadhyay: Will the com­
mittee go into the question of the 
admixture of buffalo ghee with cow 
ghee? .

Shri K. M. Munshi: After the Com­
mittee has finished its deliberations, 
it  will be a case for the House to go 
into and find out.

Manufacture of Vahaspati

•3063. Pandit M. B. Bhargava: WIU 
the Minister of Food and Agriculture ;
be pleased to state: j

(a) the number of factories engag­
ed in the manufacture of Vanaspati;

(b) their total productive capacity, 
the actual quantity and the value of 
outturn during the years 1940—1950;

(c) the quantity, kind and value of 
the raw material used in the manu­
facture of Vanaspati during these 
years;

(d) the approximate amount of J  
money invested in such factories in 4i 
machinery etc.;

(e) the wholesale and retail prices 
at which Vanaspati was being sold in 
the market during these years;

(f) the total quantity of pure ghee 
produced in the country during these 
years; and

(g) the price at which it was being 
sold in the market?

The Minister of Food and Agricul­
ture (Shri K. M. Munshi): (a) 47.

(b) Their total productive capacity 
is 3,30.228 tons per year. A state­
ment showing the actual out-turn and 
its value during the years 1940—50 is .^ 
placed on the Table of the Hoiwe. 
[See Appendix XXI. annexure No.
33. L]

(c) A statement showing the q u ^ -  
tity and value of the raw material
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used during the years 1940—-50 is placed 
on the Table of the House. [See 
Appendix XXI, annexure No. 33. II.]

Separate figures for each kind of oil 
used are not ava il^ le . The Vanas- 
pati factories use mainly groundnut 
oil. Since 1947, it is obligatory on 
all factories to use at least 5 per 
cent, of sesamum oil. A very small 
quantity of (‘•otton-sced and coconut 
oil is also utilised by the industry.

(d) Approximately Rs. 22 crores.
(e) The wholesale and retail prices 

of vanaspati in Bombay market since 
1945 are given in a statement placed 
on the Table of the House. [Sec 
Appendix XXI, annexure No. 33. III].

The prices prior to 1945 are not 
available.

(f) The production of ghee in 1940 
was estimated at 4,93,277 tons for 
undivided India and in 1945 for divid­
ed India at 4,09,368 tons. No such 
estimates are available for other 
years.

(g) Two statements showing the 
annual and monthly wholesale prices 
of ghee in certain important centres 
in India during the years 1939-1950 nre 
placed on the Table of the House. 
[See Appendix XXI, annexure No. 
33, IV.]

Pandit M. B. Bhargava: What Is the
percentaj^e of increased in the price of 
pure ghee during these years?

Shri K. M. Munshl: A statement is 
laid on the Table of the Hoj^se giving 
the prices of ghee. I cannot vouch 
for their being in respect of pure ghee. 
Roughly, prices have gone up by 
400 per cent, in different states.

Pandit M. B. Bhargava: What is the 
basis for the estimation of ghee pro­
duction? Are these statistics main­
tained?

Shri K. M. Munshl: The market­
ing Adviser investigated into the 
whole matter and he came to the 
conclusion—it is contained in his re­
port published in 1945—that the ghee 
produced in the country was about
400,000 tons.

Pandit Miinishwar Datt Upadhyay:
What is the acreage of land under 
cultivation of raw materials for 
Vanaspati?

Shri K. M. Mnnshi: Notice.
Pandit Thakur Das Bhargava: What

are the respective prices of the part 
of machinery used for refining ground 
nut oil and the machinery used for 
hydrogenation?

Shri K. M. Munshl: I require notice.

Shri Barrow: How many workers 
are engaged in this indust^?

Shri K. M. Munshl: Notice.
Pandit Thakur Das Bhargava: Is it

a fact that only 10 per cent, of the 
machinery is used for hydrogenation?

Shri K. M. Munshl: I have not got 
the figures.

Shri Karunakara Menon: What is 
the percentage of ground nut oil pro­
duction in the country that goes for 
the manufacture of Vapaspati?

Shri K. M. Munshl: I laid the 
figures on the Table of the House 
last month. I do not remember them 
Just now.

Shri Sldhva: May I know if in case 
the production of Vanaspati is stopp­
ed there will be sufficient quantity of 
ghee available for the public? If so. 
at what price?

Shri K. M. Munshl: In my opinion, 
the one has no bearing on the other.

Shri Jhunjhunwala: What is the 
policy of Government for starting 
more factories . for manufacturing 
Vanaspati?

Shri K. M. Munshl: So far Govern­
ment have not that under considera­
tion.

if t  fW ft : W T | f
P f v ro fh r ^  fn m tfw r  
i t  iW  % IRT ^  wltx HfWf % OT^TT- 
^  ^  f  ^ 4  i r f tR t  v t  OTifhr

i f

[Shri Dwlvedl: May I know whether
Vanaspati or pure ghee is used in the 
supplementary food canteens opened 
by the Indian Tea Board and the All- 
India Women’s Council?]

Shri K. M. Munshl: I have no clear 
Idea; but my impression is that it is 
Vanaspati.

Pandit Munlshwar Datt Upadhyay:
May I know, Sir, what is the number 
of workers employed in the manufac­
ture of Vanaspati?

Mr. Deputy-Speaker: That question 
has already been put.

Shri Venkataraman: How much of 
the Vanaspati produced is used for 
Industrial purposes and how much for 
human consumption?

Shri K« M. Munshl: I would like to 
have notice of that question.

Pandit Thakur Das Bhargava: WiU 
the hon. Ministef please state what is 
the number of workers who are em­
ployed in producing vanaspati, so far
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as the reftning part of it is concerned, 
and how many workers are engaged 
in the process of hydrogenation?

Shri K. M. Moasfal: If I do’nt have 
the number, how can I divide it?

Shri Saraagdhar Daa: May I know
if the Government is sure that only 
groundnut oil is used by all the manu­
facturers, or they mix some other 
oil along with it to make a blend?

Shri SL M. Muashl: I have already 
answered that question.

H ostel  B u ild in g  fo r  I ndian  S c a m in

Dr. M. M. Das: Will the
Minister of Transport be pleased to 
state:

(a) whether the hostel building for 
the Indian seamen at Park Circus in 
Calcutta has been completed;

(b) if so, the total cost pf construc­
tion of the building; and

(c) the maximum number of 4.ea- 
men that can be accommodated in the 
building and the number of seamen 
living there at present?

The Minister of State for Transport 
mad Railways (Shri Santhanam): (a)
Yes.

(b) About Rs. 9i lacs.
(c) The building can accommodate 

500 seamen but it is not being used as 
a seamen’s hostel.

Dr. M. M. Das: May I know the 
reason why it is not being used for 
the purpose for which it was built?

Shri Santhanam: Sir, the fiengal
Government objected that it was very 
near a women’s college.

Dr. M. M. Das: May I know what 
is the accommodation in the building?

Shri Santhanam: The fact was that 
the Seamen’s Hostel was to be cons­
tructed at Behala. It ijp a different 
plRce where land has been acquired. 
This was an interim arrangement. 
But when the building was construct­
ed the Bengal Government objected 
that it was too near a women’s hostel. 
Therefore it is being use^ as a hostel 
for marine engineering apprentices.

Dr. M. M. Das: What alternative 
arrangement has been made for the 
hostel accommodation of seamen?

Shri Santhanam: Arrangements have 
been made to build a proper hostel 
at the original place and the com­
mittee is now investigating the suita­
bility of different types of construc­
tion. so as to secure the maximum 
economj' possible.

Dr. BL M. Das: May I know how
this building which cost about Rs. 
9i lakhs is being used at present?

Shri Santhanam: I have already 
stated that it is used as a hostel for 
the marine engineering apprentices.

Shri Sidhva: May I know whether 
the sum of Rs. 9i lakhs spent on this 
building was paid by the Calcutta 
Port Trust or the Government of 
India?

Shri Santhanam: By the Seaman’s 
Welfare Committee, I Uhink.

Shri Sidhva: Am I t^ understand 
that any grant has been given by the 
Government of India?

Shri SanthanamT it is partly from 
grants of the Government of India 
and partly from contribution from 
various funds like H. E. the Viceroy's 
War Fund, Ministry of Transport, 
Seamen’s Welfare Fund, etc. They 
have got a fund of about Rs. 18 lakhs 
for the purpose.

Shri Kesaya Rao: Were not Govern­
ment aware, when the building was 
being constructed, that there was a 
women’s college, near-by?

Shri Santhanam: The Benical Gov­
ernment woke up to the fact a little 
late.

Shri A. C. Guha: The hon. Minister 
said that a sum of about ten lakhs 
rupees has been spent on this build­
ing. Are we to undertsand that this 
money is wasted? What will be the 
cost of the other building?

Shri Santhanam: The Bengal Gov­
ernment offered to take it up and pay 
all the cost incurred; but we are keep­
ing it for our own purposes.

Shri A. C. Guha: What is going to 
be the cost of the other building?

Shri Santhanam: I have already 
stated that our marine engineering 
apprentices are lodged there. We 
have still not built up the marine 
engineering college. So it is serving 
a most essential purpose for the 
present.

Contracts

•3066. Prof. K. T. Shah: Will the 
Minister of Railways be pleased to 
state:

(a) how many different forms of 
contracts have been in use in the 
Ministry since 15th August, 1947—

(i) for carrying out constructional 
work, (ii) supply of stores and provi­
sions, (iii) operating canteens, (lv>
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conveyance of mails or Government 
Stores and (v) for contract appoint­
ments;

(b) how many contracts involving a 
sum of Rs. 5 lakhs or more have had to 
be—

(i) cancelled or rescinded because of 
disputes with contractors, or for other 
reasons; (ii) revised in material parti­
culars during the currency of the ^ n -  
tract, by mutual consent, for or against 
Government, (iii) disputed, and refer­
red to arbitration; and (iv) disputed, 
and taken to court for adjudication, or 
appeal from 15th August 1947 to 31st 
March 1950; and .

(c) whether any attempts have been 
made to co-ordinate the terms and 
conditions of such Contracts, in the 
several departments or branches of the 
Ministry?

The Minister of State for Tnmsport 
and Railways (Sliri Saathanam): (a)
and (c). A statement giving the 
information is laid on the Table cf 
the House. [See Appendix XXI, 
annexure No. 34.]

(b) Information is being collect^ 
from the Railways and will be laid 
on the Table of the House in due 
course.

Prof. K. T, Shah: May I enquire
what provision is there for looking to 
the quality of the food supplied at 
these canteens? Mention is made in 
the statement of the rates and so on, 
but there is nothing to show that care 
is being taken about the quality of 
food supplied.

Shri Santhanam: Wherever possible 
we try to run these canteens on a 
co-operative basis. If it is run de­
partmentally then the l^partm ent 
W s  care of the quality: If there is 
any deterioration the workers make a 
row.

Prof. K. T. Shah: When the can­
teens are given to licenses on
contract, what arrangement if there 
for seeing to it that the quaUty is 
maintained?

Shri Santhanam: There is the usual 
inspection. When the workers com-
plam, the contract is termmated and
a new contract made.

Prof. K. T. Shah: As reg a^s  (c)
what steps have been taken \n l ie  
revised form of contracts to see that 
Government interest does not suiTer 
in the event of a dispute arising?

Mr. Depaty-Speaker: Is there any
arbitration clause?

Shri Santhaaam: They are all in­
corporated as appendices in the State 
Railway Code. If the hon. Member 
will look into the code and point out 
any defects, we shall consider them.

Prof. K. T. Shah: In regard to ans­
wer to (b) would the hon. Minister 
please state when it is likely that 
this information will be supplied to ihe 
House?

Shri Santhanam: We have asked 
the Railway administrations to supply 
the information and as soon as we 
get it, we shall place it on the Table . 
of the House.

Shri T. N. Singh: Are Government 
aware of the fact that as a result of 
an examination made by several Pub­
lic Accounts Committees, it has been 
discovered that contracts in many 
cases are defective to the extent that 
it becomes almost impossible for the 
Railway authorities to recover any 
thing as damages or loss?

Shri Santhsmam: I do not know 
what the hon. Member means. If he 
will draw our attention to any parti­
cular contract, I am prepared to look 
into it.

Pandit Munishwar Datl Upadhyay:
How are these terms of the contract 
modified during the pendency of a 
contract? Is there any clause in the 
contract according to which modifica­
tion is made?

Shri Santhanam: We do not alter a 
contract during its pendency. When 
it is found that a particular contract 
is not satisfactory for future contracts 
we modify the terms. .

Shri Sidhva: In regard to item (iv) 
of clause (a), may I know whether 
there is any contract with _the Com­
munications Ministry for carrying of 
mails; if so. at what rates are the 
mails carried?

Shri Santhanam: If the hon. Mem­
ber will look into the statement lie
will And the information. Tliere are 
no contracts for the carriage of mails. 
TTiere are scheduled tariffs and they 
are carried according to the tariffs.

Prof. K. T. Shah: Do I take it that 
the stores also are carried according 
to tariffs?

Shri Santhaaam: All stores have 
to pay the public tariff rate .̂
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•3M7. Pntf. K. T. Shah: WUl the
Minister of Communicntioiis be pleas­
ed to state:

(a) how many different forms of 
contracts have been in use in the 
Ministry since 15th August 1947:

(i) for carrying out constructional, 
work, (11) supply of stores and provi­
sions, (iii) operating canteens, (iv) 
conveyance of mails, and (v> for con­
tract appointments;

(b) how many contracts involving a 
sum of Rs. 5 lakhs or more have had to 
be (i) cancelled or rescinded, because 
of disputes with contractors or for 
other reasons; (ii) revised in material 
particulars, during the currency of the 
contract, by mutual consent, for or 
against Government; (ill) disputed, and 
referred to arbitration; and (iv) dis­
puted, and taken to Court tor adjudi­
cation, or appeal from 15th August
1947 to 31st March 1950; and

(c) whether any attempts have been 
made to co-ordinate the terms and con­
ditions of such contracts, in the seve­
ral departments or branches of the 
Ministry?

The Minister of CominiiiilcalkNis 
(Shri Kidwal): (a) In the Ministry 
of Communications, there are forms 
of contracts for (a) conveyance of 
mails and (b) operating canteens. 
Contracts in respect of the other 
matters mentioned by the hon. Mem­
ber concern other Ministries.

(b) Nil.
(c) So far as my Ministry is con­

cerned. the terms and conditions of 
the contracts have been drawn up 
with due regard to the desirability 
for co-ordination and stanSardisation.

Prof. K. T. Shah: Am I to under* 
stand that there have been no con­
tracts over five lakhs necessitating 
revision?

Shri Vdwal: Yes.
Prof. K. T. Shah: During the whole 

of that period?

Shri Kldwal: Yes.
P u r c h a se  o f  D r e d g e r  f r o m  N e t h e r ­

la nds

Dr. M. M. Daa: Will the l^Ilnls- 
ter of Transport be pleased to state:

(a) whether it is a fact that a new 
Dredger has been purchased for Ihe 
port of Calcutta from the Netherlands;

(b) if so, the purchase prices of the 
Dredger and the time of its arrival at 
Calcutta; and

(c) the particular purpose for which 
the Dredger has been purchased?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The Calcutta Port Commissionerj
have placed an order with the Indus­
trial Trading Corporation, Holland,
for the construction of a bucket 
dredger, a suction hopper barge and 
two hopper barges.

(b) The purchase price of the above
craft is £7,91.000 fixed ex-shipyard, 
including the cost of £31.000 for
spares and shore connections required; 
the suction hopper barge is expected 
to be ready for delivery at the shipyard 
in April 1951 "but the two hopper 
barges and the bucket dredger will 
not be ready before October 1951.

(c) The dredger and hopper barges 
are needed to cope with the dredging 
work that is necessary to maintain 
adequate depths in .the approaches to 
the Port of Calcutta.

Dr. M. M. Das: May I know the trjtal 
number of vessels that have been 
ordered.

Shri Santhanam: I have lust stated 
that a bucket dredger, a suction 
hopper barge and two hopper barges 
have been ordered.

Dr. M. M. Das: May I know when 
we are getting all these vessels; Is  
there any estimated time?

Shri Santhanam: I have already 
stated that the suction hopper barge 
will be ready for delivery at the 
shipyard in April 1951 but that the 
two hopper barges and the bucket 
dredger will not be ready before 
October 1951.

Dr. M. M. Das: May I know the 
total number of dredgers that are at 
present working in the port of 
Calcutta? .

Shri Santhanam: There are at pre­
sent three dredgers, but they are very 
old and inefficient.

Shri T. Husain: Is this dredger in 
addition to the fleet of dredgers or is 
it in replacement of some unservice­
able dredger? If the latter, then 
what have Government done with the 
old ones?

Mr. Deputy-Speaker: The hon.
Member has not evidently heard the 
answer given. The same question was 
put and he said that there are three 
old dredgers and this is a new one. 
As long as the old ones are service­
able they will be maintained, other­
wise they will be replaced.
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Assam Tripora Road

•8M9. Dr. M. M. Das: WIU the
Minister of Transport be pleased to 
state:

(a) how tar the construction of the 
Assam Tripura Road has been com­
pleted;

(b) the length of the road and the 
estimated expenditure for the construc­
tion;

(c) the average? number of labourers 
working per day in the construction 
work; and

(d) the number of East Bengal dis­
placed persons employed in the cons­
truction work, if any?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The hon. Member presumably refers 
to the Agartala-Assam border road. 
Formation of the road has been com­
pleted in about half the length. 
Work is in progress in the remaining 
half and it is hoped to provide a 
jeepable fair-weather road from 
Assam border to Agartala before the 
next rains.

(b) The length of the road iis about 
134 miles, including an approach road 
of about 5 miles to Dharmanagar, a 
divisional headquarters of tibe State, 
from the main road. The total esti­
mated expenditure is Rs. 2 98 crores.

(c) 4,000.
<d) 400 per day on an average.
Dr. M. M. Dm : May I know 

whether the construction of this road 
is executed under the direct supervi­
sion of the Central Government or by 
the State Government of Assam?

Shri Santhanam: It is being dona
by the Chief Engineer, Assam but 
under the supervision of the Roads 
Organisation of the Ministry of 
Transport.

Dr. M. M. Das: May I know
whether this road belongs to the list 
of national highways or strategic 
highways and whether any contribu­
tion has been made for its construc­
tion by our Defence Department?

Shri Santhanam: This is in a way a 
strategic road, but the entire road is 
being built out of Government of 
India funds

Dr. M. M. Das: I wanted to know 
whether our Defence Department has 
contributed any portion of this 
amount.

Shri Santhanam: I have not got 
specific information, but I do not 
think it matters much whether it is

put in one account or the other. The 
whole thing is done by the Govern­
ment of India. .

Shri S. C. Samanta: May I know 
whether this road has been included 
in the five year plan?

Shri Santhanam: I would like to 
have notice of this question. Sir.

Shri A. C. Guha: How many places 
of Tripura will be connected by this 
road?

Shri Santhanam: All the places 
from Chauribari to Agartala wiU 
be connected by this road,

Shri A. C. Guha: From Agartala to 
which place in Assam?

Mr. Deputy-Speaker: The hon. Mem­
ber is not acquainted with the locality. 
He can only read from his notes, 
What is the good of pursuing this?

Shri A. C. Guha: But the notes 
ought to have said which places will 
be connected.
. Mr. Deputy-Speaker: He has said 
the limits—from which place, to 
which place. AH along the route the 
hon. Member evidently knows more.

A ir  Co m pa n ies

«3070. Shri S. C. Samanta: Will the 
Minister of Commnnications be pleas­
ed to state:

(a) the names of Air Companies 
running air services in India;

(b) which of them carry mails and 
which of them carry passengers only;

(c) whether there is any disparity 
in fares and freights in those air ser­
vices; and

(d) whether distance is taken into 
consideration in all cases in charging 
fares and freights?

The Minister of Commnnications 
(Shri Kidwai): (a) The following 
Indian companies operate scheduled 
air services in India:

(i) Air India Limited. ^
(ii) Indian National Airways 

Limited,
(iii) Air Services of India 

Limited.
(iv) Deccan Airways Limited.
(v) Airways (India) Limited,
(vi) Bharat Airways Limited,
(vii) Himalayan Aviation Limit' 

ed and .
(viii) Kalinga Airlines.

(b) All of them carry mails, freight 
and passengers with the exception ot
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Kalinga Airline, which carries no 
passengers.

(c) Yes. Sir. The companies have 
discretion to charge any fares or 
freight rates within prescribed maxi­
mum and minimum limits, subject to 
the approval of the Air Transport 
Licensing Board.

(d) Yes. Sir.
Shri S. C. Samanta: May 1 know

whether it is a fact that the night fare 
charged by Himalayan Airways from 
Calcutta to Delhi is less than that 
charged in day time whereas the fare 
from Delhi to Madras is the same both 
by night and day?

Shri Kidwai: I think that is a fact
Shri S. C. Samanta: May I know 

the reason?
Shri Kidwai: So far as night opera­

tions are concerned, Government has 
prescribed that they should charge 
first-class railway fare plus 12| per 
cent. For the day service the com­
panies have the discretion, and Dec­
can Airways decided to lower their 
fares.

Shri Dwivedl: I want to know If 
the Government propose to increase 
or extend the services carrying malls 
in view of the fact that the present 
service has been appreciated by the 
public.

Shri Kidwai: Government are still 
not running any service of their own.

Shri S. C. Samanta: May I know 
whether the freights for goods also 
vary?

Shri Kidwai: Yes.
Shri A. C. Guha: How many of 

these companies have been able to 
run their services at the rate per mile 
tlxed by the Government?

Shri Kidwai: Everyone of these 
companies is operating within the 
limits fixed by the Air Licensing
Board.

Shri T. Husain: Out of these com­
panies which are on temporary
licences and which are on permanent 
licences?

Shri Kidwai: Only one company
holds a provisional licence which
expires by the 30th of this month, and 
that is the Himalayan Airways. And 
I think one route is being operated 
temporarily by Airways (India) Ltd., 
and another route is being temporari­
ly operated by Indian National 
Airwayi.

Shri T. H tm ln: Do Government 
propose to give them permanent 
licences?

Shri Kidwai: I thought that the hon. 
Member has been in this House long 
efiough to know that the licences are 
being issued by an autonomous body 
known as the Air Licensing Board.

Shri Hnssain Imam: A Q uestion  
arises whether the Air Licensing 
Board is independent of the Legisla­
ture or not.

Mr. Deputy-Speaker: It seems that 
it has been left to the discretion of 
the Board to grant licenses on parti­
cular tezms. At every stage the 
Government does not interfere when 
there is a Board of that kind. This 
is what the hon. Minister says.

Shri Hussain Imam: That implies 
that the Board is an independent 
body.

Mr. Deputy-Speaker: In that sime 
discretion is vested to them to grant 
licences^^on particular terms etc. The 
hon. Minister cannot be expected to 
interfere every time.

(q )

ftnw  t  f»Ri5TT ?  ;

v t  5 3  f r m r  ^  four

»T’Ti I  :

( < )  firr ^  ^  WTfrnf
fl(fVp?T TTRff # ’ft vrf
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A nna purn a  Suppu cm kn ta ry  F ood 
Canteen

[«3#71. 8hri jrmBfde: WiU the Minis­
ter of Food and Arrlcaltare be pleased 
to state:

(a) how much worth of supplemen­
tary food was sold in the Annapurna 
Supplemcintary Food Canteen of Delhi 
upto and including the month of 
January 1951; ‘

(b) the average daily sale in xupees 
of the above canteen;

(c) the amount of money that has
been given uptil now to the All India 
Women's Food Committee to run this 
Canteen in Delhi; ,

(d) the amount of profit or loss ac­
crued to the Committee as a resiUt of 
sales; and

(e) whether the branches of the 
said Committee are working success­
fully in the various States?]

th e  Minister of Food and A«t1- 
culture (Shri K. M. Munshi):
(a) Supplementary foods worth 
Rs. 10,129/8/- (including Tea worth 
Rs. 1.900/-) were sold in the canteen 
between 12th January 1951 to 31st 
January 1951.

(b) The average dally sales for the 
month of January 1951 amount to 
Rs. 506 and the average daily sales for 
the months of February and March, 
1951 are Rs. 720/6/6 and Rs. 681/9/­
respectively.

(c) The Council has spent about 
Rs. 2,000/- on Electrical and power 
fitting etc. in the canteen. The rest of 
IJie capital (including purcnase of fur­
niture, crockery, utensils, expediture on 
staff and the running capital) has 
been put in by the Central Tea 
Board who according to the terms and 
conditions settled with them will be 
entitled to recoup their capital from 
the profits first and after all the capi­
tal has been recouped then the profits 
will go to the Council for opening 
similar canteens elsewhere.

(d) I have just ascertained the 
rough profits. In January for a few 
days they made 1,600 by their profit 
In February about Rs. 4,000. In 
March they are expected to make a 
similar sum by way of profit.

(e) Yes.
Shrlmatl Dnrgabal: May^ I know, 

Sir, in view of the facl; that Mrs. 
Munshi’s cafetaria is the only success­
ful working branch of his Ministry's 
activity, the hon. Minister will be 
pleased to consider the desirability of 
liberalizing the grant to this activity?

Shri K. Miiaslil: There are two 
questions. There is no doubt that 
Mrs. Munshi is the better half of Mr. 
Munshi. That is my first answer. 
Thie second part oI my answer is this: 
Last year the funds allotted for this 
purpose were very small and the 
local committees were allotted sm^lier 
sums. This year we have recently 
accepted the Budget grant of Rs.
1,50,000 and it is possible the Food 
Ministry can be a little more liberal 
about it.

if t ?T*F ^

>ihFT ^  I WT

^  ^  m m  t  ^
v r ?

[Shri Jangde: As far as I know 
Annapurna Food Canteen prepares 
only vegetarian food. Whether any 
branch of it is contemplating to open 
supplementary non-vegetarian Anna­
purna Canteen]

Shri K. M. Munshi: So far nobody 
has thought of adding meat to this 
cafetaria.

Shrlmatl* Durgabal: May I know 
whether the hon. Minister has receiv­
ed any complaints from the organizers 
of the State branches that the funds 
provided by the Centre to their acti­
vity have been very meagre and they 
have received only Rs. 1,000 or a little 
less than that? In view of that may 
I know whether their claims will be 
considered liberally by this Ministry?

Shri K. M. Munshi: The hon. Mem­
ber will remember that if more grants 
had been given and the thing had not 
succeeded, it would have been a case 
of bringing about a censure upon me.

Shri T. Husain: May I know if 
Government have started or propose 
to start such canteens in important 
towns in Bihar, such as Patna? If 
not, why not?

Shri K. M. Munshi: I understand 
that the Central Women's Council 
are trying their best to secure energe­
tic ladies from Bihar and I think they 
are summoning up energy. There 
has not been much evidence of it.

Shri Barrow: May I know if these 
supplementary foods are cooked in 
ghee or vanaspati?

Shri K. M. Mnnshi: As I have al­
ready stated on a previous occasion^ 
my impression is it is vanaspati. 
There is no question of giving eight
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annas worth of lunch with cow’s ghee 
added with special Poison’s butter.

Shri SohaA Lai: May I know in how 
many States this cafetaria has been 
opened and whether there are any 
opened in labour areas?

8hri K. M. Munshl: Permanent 
canteens in two or three centres ^re 
proposed to be opened. There has 
been no such movement so far to open 
them in the labour areas.

Shri Syamnandan Sahaya: The hon. 
Minister just said that the Govern* 
ment were in search of ladies to carry 
out this work. I want to know 
whether these ladies should neces­
sarily be the wives of Ministers or 
other ladies can also take part?

Shri K. M. MuBshi: Any enerfetic
lady including the wife or sister of a 
Member of Parliament will be wel­
comed.

Shri M. L. Gupta: May I know in 
view of the cheapness of these foods, 
has any representation been received 
from the hotel keepers that their busi­
ness has been hit?

Shri BL M. Munshi: I have received 
no representation, but if they do they 
will get no support. It will be black 
marketing on their p a r t

Ch. Banbir Singh: May I know 
whether the Government is prepared 
to suggest to the All-India WomenV 
Conference to open such canteens in 
some mill areas in Delhi?

Shri K. M. Munshi: The movement 
has been going only for a few months. 
It is open to any part of the country 
to say: We are going to do it. Give 
us the necessary assistance.

Sardar Soohet Singh: What is the 
establishment employed for running 
this cafetaria and what is the current 
monthly .expedlture incurred on 
establishment?

Shri K. M. Munshi: I have not got
the exact figures of the staff. As I 
stated already after paying all expen­
ses for the staff-rent, of course is 
excluded, because it is Government 
property the profit has been about Rs.
4,000 a month.

Mr. Deputy-Speaker: I will caU the 
next question. The Annapurna is so 
near and hon. Members can certairdy 
have a taste of it first before coming 
here to ask questions. They can 
ascertain all these matters there. 
Parliament is not sitting to discuss 
Annapurna alone here. Order, order. 
Let us not spend too much time on

one matter alone. We are concerned 
with many matters all over India.

Cham pa-K orea  R ailw ay  L in s

*3072. Shri Klshorimohan Tripathi:
Will the Minister of Railways be pleased 
to state whether the Champa-Korea 
Rail line proposed to be built tp ex­
ploit the Korea Coal field and the Nag- 
pur-Jagdalpur Rail line for exploiting 
the mineral and forest resources in 
Raster district in Madhya Pradesh have 
been abandoned?

The Minister of State for Transport 
and Railways (Shri Santhanam):
Champa-Korea is one of the projects 
approved by the Central Board of 
Transport. It has not been abandon­
ed, but so far it has not been possible 
to provide funds for the project.

Nagpur-Jagdalpur project has yet to 
be considered by the Central Board of 
Transport.

Shri Dwivedl. May 1 know if the 
platforms and waiting rooms in the 
Jhansi-Manipur Section which wec^ 
abandoned last year will be taken up 
this year?

Mr. Deputy-Speaker: That relates 
to the next question.

W a itin g  R o om s  and P la tfo rm s

*3073. Shri Klshorimohan Tripafhl:
Will the Minister of Railways be pleas­
ed to state;

(a) the total number of waiting 
rooms built by the Bengal Nagpur 
Railway administration during 1950-51;

(b) how many Railway platforms 
were Improved during the same oeriod; 
and

(c) what was the expenditure for 
the above works and from which fund 
it was met?

The Minister of State for Transport
and Railways (Shri Santhanam):

New waiting halls ...
Extension of old Class III 

waiting halls ...
Improvement to existing Class 

III waiting halls ...
New upper class waiting 

room ...

(a)
19

45

17

1

Total ... 82

(b) Sixty-four.
(c) Rs. 7-13 lakhs from Develop­

ment Fund.
Shri T. Husain: WUl the hon. Minis­

ter be pleased to state the total num­
ber of waiting rooms built by the 
Bengal Nagpur Railway Admuiistra- 
tion during 1950-51 in Bihar only and
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how many railway platforms were im­
proved during the same period in 
Bihar?

Shrl Santhanam: All the details 
were given in the booklet distributed 
with the Railway Budget, Sir.

Shrl Dwlvedl: I wanted to know if 
the platforms and waiting rooms in 
the Jhansi-Manipur Section which 
were abandoned last year will be 
taken up this year?

Shri Santbanam: I will refer the 
hon. Member to the booklet which 
gives all the details for all the places 
in all the Railways.

Afr. Deputy-Speaker: Next questioa
Mr, Depnty-Speaker: Question No. 

3074 stands ia the name of Mr. 
Hazarika: He is absent.

Pandit Maitra: Will y o u  p e rm it  m e  
to  a sk  th a t  q u e s tio n ?  II is An im p o r­
ta n t  m a tte r?

Shri Santhanaa: I am willing to 
answer it.

T r a n sh ipm en t  of P a ssen g er s  and 
Goods

•3074. Paadit Maitra on behalf ol 
<Shri J. N. Hazarika): Will the Minis­
ter of Railways be pleased to state:

(a) what arrangement has been 
made for the transhipment >f passen­
gers and goods at the Sakrigali-Moni> 
harighat;

(b) whether the transhipment is 
undertaken by the Railways or by 
some company or individuals; and

(c) whether any catering arrange­
ment has been made in the Ferry?

The Minister of State for Transport 
and Railways): (Shrl Santhanam): (a)
A flotilla consisting of passenger and 
towing steamers, barges and flats is in 
operation for the purpose. To 
augment the ferry capacity, if neces­
sary, steamers and flats are hired 
from the India General Navigation 
and Railway Coy. Ltd., and the River 
Steam Navigation Coy. Ltd., Calcutta.

(b) The transhipment at Sakrigali 
and Manihari Ghats is arranged by a 
contractor under the supervision of 
the E. I. and Assam Railways at each 
of these two places respectively.

(c) Yes.
Pandit Maitra: May I enquire the 

hon. Minister, what amount the Rail­
ways have to pay to the contractor 
for transhipment?

Shrl Saathaaam: I would like to 
have notice.

Shrl B. EL Das: May I know the
number of passengers that daily cross 
the river here?

Shrl Santhanam: I have not got 
the figures with me.

Mr. Depnty-Speaker: Next question. 
2075. Mr. Hazarika; absent

Dr. M. M. Das: It is an important 
question, Sir. May I put it?

Mr. Deputy-Speaker: The absent
Member must have some penalty. I 
am not allowing that question.

C alcutta P ort  Co m m is s io n e r

^3076. Shri S. C. Samanta: Will 
Minister of Transport be pleased to 
state:

(a) the total amount of cargo hand­
led by the Calcutta Port Commissioner 
during the months of October, Novem­
ber and December 1950, separately;

(b) out of this, how much from ex­
ports and how much from imports; and

(c) what are the chief items of ex­
ports and imports?

The Minister of State for Transporl 
and Railways (Shrl Santhanam): (a)
to (c). A statement giving the infor­
mation asked for is placed on th# 
Table of the House. [Sec Appendfx 
XXI, annexlire No. 35.]

Shri S. C. Samanta: In view of tlie 
fact that this port has the largest im­
port and export, may I know if there 
is any difficulty on account of go- 
downs?

Shri Santhanam: Not in Calcutta, so 
far as I know.

Shri Hussain Imam: Will the hon. 
Minister kindly state if this statement 
includes the goods in transit from 
Pakistan to other foreign countries 
also?

Shri Santhanam: This is a state­
ment showing the exports and imports 
through the port of Calcutta. It In* 
eludes all exports through the port.

Shri Hussain Imam: May I know 
if there is any import of salt in India, 
given in the statement, and if so, how 
much?

Shrl Santhanam: Yes; there is im­
port of salt: 66,200 tons in October 
1950; 34,630 tons in November, 1950 
and 44,744 tons in December 1950.

Shrl Hussain imam: I would like to 
understand from the general trei'vd. 
Does this Include coastal traiSc also 
or only foreign trafflc?
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Shri Sanihmnam: It includes all 
traffic.

Shri A. C. Gaha: In view of the fact 
^ a t  bonded goods from Pakistan pass­
ing througii the port of Calcutta do 
not form part of our export traffic, 
does the Minister include those goods 
also in the figures given by him?

Mr. Deputy-Speaker: Those goods 
have also to be handled.

Shri Santhanam: These are goods 
^h ich  have to be handled at the port 
of Calcutta.

Shri A. C. Ouha: They are to be 
handled; but they are not to be taken 
into our export accounts.

Shri Santhanam: The question is 
about the total amount of cargo handl­
ed by the Calcutta Port Commission­
ers. Pakistan goods have also to be 
handled there.

Shri S. C. Samanta: The statement 
shows a certain amount of timber. 
May I know whether this includes 
timber coming from the Andamans?

Shri Santhanam: Anything coming 
thi:ough the port of Calcutta is includ­
ed.

Wheat-Cargo carried by s. s. 
f Skeldergate (Loss)

*$•77. Shri S. C. Samanto: Will the 
Minister of Food and Agricoltore be
pleased to state:

(a) when the ship S. S, Skeldergate 
-carrying wheat cargo ran aground and 
broke her back near Orissa Coast;

(b) the amount of wheat she was 
carrying;

(c) how much was salvaged;
(d) how much was lost; and
(e) the amount of loss sustained?
The Minister of Food and Agrlcvl- 

ture (Shri K. M. Munahi): (a)
Steamer Skeldergate ran aground on 
the night of 17th/18th November, 
1950.

(b) She was carrying about 5603 
tons of wheat when she met with the 
accident.

(c) About 249 tons of wheat were 
salvaged from the wrecked ship.

(d) 5354 tons of wheat weie lost in 
this ship.

(e) the value of wheat lost is ap­
proximately Rs. 20,58,000/-.

Shfl S. C. Samanta: May I know 
what the cost of salvaging was?

Shri K. M. Munshi: I would like to 
have notice.

Shri Kamath: During the last tliree 
months, has there been any other 
casualty among ships carrying food 
to hungry mouths here?

Shri. K. M. Munshi: So far as I
know there has been no accidents with 
regard to any foodgrains either carri­
ed for hungry mouths or non-hungry 
mouths.

Shri Kesava Rao: May I know 
whether the foodgrains lost have been 
insured?

Shri K. M. Mnnshi: All the cargo
which is brought on Government 
account by ships chartered by the 
Government are not insured.

Dr. Deshmukh: May I know if it Is 
not a fact that a considerable amount 
of foodgrains was destroyed by fire 
in one of the ships?

Shri K. M. Munshi: I do not know 
what quantity was actually destroyed. 
If I remember aright, about 8 or 
months ago, something happened to 
some steamer which was coming from 
Egypt. .

Shri Kamath: Has any food ship 
been held up in Bombay harbour on 
account of the Dock strike there?

Shri K. M. Mnnshi: Yes, for a day 
or two. I think the work has been 
resumed; but, it was stopped.

B i l l  f o r  t h e  A b o l i t io n  or J a g i r d a r i
^3«78. Thakur Lai Singh: Will the

Minister of States be pleased to state:
(a) whether Government are propos­

ing to bring before the House during 
the present Session of Parliament, a 
Bill for the Abolition of Jagirdari In 
the State of Bhopal; and

(b) if not, why not?
The Minister of States, Transport 

and RaUways (Shri Gopalaswaml): (a)
and (b). Proposals for the abolition 
of the Jagirdari system in Bhopal are 
under the consideration of the Chief 
Commissioner. I regret it may not be 
possible to introduce a BiU during 
the current Session.

. Thakur La! Singh: I hope there wUl 
be another session of this House; will 
this Bill be brought forward in the 
next session?

Shri Gepalaawami: By the next 
session, if one is held, it is likely to 
become ready.

Shri Dwivedi: In connection with 
the other Part *C* States, may I know 
whether the Minister proposes to 

consider the abolition ot Jagirdari,
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Zamindari and Ilaqadari? Particu­
larly in the Vindhya Pradesh, there 
was a Bill already which was drafted 
by the popular Ministry there. What 
has happened to that?

Shri Gopalaswami: I should like to 
have notice, as to the stage at wliich 
the Vindhya Pradesh matter now is. 
So far as the Jagh-dari system is con­
cerned, wherever it has not been dealt 
with it wiU be dealt with in all the 
Part ‘C' States. -

Ch. Ranbir Singh: May I know what 
is the difficulty which stands in the 
way of the abolition of Jagirdari 
system?

Mr. Deputy-Speaker: It is being
considered.

Shri Gopalaswami: There is no di­
fficulty except that we have to make 
investigation into the existing condi­
tions in each area, and we have got 
also to examine the best methods of 
effecting the reform.

Ch. Ranbir Singh: May I know how 
much time will it take to investigate 
this matter?

Shri Gopalaswami: We are trying
to do as rapidly as we can.

Shri Ra) Bahadur: May I know 
when this question of abolition of 
Jagirdari in Bhopal was taken up by 
the Chief Commissioner, and how long 
it has been pending consideration 
with him?

Shri Gopalaswami: I cannot fix the 
point of time when the Chief Commis­
sioner took up the matter into his 
consideration.

Shri Radhelal Yyas: May I know 
whether a Bill for the abolition of 
Jagirdari in Madhya Bharat had been 
referred to the States Ministry and 
if so, when it was referred and what 
action has been taken by the States 
Ministry?

Shri Gopalaswami: In Madhya 
Bharat, the question has been discussed 
between the States Ministry and the 
Madhya Bharat Government. Mean­
while, I believe a Zamindari Abolition 
Bill has been passed by the legislature 
of Madhya Bharat.

Shri Radhelal Vyas: No reply has 
been given as regards the time. I 
wanted to know how long it has been 
pending here receiving consideration.

Mr. Depaty-Speaker: The Bill has 
been passed by the Madhya Bharat 
legislature.

Shri Radhelal Vyas: That is regard­
ing zamindaris; not jagirdaris.

Sliri Gopalaswami: The matter znay 
have been pending for a few months. 
All that time has been necessary for 
a proper examination and discussion.

Mr. Deputy-Speaker; The Question- 
hour is over.

WWTTKh ANSWERS TO QUESTIONS

A ll -M etal T h ir d  C lass Bo g ies

*3065. Seth Govind Daa: Will the 
Minister of Railways be pleased to state 
the number of all-metal 111 class bogies 
of the latest design introduced \>n the 
Railways?

The Minister of State for Transport 
and Railways (Shri Santhanam): 133
All-metal third class bogie passenger 
coaches of a new design have been 
placed in service between January,
1949 and 31st March, 1951.

U nder-tr ia l  P r is o n e r  in  M a n ipu r

*3075. Shri J. N. Hazarika: Will the 
Minister of States be pleased to state;

(a) whether it is a fact that an 
under-trial prisoner by name Irom 
Meine Singh died suddenly in Jail in 
the Manipur State; and

(b) if so, what the death was due 
to?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) Yes.

(b) The death is repoc^d to have 
bQpn due to heart failure.

A rable L and in  B hopal

*3079. Thakur Lai Singh: (a) WUl
the Minister of States be pleased to 
state whether it is a fact that a largo 
part of good arable and fertile land of 
certain Tehsils of Bhopal State is 
lying waste and more and more is 
being laid barren on account of the 
ravages of wild animals from the re­
serve forests surrounding these tracts 
of land?

(b) If the answer to part (a) above 
be in the affirmative, do Government 
propose to abolish continuance of such 
reserve forests and open them to the

8ublic for shooting wild animals, and 
' not why not?
The Minister of States, Tiraasporl 

and Railways (Shri Gopalaswami): (a)
In certain areas in the NasruUagan] 
and the old Mardanpur Tehsils of 
Bhopal some damage is caused by 
wUd animals. The Chief Commission­
er has under consideration a scheme 
for the protection of crops from wild 
animals.

(b) No Sir. I do not think it would 
be conducive to the conservation of
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the already deflcient forest wealth of 
thia State to do 80.

A g ricu ltu ra l  M achin ery  (Im po r t )

*30S$. Shri S. N. Das: WiU the Minis­
ter of Food and Afiiculture be pleased 
to state the various categories of 
articles both machinery and others 
which have been imported for planned 
development of agriculture during the 
years 1949-50 and 1950-51?

The Minister of Food and Agricul­
ture (Shri K. M. Mnnshi): It is not
possible to furnish a complete list of 
such items which may run into hun­
dreds, but some of the more important 
ones with which this Ministry is con­
cerned are:—(i) Chemical Fertilisers;
(ii) Tractors ar^d tractor drawn 
Implements; (ill) Pumping machinery; 
and (iv) Insecticides and pesticides.

Indian Farmer
Shri Jagannath Das: (a) WUl 

the Minister of Food and Agriculture
be pleased to state the cost of the 
Indian farmer published by the 
Ministry, and its average circulation 
for the years 1948, 1949 and 1950?

(b) Is it being pubUshed in Hindi?
(c) If the reply to part (b) above 

be in the negative, when Is It proposed 
to be published in Hindi?

The M ini^r of Food and Agricul­
ture (Shri K. M. Munshi): (a) The
price per copy of the Indian Farming 
is annas 78 /. Average circulation in 
1948, 1949 and 1950 was 2800, 2708
and 2325 respectively.

(b) No. Its Hindi counterpart 
namely Kheti is published separately.

(c) Does not arise.

M er g er  o r  B aroda

Shri Raj Kanwar: Will the
Minister of States be pleased to refer 
to the correspondence placed by him 
on the Table of the House on 7th Feb­
ruary 1951 in reply to my starred 
question No. 1249 regarding the merger 
of the former Princely State of Baroda 
with the State of Bombay and state:

(a) whether a copy of the letter, 
dated 10th December 1950, addressed 
by the Prime Minister to the Ruler of 
Baroda, which Is referred to in para­
graph 1 of the Secretary, Ministry of 
States, letter dated 27th December 
1950, wUl also be placed on the Table 
of the House;

(b) whether the Governor-General 
of India, on or about the 14th April
1949, received any Memorial on the 
subject of merger or future relntioos

of the Baroda State from the Baroda 
Rajya Praja Sangh; and

(c) if the reply to part (b) above b« 
In the affirmative, whether a copy 
thereof, and of the reply, if any, sent 
thereto, will also be placed on th* 
Table of the House?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) I regret that in view of the fact 
that the letter is in the nature t i  a 
personal communication from the 
Prime Minister to His Highness, i t  
would not be appropriate to place it 
on the Table of the House.

(b) and (c). There is an entry in 
our records of a Memorial having 
been received from the Baroda Rajya 
Praja Sangh in April 1949. But, in 
view of the fact that it lost its impor­
tance In the light of subsequent deve­
lopments, It has been weeded out 
destroyed.

R ice  M il l s

*3083. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and Agri­
culture be pleased to state the total 
number of rice mills engaged in mill­
ing rice from paddy?

(b) How many of these produce par­
boiled rice?

(c) Is all the rice milled In rice mills 
procured by Government?

(d) Is any preservative, to safeguard 
against the deterioration of quality, 
used immediately after rice has been 
milled?

(e) Is it a fact that rice produced in 
mills deteriorates in quality earlier 
than that produced by other indigenous 
methods?

The Minister of Food and Agricul­
ture (Shri K. M. Munshi): (a) to (e). 
Information has been called for from 
the State Governments and will be 
laid on the Table of the House when 
received.

R ailw a y  E m plo y ees

*3084. Prof. K. T. Shah: Will the 
Minister of Railways be pleased to 
state:

(a) the number of confirmed staff;
(b) the number of officiating incum­

bents;
(c) the number of officiating incum­

bents confirmed, since the assurance 
given by ex-Mlnister of Railways, Dr. 
John Mathai, on the floor of the 
Assembly in the year 1948 regarding 
confirmation of officiating incumbents 
•gainst permanent vacancies; and
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(d) the number of temporary staff
confirmed, since the date of the iissur- 
>nce given by the present hon. Minister 

o£ Railways that 50 per cent, of 
temporary staff will be confirmed?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
to (d). It is considered that the time 
and labour involved is disproportio­
nate to the usefulness of the Informa­
tion.

Co nference  of Ra jpra m u k h b

*3085. Shri Raj Kanwar: Will the 
Minister of States be pleased to state 
whether Government propose to lay on 
the Table of the House a copy of the 
decisions arrived at the Conference of 
Rajpramukhs of Part B States recent­
ly held in Delhi?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): It
is not proposed to lay on the Table of 
the House a copy of the proceedings.

Cold S torage P lants

* z m . Sbri s. N. Das: (a) wm the 
Minister of Food and Agrioaltnre be
pleased to state the number of cold 
storage plants in the country?

(b) Is there any cold store for pre­
servation of mango fruits?

The Minister of Food and Airricol- 
ture (Shri K. M. Mnnshi): (a) 80.

^b) No cold storage plants have
installed specifically for preservation 
of mangoes,

I. C. A. R.
3̂087. Shri Karunakara Menon: Will 

the Minister of Food and Agrionltare
be pleased to state what are the func­
tions and purposes of the Statistical 
Branch of I.C.A.R.?

The Minister of Pood and Agrlenl- 
tare (Shri K. M. Munshi): Its func­
tions fall under three heads, namely, 
advisory training and research. It 
ensures the application of statistical 
methods to agricultural and animal 
husbandry research and helps the 
officers concerned at the centre, in the 
States or working in different Insti­
tutes in planning experiments, analys­
ing results and interpreting statistical 
^lata. It undertakes to give training 
to research workers in these subjects 
through an applicational course, to 
<?raduates in mathematics and statis- 
tirs through a certificate course and 
to professional statisticians through 
a diploma course. It also conducts 
rpfresher courses for the training of 
officials of Agriculture and Revenue 
Department of the States In the con­
duct of crop cutting experiments by 
the random sampling method. It 
undertakes research In sampling

techniques for the improvement of
agricultural statistics.
JxTTE G r o w in g  D ev elo pm en t  B oard

*3088. Shri B, K. Pani: Will the 
Minister of Food and Agricnltnre be
pleased to state:

(a) whether It is fact that the Jute 
Growing Development Board has been 
entrusted to distribute Jute seeds hi 
West Bengal;

(b) the quantity of seeds distribut­
ed through this body last year in West 
Bengal; and

(c) if the answer to part (a) above 
be in the affirmative, whether the 
seeds will be supplied at cost price, 
concessional rate or free of any charge?

The Minister of Food and Agrlcul- 
tnre (Shri K. M. M anhl); (a) No.

(b) Does not arise.
(c) Does not arise

W o m en  E m p lo y e d  o n  E . P. R a t l w a t
*3089. Prof. Yashwant Rai: Will the 

Minister of Railways be pleased to 
state:

(a) the total number of women em­
ployed on the E. P. Railway in different 
branches: and

(b) the number of women working 
in each branch with their pay scales?

The Minister of State tor Transport 
and Railways (Shri Santhanam): (a) 
115 (67 in a a s s  III and 48 In Qass 
IV).

(b) The information Is given In a 
statement laid on the Table of the ' 
House, l^ee Appendix XXI, anne- 
xure No. 3(5.1

N on-availability  op  W agons for  
Coconuts

•3000. Shri B. K. Pani: (a) Will the 
Minister of Food and Agrienltrre be 
pleased to state If It Is a fart that 
huge Quantities of coconuts vorth  
lakhs of rupees are getting rotter and 
unfit for human consumption Puri 
In Orissa due to non-export for want 
of railway wagons?

(b) Is It a fact that such colossal 
loss of human food Is being caused 
due to railway authoHtfen not treating 
edible coconuts as perishable nrtfcleH 
of food and their not being included 
In the preferential priority of Rail­
way wagon supply?

(c> If the answer to nflrt (b> above 
be In the affirmative, what steps do 
Crovemment propose to take ns the 
reme(*fal measures?

The Minister of Food and Aerlenf- 
fare (Shri K. M. Mnnald): (a) The
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Oovernment of Orissa have reported 
that due to the shortage of railway 
wagons it has not been possible to 
export the available supply of coconuts 
from Puri with the result that some 
of the stuff has gone bad. The loss 
is estimated at about twenty to thirty 
thousand rupees.

(b) Coconuts are not treated as 
oerishable articles by the Railway 
and do not qualify for preferential 
treatm ent Some consignments could 
not get wagons for quick transport 
and resulted in the above loss.

(c) The Government of Orissa are 
taking steps to have coconuts classi­
fied as perishable article under Pre­
ferential Ptiority of wagon supply.

T elegraph  W ir e s  (R ecovery)

<■5091. Shrl B. K. Paul: (a) Will the 
Minister of Commniiicatloiis be pleas­
ed to state the total quantity of stolen 
copper wire recovered State-wise till 
the middle of March 1951 after the 
Telegraph-wires (Unlawful possession) 
Act, 1950 has been passed by Parlia­
ment?

(b) How many persons have been
prosecuted under the “Telegraph
wires Act 1950”?

(c) What machinery has been set 
up to find out the stolen telegraph 
wires (copper ^ires)?

The Minister of Communfr.ationi« 
(Shri Kidwai): (a) and (b). The Act 

been brought into force only
from the let April. 1951. The ques­
tion of supnly of the information re­
quired by the hon. Member does not, 
therefore, arise.

(c) Occurrence of theft of coooer 
wire is detected by the telegraph 
by testlns? instruments. A report is 
then made immediately to the police 
who send out patrol parties when thev 
are likely to prove effective and take 
up investigation.

R ailw ay  A ccidents (Co m pen sation )

•SC92. Shrl Sanllvayya: Will the 
Minister of Railwav^s be r»lon«̂ ed to 
«tate the amount pnid by Oovernment 
In the shar>e of coinr>en«^ntion to those 
persons who were victims of tbf* acci­
dents on Paiiwnv<? during the years 
lft-19-iiO and 1950-51?

The Mflnl«<ter of ^tate for TraniiiN>rt 
and I? all wavs <«hri SanthanamV Rs.

nnd Rq. 4.17.254/- durinT 
194Q pnd 19S0 r '̂^s-nprtivoly. Ficnres 
hnvo been «5bown calendar year-w^e. 
aiR those for the financial year 1950-51 
are not ^et ayailoble

U n c la im ed  G o o d s (S a le )  

*3093. Shri Sanjivayya: W ill

t

the
Minister of Railways be pleased to 
^tate the amount realised by way of 
sale of the unclaimed goods on the 
Railways during the years 1949-50 and 
1950-51?

The Minister of State for Transport 
and Railways (Shri Santhanam): The
amount realised by way of sale of 
unclaimed goods on the Indian Rail­
ways was Rs. 56.73,700 during the 
year 1949-50 and Rs. 28.62.767 during 
the year 1950-51 (up to 31st January, 
1951).

F ood S torage G odow ns

'̂ 3094. Shri P. T. Mnnshi: (a) Will 
the Minister of Food and Alrrleulttire
be pleased to state how many new 
storage godowns were prepared in the 
State of Bombay and if so, at what 
places?

(b) How many of these are with 
tin-roofs?

(c) Was any expert advice taken be­
fore construction of these godowns on 
the question that overhead tin sheets 
would not spoil food stuffs during 
summer because of terrible heat in 
Gujerat and elsewhere?

(d) If heat will affect the quality of 
food stuffs, do Grovemment propose to 
take measures to cover these roofs 
with some material that may protect 
food stuffs from heat?

The Minister of Food and Agricnl> 
ture (Shrl K. M. Munshi): (a) A state­
ment is pleased on the Table of the 
House. f5ce Appendix XXI, onne- 
xure No. 37.1

(b) All have roofs of galvanised
corrugated Iron Sheets.

(c) Expert advice was not consi­
dered necessary as the Government of 
Bombay had constructed more than 
300 sheds during the period 1945—48 
and grains stored In them did not 
show more deterioration as compared 
to grains stored in godowns with 
non-C.I. sheet roofing.

The Government does not con­
sider the measures necessary in view 
of what is stated above.

w n  ^  ^
%  ^  ^  ^  if  
v c N t  ( )  It ^  P ro t 

WniRl] fiPTT WT|
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Im po r t  of P is h

[•3M5. Shri Khapardc: (a) Will 
the Minister of Food and AsTicoltiire
be pleased to state what is the amount 
of fish» in tons, imported into India 
from Karachi (Pakistan) during the 
years 1948, 1949 and 1950, and what 
is the amount of tax that had to be 
paid on that account to the Pakistan 
Government?

(b) Has any special scheme been 
formulated by Government for the 
catching of flsh so as to obviate their 
Import from other countries and if so. 
what is it?

(c) What is the quantity of fish, in 
tons, consumed by India in a year and 
what is the number of people who 
take flsh?)

The Minister of Food and Agricul­
ture (Shri K. M. Manshi): (a) The
Information has been called for from 
the Director General of Commercial 
Intelligence and Statistics, Calcutta 
flnd will be laid on the Table of the 
House when received.

(b) Yes: besides technical advice 
and guidance, the Government of 
India are giving financial assistance in 
the form of loans and grants to State 
Governments for implementation of 
their schemes for development of 
fisheries resources. Particulars of 
these schemes are given In two state­
ments laid on the Table of the House. 
fSee Appendix XXI, annexure No.
38.]

(c) On the basis of figures for 1948 
about 496,221 tons of fl??h is consumed 
in India every year. The exact num­
ber of neoDie who take flsh is not 
avaUable but it is roughly estimated 
that more than «0 per cent, of the 
population would eat flsh If mad# 
«vailabl« to fbnioL

Ck>VERNMEifT P r e s s  n i  B oopal

•3096. Tfaakiir Lai Singh: (a) Will 
the Minister of States be pleased to 
state whether there are arrangements 
in the Government Press at Bhopal 
for printing necessary Government 
publications in Hindi?

(b) If not, what steps are Govern­
ment going to take to make up the 
deficiency?

The Minister of States, TranspoH 
and Railways (Shri Goiialaswami):
(a) Yes

(b) Does not arise.
Tobacco CuLnvATiow

MohlmWIn: WUl the 
Minister of Food and Agrieulture be
pleased to state the total acreage of 
land under tobacco cultivation in the 
years 1948, 1949 and 1950 separately 
in Bihar and West Bengal?

The Minister of Food and Agricul­
ture (Shri K« M, Munshi): The area
of land under tobacco in Bihar and 
West Bengal during 1948-49 and
1949-50 was as under:

(Figures in thou­
sand acres)

1948 49 1940.50
(1) Bihar (excluding mer

gc*d toiritorie®.)
(2) West Bengal (excluding

0561
w , ding 

merged territories). 50 46
Similar information with respect to

1950-51 is not yet available.
F ood D is t r ib u t io n  and P rocurk-

MENT

205. Shri J. P. Srivastava: Will the 
Minister of Food and Agriculture be
pleased to lay on the Table of the 
House the basic plan for food distri­
bution during the current year side 
by side with the figures of anticipated 
procurement for each State.

The MUnister of Food and Afrioul- 
ture (Shri K. M. Mpnshi): A state­
ment giving the necessary information 
is placed on the Table of the House. 
[See Appendix XXI, annexure No.
39.)

F ood Re q u ir em en ts

206. Shri J. P. SrivastoTa: Will the 
Minister of Food and Agriculture be
pleased to state. State-wise, the 
requirements of food to meet the 
rationing obligations and the estimated 
deficit in each case?

The Minister of Food and Agricul* 
ture (Shri 8L M. Munshi): A state­
ment is Diaced on the Table of the 
House. Appendix XXI, annexurf 
No. 40,1
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La m p  ukdbii C u ltivatioit

207. Stall S. C. Samanta: Will tlie 
Minister of Food and Affricultare be
pleased to state:

(a) the acreage of Land under culti­
vation in the State of West Bengal in 
1950; and

(b) the acreage of (i) cultivable land 
but not cultivated; (ii) current fallow; 
and (iii) the acreage under forest?

The Minister of Food and Agricul­
ture (Shri K. M. Munshi): (a) and
(b). A statement giving the required 
information in respect of West Bengal 
^excluding merged territories) for
1948-49 is placed on the Table of the 
House. Similar figures for later years 
are not yet available.

STATEMENT
CUiMBiAcatic/n of area in We9t B t^ a l  {Exolu^ 

ding Merged Territories) in 1948-49.

Cladsification Area 
(million acres)

(1) Area under cultivation ..11 *S
(not i.e., exoludirg
doublo-oropped ar«a)

(2) Cultivable land but not
cultivated:
(a) current fallow .. 0*98*1
(b) othei* unoulti-

vftted land ex- .. 1-91 >
eluding curreiit
fallows J

(8) Forest . , 1.70
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P A R L I A M E N T  O F  I N D I A
Thursday, 12th April, 1951

toThe House met at a Quarter 
Eleven of the Clock.

[Mr. Deputy-Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 A.M.
MOTION FOR ADJOURNMENT

D iscontent among Bank Employees

Shrimkti Durgabai (Madras). Sir, I 
would like to make a submission, 
before you take up the next item of 
business.

M r.. Deputy‘SpeaJcec  ̂Not now.
Mr. n^puty-Spfaker: I have receiv­

ed notice of an adjournment motion 
from Prof. K. T. Shah to discuss:

“The situation (Teated by the 
judgment of the Supreme Court 
declaring the decision or award of 
the All-India Industrial Disputes 
(Bank Employees) Tribunal, and 
the steps necessary to prevent the 
consequent unrest and discontent 
among bank employees, and dislo­
cation of the entire trade of the 
country.*'
Does the hon. Minister of Labour 

wish to say anything? I think he has 
received a copy of this notice of 
adjournment?

The Minister of Labour (Shri Ja^>  
van Ram): Sir, i have not much to 
say. The judgment of the Supreme 
Court was given on the 9th instant 
and it was only yesterday that we 
TOUld secure a copy of the judgment. 
We are examining it at present, and 
I am not in a position to say inpr^
82 p,s.

0G57

than that now. As regards this ad- 
jQurnment motion. Sir, I may say that 
I do not think it is admissible.

Mr. Deputy-Speaker: Apart from 
the question of technical admissibility, 
there are certain matters which we 
have to consider.

J The Minister of Home Affairs (Shri 
|[Ra.1a^opalac;liari): It is not a matter 
merely of technical admissibility. It 
would not be proper to consider it 
now,

Mr. Deputy-Speaker: That is why I 
asked the hon. Minister to state the 
position.

Shri Hussain fmam (Bihar): The
fact of the matter is, the employees 
are panicky and we want to know 
from the Government whether it pro­
poses to take any action in the
matter to relieve the position or not.
That is all that we want to know.

Several Hon. Members: No, no. It
is not so simple.

Mr. Deputy-Speaker: And that is 
what the hon. Minister has said.

Prof. K. T. Shah (Bihar): Sir. I
do not know under the rules how 
much time we are supposed to give 
in a matter of this kind which is of 
recent occurrence, which is urgent and 
which is of public importance. This 
happened a few days ago only. It 
may be that I would have been told 
that it is too late already. The judg­
ment was published on Monday or 
Tuesday and so by to-day it is too
late. Here sufficient time has been 
allowed. But then 1 am told that 
this is a matter which has only been 
published yesterday or Monday and 
IJierefore the Government is consider­
ing it. Therefore, I would like to 
know. Sir, what i« to be regarded as 
the meaning of the terms “recent oc­
currence,” Secondly. Sir, I hope there 
is no difference of opinion that it is 
a very Serious matter as regards not 
only th« employees who number 
something Ji^e 60,000, but also the pol-
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[Prof. K. T. Shah]
sible threat to the trade and com­
merce of the country and the whole 
national economy. I shall be quite 
willing to consider the matter and if 
the short-notice questions which have 
been tabled are to be answered first 
and the discontent settled, I should 
have no objection. But merely on the 
ground that it is only yesterday that 
the judgment was published, if we are 
to leave the matter here, that would 
be a very difficult and embarrassing 
position, in view of the actual inter- 
pre.tation of the rules. I would, there- 
Tore beg of you, Sir, to make it clear 
Arhat is meant by “recent occurrence,” 
jf “public importance” and “an urgent 
matter.”

Mr. Deputy-Speaker: I do not think 
there is any dispute here. All that 
the hon. Minister said was that it takes 
time to deal with this matter, to get 
a copy of the judgment and to under­
stand the full implications of it so that 
precipitate action may not be taken. 
If I am asked to give a ruling whether 
this motion is in order or not, I can 
only say that the Supreme Court is not 
vubordinate to the Government of 
India. It is not a case of questioning 
here the action of any subordinate. It 
is open to the Supreme Court, if it is 
so convinced, to set aside something 
that has been done by the Government. 
Therefore, the Government is looking 
into the matter with a view to do all 
that is possible. Therefore, it is not 
advisable for the hon. Member to ask 
Tot a ruling. It is a matter which 
tflfects a large number of employees 
and so I asked the hon. Minister to 
allay any apprehensions that may be 
Ihere. In all bona /ides,-the Govern- 
.nent is taking every step to under­
stand the position and to take such 
action as is necessary, after proper 
consideration, lest it becomes infructu- 
ous.

There are the other four questions 
here and as soon as the hon. Minister 
has gathered some more materials he 
will be able to answer them to the 
satisfaction of the hon. Member and 
the House. I do not think, under the 
circumstances, it is necessary to pursue 
this matter any further.

Shrl Kamath (Madhya Pradesh): 
Sir, in view of the urgency of the 
matter, will the hon. Minister answer 
the questions on Saturday next?

Mr. Oeputy-Speaker: I have suggest­
ed It—though even without any sug­
gestion he is quite willing to give all 
accommodation—and he will certainly 
look into the p a t t e r  and fix a day 
M early as possible.

Shri Jagjivan Ram: It may not be
possible ̂  to give all the information 
by Saturday. As I have said, we are 
examining the judgment and we will 
certainly try to take all possible steps 
that we can. That is all that I can 
say at present.

LAYING OF ADAPTATION ORDER 
ON THE TABLE

Mr. Deputy-Speaker: Dr. Ambedkar.
The Minister of Law (Dr. Ambed­

kar): Mr. Deputy-Speaker, Sir............
Shri Syamnandan Sahaya (Bihar): 

Sir, before the Law Minister begins, 
may I make a submission? Now we 
have got an idea of the work to be 
done by Parliament up to the 10th. 
But we do not yet know what Bills 
or other legislative measures or other 
work will be taken up on the 17th of 
this month and............

Shri Sidhva (Madhya Pradesh): 
There is the agenda up to the 19th.

Shri Syamnandan Sahaya: But it
only says whether the business will be 
official or non-official.

Shri Sidhva: No, they are all offi­
cial Bills. We got it to-day. ^

Dr. Ambedkar: Mr. DeputyrSpeaker, 
yesterday, my hon.* friend Mr. Hussain 
Imam raised a question with regard to 
an answer which I gave to a question 
put by Pandit Bhargava with regard 
to the Atiaptation Order issued by the 
President. UTBortunately I was not 
present in the House. I wish he had 
given me previous notice that he was 
going to raise this matter; I certainly 
would have been present in the House 
to give him the answer. From the 
proceedings, extracts from which were 
supplied to me yesterday evening, I 
And that he raised two questions. One 
question which he raised was that he 
was not able to obtain a copy of the 
Adaptation Order although he made an 
effort to get one. On that point, the facts 
which I have been able to ascertain 
are these. The Adaptation Order was 
published in the Gazette Extraordinary 
dated the 4th instant. I gave my 
reply on the 7th. Copies of the 
Adaptation Order, or rather, of the 
Gazette, were received in the Consti­
tution Branch on the 10th, the date on 
which he sent a telephonic message to 
the Constitution Branch, enquiring as 
to What had happened to the copies 
of the Adaptation Order. My informa­
tion is that the Superintendent whom 
he contacted on that matter told him 
that the copies *of the Gazette Extra­
ordinary had just reached him and
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that he was examining whether there 
were any clerical or printers' errors.
I am told that my hon. friend did not 
specifically ask for a copy. I do not 
know, he is in a better position to 
confirm this or not.

Shrl Hussain Imam (Bihar): I asked 
i n  It in the Notice Office and in the 
Library. ,

Dr. Ambedkar: I am telling what . 
happened in the Superintendent’s 
branch. That being so, the hon. 
Member was not directly supplied 
any copies from the Constitution 
Branch. It is obvious that if the 
copies were received by the Superin­
tendent on the 10th it was not possible 
for him to supply copies>to the Notice 
Office for distribution among Members 
of Parliament. That is the position 
so far as the first complaint is con­
cerned.

I find from the proceedings, extracts 
of which were sent to me, that the 
hon. Member also raised a question of 
privilege. What I understood him to 
say was that as soon as an Adapta­
tion Order is made by the President, 
it ought to be placed on the Table of 
the House. Now, Sir, so far as that 
point is concerned, my submission is 
this. Whatever privileges this IJouse 
has, they are regulated by article 1'05 
of the Constitution which says that the 
Parliament shall have all the privi­
leges which the House of Commons 
has. That takes us to an enquiry as 
to whether, when laying a paper on 
the Table of the Parliament is a mat­
ter of privilege and when it is not a 
matter of privilege. Referring to May 
one thing is quite clear..............

Mr. Deputy-Speaker: I am sorry to 
interrupt the hon. Minister. So far 
as the question of privilege is con- ' 
cerned first of all the Speaker looks 
into the matter, goes through the 
rules and regulations and then ascer­
tains the opinion of the House. U be 
comes to the conclusion that a matter 
of privilege is involved, he then sends 
it to the Privileges Committee. I do 
not think the hon. Member seriously 
raised a question of privilege. The 
question was that a copy of the 
Adaptation Order ought to be made 
available. He went to the Notice 
Office and also to the Library. He said 
that the Adaptation Order was made 
as early as the 4th April and there­
fore normally expected it to be placed 
in the Library in a day or two. Now 
that the matter has been made clear 
by the Law Minister we need not go 
further into the question of privilege.

• Dr. Ambedkar: If that is your ruling 
I would not pursue the matter. But 
I  only wanted to submit one point

which I think is ot general interest 
and which the House should know. 
A matter of privilege can arise only 
when a statute makes it obligatory 
upon the Government that a paper 
should be laid on the table of the 
House. Now so far as the Adapta­
tion Order is concerned there is ' no 
such obligation at all. I would like 
hon. Members to compare article 372, 
which deals with Adaptation, with 
article 392 which deals with an order 
made by the President for the removal 
of difficulties in the Constitution 
during the transition period. It will 
be found that so far as article 392 
is concerned there is a specific sub­
clause which says that any order made 
by the President for the removal of 
difficulties shall be placed on the 
table of the House. There is .no such 
proviso with regard to article 372. 
Therefore my submission was that 
there is really no privilege involved 
and the question ®f breach of privi­
lege therefore cannot arise.

Pandit Maitra (West Bengal): Sir. 
are you going to allow a general dis­
cussion as to whether or not this is a 
question of privilege............

Shrl Bharati (Madras): The Chair 
has already ruled that there was nc 
question of privilege.

Mr. Deputy-Speaker: I am not de­
ciding the question of privilege at 
all. Inasmuch as there was a refer­
ence by Mr. Husain Imam to the word 
privilege, the hon. Law Minister 
thought that he must answer that 
other point also. He has now placed 
his viewpoint. That question does 
not arise now and therefore I will not 
go into it.

Shrl Hussain Imam: Sir, on a point 
of personal explanation, we saw the 
news first on the 10th when it wj^s 
published in the Hindu$tan Times. 
On that day I did not make any 
approach to you or the Constitution 
Branch. I sirnply asked the Librarian 
and the Notice Office to find It out. 
On the 11th when I saw other papers 
the words in the Hindustan Times 
were “last week” and I tried to find 
out the exact date of the order. I 
then learnt that the date was the 4th, 
as I mentioned to you in the Chamber. 
The copies were not till then avail­
able in the Library or the Notice 
Office. What I mentioned was,—and 
the report will bear me out—not the 
question of breach of privilege. Sec­
tion 372, sub-clause 2 does not pro­
vide.

Mr. DepulDT-Speaker: The hon.
Member need not go into that matter.



m 2 Enhancement of 12 APRIL 1951 Postal Rates 6dd3

Shri Hussain Imam: I only want to  
explain. As you had pointed out there 
are questions which may not be of 
privilege but of etiquette and it was 
more of the latter. That is why I 
used the word privilege and not breach 
of privilege.
12 N o o n .

Mr. Dcputy-Speaker: I do not think 
any breach of privilege or etiquette is 
involved here, Hon. Members ought 
not to rush through these matters. 
There has been no unnecessary delay 
in the matter. After all the Superin­
tendent of the Constitution Branch has 
to see through the proof and the 
corrections. I would ask the hon. 
Meml^er to be a little patient before 
he comes up with any charge against 
the Government.

ENHANCEMENT OF POSTAL RATES
The Minister of Communications 

(Shri Kidwai); Sir, I also rise to make 
a similar protest. Yesterday I was 
in the House during the whole of the 
Question Hour and Mr. Sidhva was* 
also here. He had some points on 
paper and some he had in his mind. 
If he was going to raise the question 
regarding the enhancement of ^thc 
postal rates which was announced 
through a press note, he .«?hould have 
informed me and I would have been 
here to answer him............

Shri Sidhva (Madhya Pradesh): I 
never complained that he was not here.
I did not mention about his absence 
at all.

Shri Kidwai; Then the other point 
I want to mention is that there was 
no secrecy about the matter and there 
should not have been any surprise 
about the announcement. It was 
contended that the increase in postal 
rates should have been mentioned in 
the Fmance Minister’s Budget speech

Dr. Deshmukli (Madhya Pradesh): 
(3n a point of order, Sir, I do not 
think this question can be agitated 

^  There is ample opportunity for 
the Communications Minister during 
the debate on the Finance Bill and 

V, when the Finance Minister replies to 
the whole debate to clarify tYie situa­
tion. I do not think the time of the 
House which is so short should be 
taken over this explanation.

Mr. Deputy-Speaker; This consists 
of two parts. The hon. Minister 
seems to have understood that excep-. 
lion was taken to his not being present. 
(An Hon. Member: It was not so.)
Order, order. Nobody can prevent 
Uie Minister understanding ii in a 
particular manner and so he has ex­
plained iiis conduct. If he does not

come forward to explain his conduct 
Members take exception to it and H 
he comes forward to explain his con­
duct the House still takes exception 
to it. Hon. Members ought to be con­
sistent. It is very good of the hon.
Minister to come to the House and
show his due regard to the House by 
his explanation inasmuch as some­
thing was said in the House. He 
could not anticipate any number of 
questions that might arise in the 
course of the discussion on the Finance 
Bill. Therefore it is up to the hon.
Member who wushes to draw parti­
cular attention to any particular Min­
istry to give some intimation, not a 
legal notice, to the Minister concern­
ed, .so that the latter knows about it 
and replies trf it in the House. That 
is the proper procedure to be adopted. 
Of course if the Minister wants to 
explain to the House regarding the 
enhancement of the postal rates it is 
left to his discretion to participate in 
the debate and he will have an oppor­
tunity.

Shri Kidwai: I only wanted to 
touch this point that Mr. Sidhva 
raised the question that the proposal 
came as a surprise............... -

Mr. Deputy-SpeaJcer He may re­
serve ii to the occasion when he may 
take part in the debate on the Finance 
Bill.

Shri Sidhva: I never complained 
yesterday that the Minister was not 
present. For my purpose the Finance 
Minister was there. I stated that this 
increase should have been mentioned 
in the budget speech of the Finance 
Minister.

Prof. S. L. Saksena (Uttar Pradesh): 
Instead of Ministers asking us to give 
notice, would it not be better that they 
are present here during the debate on 
the. Finance Bill?

Mr. Deputy-Speaker: The Ministers 
have to do other executive business 
and they cannot be expected to be 
sitting here all through the day. . . .

Prof. S. L. Saksena: The debate is
only for two cays and they can be
here at least for those days.

Mr. Deputy-Speaker: The Ministers 
are our own men. after all, and they 
have to do a lot of executive work. 
I do not think it is reasonable to 
expect them to be sitting here during 
the budget debate or the debate on 
the Finance Bill, (interruptions.)

Pandit Thakur Das Bhargava
(Punjab): A number of questions may 
be raised at the time of the Finance 
Bill and the debate is only for two 
days. It is not too much to expect that
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hon. Ministers should be here during 
those two days.

Mr. Depnty-Spcaker: The proceed­
ings ara sent to the Ministers daily.
There are also other Ministers taking 
note of points, besides their deputies 
are here. Let us not be too meticu­
lous. I agree that the House must 
safeguard its interests. Unless inten­
tionally there is a breach let there be 
no complaint. The Ministers are only 
too ready and accommodating to
c‘ome and explain.

Shri M. L. Gupta (Hyderabad): You 
were pleased to say that hon. Mem­
bers should inform hon. Ministers
beforehand. But how can we do that 
when we do not know on what points 
we have to speak and we can only 
know them if the Ministers inform us 
first.

Mr. Dcputy-Speaker: There are ex­
ceptions. Ordinarily, I said that was 
the procedure.

SUSPENSION O F ’SUB-RULE (2) OF 
RUI.E 22 OF RULES OF PROCE­

DURE
Mr. Deputy-Speaker: The House 

will now proceed with the discussion of 
Private Members* Bills.

Shrlmati Dursrabai (Madras): Before 
you proceed with the nê Ct item on 
the agenda, I would like to make a 
submission. On the order paper to­
day we find that 27 Bills have been 
set down, some for consideration, 
some for circulation and some for re­
ference to select committee. Besides 
these 27 Bil\^, there are 14 Bills pend­
ing introduction for a long time. 
Unless these latter Bills are allowed to 
be introduced in th is" session, I do 
not see any chance of their being con­
sidered, much less passed, before this 
House is dissolved, for the General 
Election is coming in the winter. 
Private M embers. get only a day or 
two for introducing new Bills or consi­
dering old ones. I know that I am 
making a request to you which I 
should not have made in the ordinary 
course, but you will remember that 
you yourself have set up a practice 
in this respect when you made a 
request to the hon. Mr. Speaker during 
the December Session when you want­
ed to make a motion like thi§. My 
request is that you should suspend the 
oj^eration of sub-rule (2) of rule 22. 
TTie Introduction of these Bills will 
not take more than two or three 
minuted and in view of the import­
ance of the Bills pending introduction 
and also in view of the fact that most 
of us will or w<̂ i not be in this House

of Rule 22 of Rules of » 
Procedure

when the General Election takes place 
and a new House may come into 
being, 1 request you to favourably 
consider my request. I have consult­
ed the other Members whose motions 
are on top and they have all agreed, 
except one or two who are not present 
at the moment.

Mr. Deputy-Speaker: If my experi­
ence is worth referring to, I think 
that my own experience is that such 
motions are useless. I requested the 
Speaker to suspend the standing order 
and allow me to make the motion. 
Along with me other hon. Members 
also took advantage of the opportu­
nity. Today, we find that as many as
23 Bills are put down tor considera­
tion; two or three others that have 
already been taken up are effectively 
barring the consijderation of other 
Bills. Of course, I had the mental 
satisfaction of introducing my Bill and 
if my hon. sister wants that she must 
also be in the same boat and she 
should have the satisfaction of her 
Bill being introduced even though it 
has no chance of being considered. . .

Shrlmati Durgabai: There is always 
a chance of its getting a high place 
in the next ballot.

Mr. Deputy-Speakert That raises 
another issue. Along with the Bills 
previously introduced, there are 14 
other Bills which even if they are in­
troduced have very little chance of 
being taken up. Is there any chance 
of their coming up before this Parlia­
ment?

Shrlmati Durgabai: Yes.
Mr. Deputy-Speaker: Then I would 

make a suggestion. When there are 
a number of Bills, hon. Members 
should ascertain from the Government 
and the Government also should look 
into the private Bills. It is not as if 
not one of them should be accepted 
by the Government. Thfere are social 
and other measures and if Govern­
ment agrees with some of them, they 
may give preference to them in the 
order of priority and even at the 
ballot other Members may also agree 
to give preference to those measures. 
Some of the measures here are of so­
cial importance and as the hon. 
Member ha.s just now stated, this Par­
liament may not sit and a new Par­
liament may come into existence. 
Therefore, without making a prece­
dent. I give my consent in view of the 
exceptional circumstances to the motion 
for suspension of the standing order 
being moved.

Shrimatl Durgabai: I beg to move:
“That sub-rule (2) of rule 22 of

the Rules of Procedure and Con­
duct of Business in.Parliam ent in
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[Shrimati Durgabai] 
so far as it requires that Bills 
which have already been introduc­
ed by Private Members shall have 
priority over all other Bills be 
suspended for this dav and that 
Bills in respect of which motions 
for leave to introduce have been

• entered in today’s List of Business 
be taken up first.”
Mr. Deputy-Speaker: I take it that 

the Government has no objection. 
Normally, it is left to the House but 
the Leader of the House is also con­
sulted. This is a non-official day and 
it would not impede official work.

Shrimati Durgabai: It is for the
Chair to decide?

The Minister of Home Affairs (Shri 
Rajaffopalachari): May I see the
motion?
■ No objection, Sir.

Mr. Deputy-Speaker: The question
is:

“That sub-rule (2) of rule 22 of 
the Rules of Procedure and Con­
duct of Business in Parliament in 
so far as it requires that Bills 
which have already been intro­
duced by Private Members shall 
have priority over all other Bills 
be suspended for this day and 
that Bills in respect of which 
motions for leave to introduce 
have been entered in today’s List 
of Business be taken up first.”

The motion was adopted.
Mr. Deputy-Speaker: The Bills to 

be introduced will be taken up now.

PARLIAMENT LIBRARY BILL
Prof. K. T. Shah (Bihar): I beg to 

move for leave to introduce a Bill to 
provide for b,uilding up an up-to-date 
and comprehensive Library for Parlia­
ment.

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to intro­
duce a Bill to provide for build­
ing up an up-to-date and compre­
hensive Library for Parliament.”

The motion was adopted.
Prof. K. T. Shah: I introduce tJje 

Bill.

INSURANCE (AMENDMENT) BILL
Dr. Deshmukh (Madhya Pradesh): I 

beg, to move for leave to introduce a 
Bill further to amend the insurance' 
Act. 1938.

is:
Mr,- Deputy-Speaken The question

“That leave be granted to intro­
duce a Bill further to amend the 
Insurance Act, 1938.”

The motion was adopted.
Dr. Deshmukh: I introduce the Bill.

REHABILITATION FINANCE AD­
MINISTRATION (AMENDMENT) 

BILL
Shri Si4hva (Madhya Pradesh): I  

beg to move for leave to introduce a 
Bill further to amend the Rehabilita­
tion Finance Administration Act, 1948.

Mr. Deputy-Spcaker: The question 
is:

“That leave be granted to intro­
duce a Bill further to amend the 
Rehabilitation Finance Administra­
tion Act, 1948.

The motion was adopted.

Shri Sidhva: I introduce the Bill.

INDIAN PENAL CODE AND THE 
CODE OF CRIMINAL PRQCEDURE 

(AMENDMENT) BILL.
(Amendment of Sections 375 and 376 

J.P.C. and Schedule II of Criminal 
Procedure Code).

Pandit Thakur Das Bhargava (Pun­
jab): I beg to move for leave to 
introduce a Bill further to amend the 
Indian Penal Code (XLV of 1860) and 
the Code of Criminal Procedure (V ol 
1898). .

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to intro­
duce a Bill further to amend the 
Indian Penal Code (XLV of 186U) 
and the Code of-.Criminal Proce­
dure (V of 1898).”

The motion was adopted.

Pandit Thakur Das Bhargava: I
introduce the Bill.

ALL INDIA BAR COUNCILS BILL

Shri Ka/mi (Uttar Pradesh): I betf 
to move for leave to introduce a Bill 
to provide for the constitution anri 
incorporation of Bar Councils for High 
Courts and an all-India Bar Cî ounciJ 
for the Supreme Court.
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Mr. Deputy>Speaker: The question
is:

•‘That leave be granted to intro­
duce a Bill to provide for the 
constitution and incorporation of 
Bar Councils for High Courts and 
an all-India Bar Council for the 
Supreme Court.*^

The motion was adopted.
Shri Kazmi: I introduce the Bill.

MUSLIM WAKFS BILL
Shri Kazmi (Uttar Pradesh); I beg 

to move for leave to introduce a Bill 
to provide for the better governance 
and administration of Muslim Wakfs 
and the supervision of Mutawallis* 
management of them in India.

Mr. Deputy-Speaker: The question 
is:

'T h a t leave be granted to intro­
duce a Bill to provide for the bet­
ter governance and administration 
of Muslim Wakfs and the super­
vision of Mutawallis’ management 
of them in India.”

The motion was adopted.
Shri Kazmi: I introduce the Bill.

DOWRY BILL
Shrimati Durgabai (Madras): I beg 

to move for leave to introduce a Bill 
to provide for certain matters relat­
ing to dowry.

Mr. Deputy-Spcaker: The question
is:

“That leave be granted to intro­
duce a Bill to provide for certain 
matters relating to dowry.”

The motion was adopted.
Shrimati Durgabai: I introduce the 

Bill.

ESSENTIAL SUPPLIES (TEMPORARY 
POWERS) AMENDMENT BILL

Pandit Thakur Das Bhargayat (Pun­
jab): I beg to move for leave to in- 
trodu'^e a Bill further to amend the 
Essential Supplies (Temporary Powers) 
Act, 1946.

Mr. Deputy-Speaker: The question
is:

“That leave l>e granted to intro­
duce a Bill further to amend the 
Essential Supplies (Temporary 
Powers) Act, 1946.”

The motion was adopted.
Pandit Thakur Das Bbargava: I in­

troduce the Bill.

COFFEE MARKET EXPANSION 
(AMENDMENT) BILL '

Shri Poonacha (Coorg): 1 beg io 
move for leave to introduce a Bill 
further to amend the Coffee Market 
Expansion Act, 1942.

Mr. Deputy-Speaker: The question
is:

‘T h a t leave be granted to intro­
duce a Bill further to amend the 
Coffee Market Expansion Act, 
1942.”

The motion was adopted.
Shri Poonacha: I introduce the Bill.

DOWRY RESTRAINT BILL
Shrimati Jayashri (Bombay): I 

to move for leave to introduce a 
to provide for restraining the takihf 
or giving of dowry in connection with 
marriages and for matters incldental- 
t hereto.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill to provide for restrain­
ing the taking or giving of dowry 
in connection with marriages and 
for matters incidental thereto.”

The motion was adopted. '
Shrimati Jayashri: I introduce the

Bill.

DOWRY RESTRAINT BILL
Shrimati Uma Nehru (Uttar Pra  ̂

desh): I beg to move for leave to in­
troduce a Bill to restrain the custom 
of taking or offering of dowry in 
marriages.

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to intro­
duce a Bill to restrain the custom 
of taking or offering of dowry in 
marriages.”

The motion was adopted.
Shrimati Uma Nehru: I introduce 

the Bill.

SEA CUSTOMS (AMENDMENT)
 ̂ BILL

Shri Sidhva (Madhya Pradesh): I 
beK to move for leave to introduce a 
Bill further fQ amend the Sea Cu*> 
toms Act, 1878.
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Mr. Dcputy-Speaker: The question
Is:

“That leave be granted to intro­
duce a Bill further to amend the 
Sea Customs Act, 1878.”

The motion was adopted.
Shri Sidhva: I introduce the Bill.

FOOD AND DRUGS BILL
Shri Kaniath (Madhya Pradesh): I

beg to move for leave to introduce a 
Bill to safeguard the quality and 
purity of food and drugs and to pro­
vide for penalties in case of certain 
oifences relating thereto.

Mr. Deputy-Speaker: The question 
is:

“That leave bo granted to intro­
duce a Bill to safeguard the quali­
ty and purity of food and drugs 
and to provide for penalties in 
case of certain olTences relating 
thereto.”

The motion was adopted.
Shri Kaniath: I introduce the Bill.

MUSLIM KAZIS BILL
Shri Kazmi (Uttar Pradesh): I beg 

to move for leave to introduce a Bill 
to provide for the appointment of 
persons to the ofTlce of Kazi and for 
performing and keeping a record of 
marriages and for the appointment of 
tribunals for trying and deciding cases 
of divorce and dissolution of marriage 
amongst Muslims.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill to provide for the 
appointment of persons to the office 
of Kazi and for performing and 
keeping a record of marriages and 
for the appointment of tribunals 
for trying arid deciding cases of 
aivorce and dissolution of mar­
riage amongst Muslims.”

The motion was adopted. ‘ 
Shri Kazmi: I introduce the Bill.

PROHIBITION OF MANUFACTURE 
AND IMPORT OF HYDROGENAT­
ED VEGETABLE OILS BILL— 
Contd. "
Mr. Deputy-Speaker: The House will 

now take up further consideration of 
mp tollQwing motion moved by Pandttt

^ a k u r  Das Bhargava on the 26th 
February, 1951, namely:

“That the Bill to provide for the 
prohibition of manufacture and 
import of hydrogenated vegetable 
oils, be taken into consideration.”

(Dei)uty Speaker)
n ^ (Bill)

% srrt JTt̂ nr (Motioft) «rr
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anftar̂  fw #  itî  ir¥> t̂ Pif r̂rflr 
iT«T5f̂ 7 (Government) tsr^ftw 

T̂WTS ^ VT̂TT Wr?A  ̂I 
»W ?TTO 5? JT̂ gnft<r I ftf «r?f
.?TT ^  vr m w   ̂iryl^g vrtV ifm 
iTiff ^  ^  ftf ^  ^  
(adulterate) ?t# «r*rft»
IfP W?T f ^  T?T IJ5̂  ^  tfttfWr 
(Vegetarian) ? i ^ 3T?*r % <ttw 
81̂  TT?Tr ff, iJ' ?ITO 

, T̂ I»WnT SJTITT 'TT?(rr f
. ftf. ?iTr̂  fW^ww

(Prime Minister) ?rr?? «nWT 
.̂ari'F 3TOT (word of honotir) 

finTT t  ft? w  ^ ^  5 » ^  
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wiî T gî ifV̂  «nflf TTgr i Psrt ^
?iTT% sir̂ iT r*jPi«T Ir
ir r? ^  Pfitt t o  ^  ^
^ ?nrr ?rn'̂  snriT WrerT ?rr?» 
isr̂ ,, ajq̂  'PT f'TJT
'pn ^  ifim =PT ̂ iT I ij  ̂ n̂rr 
prfsi^ ?rr?̂  ^  151 ’ttw  ^  ffWT



W WIW t  ’TI ^  ^

Vffr T̂f?rr f¥ if?
r̂PT I (̂Pp JiTT t

tnpflfsmH Ir (Nutritioo) 
^  ^  w?rr t ,  ^  ^  *T? Tr*r

t  ^  ^  w
^  TT9 ST TW ^  9)tfl»iRr ^  >ftT

^  <n!c I *f' vm  
f  f t f lV  ?IT| TT T»r a J T ^ ,

>npc ̂  f̂t*T *T 
Vr tT  *T ?ft *f' W  5TOT % 

^  551̂ ; fv
w  *RftwT 'srnr i

r» T ^r arr^ 
m  (IntelTuption)

^R TTf ?TT<B!nn:

f w m  j  ftR T  'T^anft
irre

arr# AWjr ^  

HW’T ^  ^  *rf «ttr ?t

% TWT '̂ T I w  w i w t
iftvnw w wiw I, f*rrt WwHT
fnfW Vt VT ^  ^  'Wil?i w iw  f  I 

^ I tirfM ) ^  ^TPfl 5TT*R tr aftr 4 i'9«
•A fT ^^f ^  % ^ rn jfz ? ^  % srfiw 
vw T  ^  f * r ^  jn fff 

m ^ i  Hs (w orld test) 
•ntr *1̂  ^  ^  P tf)w  5^ ?it f*rrfl 

^ 1  >T5 ^  ?m<l u  
(laboratories)

< r n f  C  ifrc an?IV

t  Pp ^  fwrtt srpFCT % ftm 
I f  S»T# T ^  «TfiRT W 9 ^  t  
arftw 'FC?rT f  ftr OT " 4 ^
«l HI Prww ifK

•074 Prohibition of Manufacture 12 APRIL 1951 and Import of Hydrogenated 6<>76
Vegetable Oils Bill

[ <lft?r T O  >TT«f ]̂
t^ftv gv¥t <r=#hffr (Supple­
ment) If̂ if % ift «TW «ft »̂5fl 
»T Tfft irn m  i  aft ft? w  *H?r fjrair 

#d  p ?  ^  I 1JF sn R i

f'niT ftp ^  i^k ft!^ ft'irWfe
(Department) % ^n(few fw 

*rr ^  v f  ^ ftr^  «T5t m r ^  % fir^ri- 

VT fflWV f ^  wT?r 
«l?rfi!WT?^ir ftf ^  ^  Vi!
ftf IV ^  ? I ^  % w
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(English translation of the above 
ipeeeh)

Pandit niakar Das BhargaTlt (Pun- 
|ab); Sir, I bad moved a motioo on 
Uio 26th Februaxy that thli ftU bt

taken into consideration. It wafl men­
tioned in the November Session thal 
a committee will be appointed in 
connection with this Bill. But no 
committee was appointed during th^ 
November Session and not even in 
December. But a conference was held 
in January which Was called by our 
hon^ Minister Shree Munshi. Then in 
February a declaration was made re ­
garding the formation of this commij^ 
tee. Names of some members of th t  
committee and also its terms of refeN 
ence have been read out in th li 
House. I have to submit that th# 
terms of reference are not at all satis^ 
factory. I do not think that the basis 
on which this Bill was framed, left 
any place for discussion. Then so far 
as the terms of reference are concern­
ed, I could never think that tha 
committee would submit such a report 
that it will kill the Bill absolutely. 
That is why I had objected to the 
terms of reference. 1 had also, 
therefore, objected to its j>ersonnel and 
when I learnt that a committee ot 
this sort was going to be set up, L 
wrote to the hon. Shri Munshi in 
December 1950 that neither I was 
prepared to serve on the conunittee 
nor did I agree to its terms of refer­
ence.

After that, the matter came up again 
before the House. After making 
thorough enquiries I came to know 
that the purpose behind forming this 
Committee was to add colour to tha 
Vegetable oil on the basis of its 
findings. 1 need not tell the Hous« 
what amount of discontentment is pre« 
vailing in the country due to prolon« 
gation of this Bill. A latge number 
of letters come to me every day and 
I was pressed to move this Bill before 
the House. I know that the majority 
of the Members are in favour of its 
early passage in the House. I also 
know that this Bill has got the backing 
of the Working Committee as well and 
it had recommended to the House that 
the Vanaspati should be coloured as 
early as possible. Three long years 
have passed since then and the Gov­
ernment had also promised at that 
time to add colour to it. But it is an 
old story and I do not want to repeat 
it. After this, our All-India Congress 
Committee passed a resolution that 
hydrogenation should be stopped. This 
resolution was passed because no at­
tempt was made since a long time to 
colour it and the Government also 
took no action on it. After passing 
of this resolution, if anybody attempts 
to put any other proposal against U 
1 am afraid, the need might arise to 
take disciplinary action against hiziL 
But I do not want to go into this 
matter. As I have just submitted thal 
I am confident that our Government 
want to solve this problem in the re§l
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spirit. Under the‘present cireumstan- 
ces, as far as the problem of ghee is 
concerned, I hope, the Government 
will not allow the adulteration of ghee 
and more so, when a major part of 
our country is vegetarian, I submit 
rather 1 announce with great pleasure 
in the House that our Prime Minister 
has given me his words of honour 
that he will try to do whatever he 
can in this matter. I had told him 
that the vested interests were the 
real trouble makers in this matter. X 
also said about the scientists that we 
cannot expect very much from them. 
As a result of hon. Prime iVUnister's 
promise to me, I became contident 
that he -will certainly fulfil his promise 
and will have it coloured. Not only 
the hon. Prime Minister has promised 
to me but ihe promise has been sup­
plemented by Shri Munshi as well who 
is sitting in. the iriouse at present. 
He promised to me that the scientists 
of any other department may do any 
thing but as far as his department is 
concerned he will do his best to see 
th a t a suitable colour is found out to 
colour it. I have full faith in his 
promise. Last but not the least, the 
President of this committee ., Shri 
Thirumal Hao has also promised to 
me with equal earnestness. 1 hope, 
he wiil keep his promise. He has 
promised that he wiil try his best and 
is confident that it will be coloured 
very soon. He has promiised to siKih 
an extent that if no other suitable 
colour is discovered, the colour dis­
covered by Shri Satisu Chandra Das 
will be mixed with it. I do not want 
that it sliouid be coloured with' soihe 
such colour which is not pleasing to 
the eyes. 1 do not waut that it should 
be coloured black. 1 want that it 
should be coloured with some such 
colour which is pleasing to the eyes.
I do not want to put any obstruction 
in the way of those .who want to 
consume it. As far as I am concern­
ed 1 want that hydrogenation should 
be totaU^r banned. Bui I do not # an t 
to presi hiy suggestion in view of 
the resolution oi tne Working Gitn^ 
mittee and the words of Mahatrha 
Gandiii who had said in 1940 that Ut 
should be coloured and our Zion. 
Prime Minister, and Shri Munshi ^ d  
last of all the President of the COtn- 
mittee Shri Thirumal Kao want ttiat 
it should be coloured. . 1 think that 
the hydrogenation makes all the 
ference in its nutritive value and 
theretere, I want that it should be 
ttanncld. But 1 do not want to super­
sede ,the opinions of all of th e ^  in 
order to assert my own opinion 1 
wa&t to force them to accept my 
opinion. 1 hope that a suitable colour

* will be iound out and if  within two 
three months such a colour Is not

discovered, I Will again put the said Bill 
before the House for completely 
banning hydrogenation.

When I listen to the interruption of 
my friend Shri Chaudhuri and cast
my eyes on the right where Dr. Pat-
tabhi is sitting, I am reminded of the 
words of Dr. Pattabhi who 
placed • befoi;^ the country in
emphatic words the  ̂ need ol 
banning the hydrogenation in his Jai­
pur speech. Ail our prominent leaders 
are oi the same opinion and oiu* hon. 
Prime Ministier is particularly consci­
ous of it. The House has already 
devoted enough time on th is ' BilL
Therefore, on my behalf and on be­
half of the House I appeal to the scien­
tists. of our (^untry ^hat the words 
ol our hon. Prime iVlinister are on 
test and if they find, out any. suitable  ̂
colour, they will render great service 
to i the  ' nation. It is hoped that the 
eleven established laboratories ol oUrs 
will* prove . much beneiiclal to the 
future generation and I appeal to
them that they should lirst oi all find 
out some suitable colour without
caring for the vested interests. They 
should realize that the words of their 
leaders and the reputation of the 
Government of India are at stake. We 
should keep in mind that the result 
of. researches ol these laboratories 
should be iirst oi all for the beriefit‘ of, 
the. cultivators, and. the vegetarians, 
wno are in majority in ibis country.
With, .these words i  request you to
allow me. to withliold this Bill for
3QR10 time. If Uie report ol the cQm- 
niitt^e is ih its favour, 1 will introduce 
tite ' feame‘£111 with suitable modilica- 
tions in the next session so that this . 
Bill  ̂ regarding the colourization of ^
Vanq.apaii may be passed. But, if the 
report of committee is not avsul- ' 
asyLe by that time o r u  the committee 
SLibtiiits ' its report and the Govern- 
î itti t̂ maKe no eUoris to coxour it, I 
will be' compelled to bring forth this 
fiia before the House again. With
these words, I hope, our hon. Mini^Iter
jam4 Peputy iviimster will support viny 
request and give us some such
ajaiur)m<ie whica we may piaco before 
the country. Our country has spent 
ffieusatids »ol .rupees on it and l am 
suU daily receiving letters regarding 
thts»w uierr Peuiions sighed by lalens 
01 people have been received. There- 
'tore, i  do not want to dilate more on 
.the subject. I hope, the hon. Minister 
'vHli support me and 1 shall be allowed 
to witnnoid this Bill till the next 
s ^ ^ n .

The Minister of Food and AgTlcu^ 
tiire (Shri, H. M. Munshi); Sir. I 
deeply appreciate the reasoa^leness 

^,pf; hon. friend Pari&it ITj^kur Das 
BhargaVa and looking to the f ^  t&at 
they are all devoting such a tttn tl^
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to this question, it is necessary that 
this matter should stand over.

Pandit M, B. Bhargava (Ajmer): I 
would like to know whether Grovern- 
nienL Is comrniUed to the principle of 
colouration of this ’ vegetable oil. 
Pandit Thakur Das Bhargava told us 
that an assurance to that effect had 
been given by the Prime Minister as 
also by the JB’ood Miixisler. The reply 
that has just been given by the hon. 
iViinister does not cgnlain any such 
assurance. X would like to know whe­
ther Government stanu3 committed to 
the principle of colourutiou of vege­
table oil?

Shri &. M. Munshi: The Committee 
ia appointed for the purpose of consi­
dering those questions. For Govern­
ment to commit itseli to any principle 
at this stage would be not only unwise, 
but would be an affront to the 
committee. •

•

Tills is what exactly the hon. Prime 
Minister said :
, certainly desire that all

efforts should be made to stop 
adulteration ol ghee with vanaspatU 
Government is prepared to set up 
soon a conimfttt'e to consider this 
matter.”
Shri Jhunjhunwala (Bihar): Thai is 

the general desire regarding ail iood- 
suppiies. What steps are Govern- 
meni taking with regard to it?

Mr. Deputy-Speaker; This relates to 
ihat. The question is:

“That the further consideration 
oi the following motion moved, by  ̂
Pandit Thakur Das Bnargava on 
me 26Ui jff'ebruary, be post­
poned to the next session:

* ‘That the Bill to provide for 
iho prohibition of manutacture 
ana import ol hydrogenated vege­
table oils, be taken into considera­
tion'.”

The motion was adopted.
IriiC Minister uf for Finauee

(Siiri Tyagi): Will it pass through the 
ballot agam?

Mr. Depaty-Speaker: Yes.

USiiFUi. CATiLE PRESERVATION 
BILL

A^ndit Thakur l>as Bhargava (Pun­
jab): I beg to ihove:

‘̂That the adjourned debate on 
the following motion moved by me 
on ttie 12th December, ;95U, be 
resumed:

‘Tha't the Bill to provide for the
preservation of useful cattle • in
the centraJliy administered areas*
be taken into consideration’.**
Tiie Minister ot Food and Agric«l- 

ture (Sbri K. M. Munshi): Before the
hon. Member proceeds 1 would like to 
make a statemient at this stage.

leandit Thakur Das Bhargava: Sir.
if I hiay be permitted to submit, I 
may be allowed to say something in 
regard to this motion before the hon. 
Mmister makes any statement, because 
it will be only in the light' of what I 
say that he can make a statement

Mr. Deputy-Speaker: All right.
Dr. Deshuiukh (Madhya Pradesh); 

Why waste th» fime of the Hotise when 
it is decided that this Bill is not going 
to be considered? The hon. Member 
has already taken a lot of the time of 
tiie House by emphasizing the same 
tilings over and over again and repeat­
ing the same arguments a hundred 
times.

Pandit Thakur Das Bhargava: Sir» 
I very humbly beg to protest against 
the manner in which my friend has 
taken tiiis opportunity to criticize my 
conduct. He ought to know better. 
It is not desirable that Members 
should pass such criticism upon one 
another, if he is under the impres­
Sion that much time has been, wast­
ed on this, then 1 am afraid he does 

'***not know the public mind and public 
opinion on tluL very important ques* 
tion.

Dr. DeslunulUi: I am sorry to dider 
from him in reading the public 
opinion.

Pandit Thakur Das B h a rg aT a : He
has a right to dilfer, but he has no 
A-ight to ctiiicize my conduct in this 
iiuuua: L am a responsible Membeir 
ana 1 knov; how to conduct niyseit. 
Therefore, Sir, with this protest 1 
proceed.

In regard to this motion the House 
is luUy aware that the motion for tde 
consioeration oi this Biii was maoe 
previously in this House. It was ui 
m e iNiovember session, and when tms 
motion was bemg discussed the non. 
tne Deputy Minister stood up in ms 
place and wanted that the consiaera- 
kion oi the Biii may oe postponed and 
said that the Government wanted to 
brmg a new measure. Xhat Jwas In 
ivovember. On that day, in deference 
to tne desire of tne jDeputy Minister, 
I did not move for a motion of closure 
and we wasted the whole day. But 
i lound that even for tiie next session 
no Bill was brought. Uitimateljr, on 
tne 2 (>th Jf'ebruary, again this matter 
was tak p  up, tmd acoin a ra«uMt 
was made Utat the conaMaratloa
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the Bill be postponed. And on that 
day, on the assurance of the hon. 
Minister that a Bill will be brought, I 
agreed that the consideration be 
postponed. Hence it was postponed 
to this date.

Now, Sir, what has happened? 
After this time also the Bill has not 
so far been brought. It is now about 
four months. If the House remem­
bers wh6t a long period has been taken 
in regard to this Bill when it was in­
troduced and when it subsequently 
came on certain occasions before the 
House, and when the House remem­
bers how difficult it is for non-official 
Members to get some opportunity to 
move a Bill and get it through, the 
House will realise that* dilatory tactics 
are being employed. I am fully 
resx>onsible while making this state­
ment, and my difficulty is not only 
this much. I know that there is an 
attempt and that some Bill has been 
put up before the Cabinet and that 
the Bill has not received the assent of 
the Cabinet. All the same I submit 
for your consideration that so far as 
that Bill is concerned I am not satis­
fied with it. Therefore, before I agree 
to the postponement of this Bill. I 
require three assurances from the hon. 
Minister. If he agrees to give me 
these assurances I will certainly agree 
again that this Bill may be postponed 
to the next session. '

I want first of all that the Govern­
ment Bill will be platf^d before the 
House in this sessiori. Secondly, that 
it shall be referred to a Select Com­
mittee. Thirdly—which is much more 
important—that when it is referred to 
Select Committee, no such objection, 
will be taken in regard to the scope 
of the proposed Bill that we will not 
be able to alter the manner in which 
that Bill is designed to proceed. This 
Bill is a direct and frontal attack 
upon the present policy of the Gov­
ernment and we want, so far as useful 
cattle is concerned, that their slaughter 
may be stopped in accordance with 
the Report which the Government has 
accepted and in accordance with arti­
cle 48 of the Constitution. Now, if 
the proposed Bill is such that it does 
not offer any scope for this purpose to 
be implemented we should be able to 
alter Its provisions to achieve the 
desired object.

Mr. Depaty-Spemker: The hon. Mem­
ber will kindly see that there are two 
motions in his name relating to the 
same matter. The first one is in 
regard to the granting of leave to 
resume the discussion, and t h ^  of 
course the hon. Member may go on 

th« details in support of his 
T b t flrat on# 1§ a Ttry formal

motion, namely, whether further dis­
cussion should be resumed or not. 
After it Is put to the House and taken 
up he may proceed to the second one.

Pandit Thakur Das Bhargava: Sir,
I do not want to take up the time of 
the House, and the second motion 
may not be made if these assurances 
are given,

Shrl K. M. Mtmshi: Sir, you will 
remember that on the last occasion 
when this Bill came before the House 
it was postponed on the ground, as 
was submitted by me, that the Gov­
ernment is considering a comprehen­
sive Bill and therefore it would be 
much better that this m atter should 
come up as a Government Bill. I am 
in a position to tell the House that 
the Government has accepted the Bill 
and that I propose to introduce that 
Bill in the House in this session.

•The only question with regard to 
Select Committee is this. I am quit# 
willing that in this session the Select 
Committee should be appointed. But 
the only question is if the House 
exercises a certain amount of self­
restraint, so far as taking the time of 
the House is concerned in discussion, 
it may be possible. It is not in my 
hands. It will depend upon the time 
available to the House, whether suffi­
cient time will be left. If Members 
come to some compromise that after 
the introduction there should not be 
much time taken up on general dis­
cussion, I think within a very short 
time we will be able to send it to 
Select Committee. That is the posi­
tion.

As regards the other question which 
was mentioned by my hon. friend 
Pandit Thakur Das Bhargava the 
position is simply this. It was men­
tioned on the last occasion that Gov* 
ernment would like to prohibit the 
slaughter of useful cattle, as laid down 
in the directive of the Constitution. 
At the same time we have to consider 
what will be the effect of a penal 
legislation of the ad hoc character 
contemplated by this Bill, how oppres­
sive it will be in the villages, what 
will be the scope for corruption, and 
all the rest of it. Therefore, it is open 
to any Member in the Select Com­
mittee to press his point of view, but 
the Government Bill itself is based on 
the principle that steps should De 
taken to prevent the slaughter of 
useful cattle. It is there in the BUI 
which I am bringing forward. Th« 
only difference is with regard to thm 
method, and it may be that the Houat 
may not be prepared to accept thm 
method jproposed by my hon. Iriezid 
Pandit Thakur Das Bhargava. Bo I 
cannot commit it to that pamcttMr 
metkod. That is the ponmw.
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Pandit Thakur Das Bharffava: I do
not want Government to commit them­
selves to anything. I only want that 
it will be open to us to alter the 
manner in which that Bill proceeds, 
it the Select Committee accepts it.

Shrl K. M. Munshi’ I have pointed 
out clearly that one of the objects of 
the Gosamvardhan Bill will be to 
prevent the slaughter of useful cattle. 
Also, any rule made requires to be­
come penal. But Government’s posi­
tion is, and I want to make it clear, 
that a general all-India or all C States 
legislation of a categorical character 
would lead to an abuse, which Gov­
ernment does not want to encourage. 
That is the attitude of the Govern­
ment and nothing will prevent them 
because after all the principle is there.

Blr. Deputy-Speaker: Is it necessaiy 
to put this motion?

Pandit Thakur Das tthargava: I
would beg of this House to allow me 
to take this Bill to the next session. 
With your permission, I may b^ 
allowed to move the next motion also. 
I do not want that it should be said 
subsequently that I have not taken 
leave of the House to allow the Bill 
to continue. It must be assumed after 
the statement of the hon. Minister.

Mr. Deputy-Speaker: What I consi­
der is that the same motion may be 
made next time.

Pandit Thakur Das Bhargava: This 
motion may be put to the House. The 
next one I will move and then let it 
be postponed. The resumption motion 
may be allowed, Sir, since the hon. 
Minister has also not opposed it. The 
next motion may be left for the next 
session. It is a formal motion.

Mr. Deputy-Speaker. The hon. Mem­
ber may kindly move his motion.

Pandit Thakur Das Bhacgava: I have 
already moved it.

Mr. Deputy-Speaker: Then I will put 
It to the House. The question is:

“That the adjourned debate on 
the following motion moved by 
Pandit Thakurdas Bhargava on 
the 12th December. 1950, be re­
sumed :

‘That the Bill to provide for the 
preservation of useful cattle in 
the centrally administered areas, 
be taken into consideration*.”

The motion was adopted.
Mr. Deputy-Speaker: The adjourn­

ed debate is resumed.
Pandit Thakur Das Bhargara: I

have already made a submission that 
tWs may be postponed to the iiext

session, and I hope the House wouDi 
agree to allow it.

is:
Mr. Deputy-Speaker: The question

“That further consideration ol 
the following motion moved by 
Pandit -Thakur Das Bhargava on 
the 12th December, 1950, be post­
poned to the next session:

‘That the Bill to provide for 
the preservation of useful cattle 
in the centrally administered areas, 
be taken into consider a tion\'*

The motion was adopted.

TRAINING AND EMPLOYMENT 
BILL

Dr. Deshmukh (Madhya Pradesh^: I 
beg to move:

“That the Bill to make provision 
for employment and training for 
employment and to establish a 
comprehensive youth’s employment 
service, be referred to a Select 
Committee consisting of.............. *'
Mr. Deputy-Speaker: Mas he con­

sulted the hon. Members whose names 
have been set down here?

Dr. Deshmukh: No, Sir, I have pre­
sumed it.

Mr. Deputy-Speaker: Normally the 
consent of the Members whose names 
are proposed is taken and the Whip 
also must be informed about it. In 
this case it has not been done.

Dr. Deshmukh: Actually there are 
many more Members who are anxious 
to join the Select Committee.

Mr. Deputy-Speaker: I would like 
this procedure is followed in future.

Dr. Deshmukh: I have never been 
informed of this at any time.

Mr. Deputy-Speaker: That is the
rule. Therefore the consent of the 
Members may be obtained later on.

Dr. Deshmukh: I can almost guar­
antee that they will all consent.

Shrl Satish Chandra (Uttar Pradesh): 
On a point of order, may I point out 
that not a single Minister is present 
in the House and the Treasury Benches 
aro empty? Is it not necessary that 
at least one Member of Government 
should be present when non-offlcial 
Bills are being considered?

Mr. Deputy-Spealier: I to in­
form the House that when Mr, Jag- 
jivan Ram was here, he was f i l in g
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somewhat indisposed an<} he asked me 
If he could go and I agreed. I least 
expected that this motion will be 
taken up now for consideration. The 
hon. Deputy Minister is here............

ITie Deputy-Minister of Foof and 
/Isrriciilture (Shrl Thinimala Rao): I

take notes and convey it to the 
hon. Minister. . •

Dr, Deshmukh; I beg to move:
‘‘That the Bill to make provision 

for employment and training for 
employment and to establish a com­

' prehensive youth's employment ser­
vice, be referred to a Select 
Committee consisting of Pandit
Balakrishna Sharma, Shri B. L. 
Sondhi, Shri M. A. Hasan, Shri- 
mati G. Durgabai, Shri G. R. 
Ethirajulu Naidu, Shri Mihir Lai 
Chattopadhyay, Shri Bali Ram
Bhagat, Shri Lakshmi Shankar 
Yadav, Shri Ari Bahadur Gurung, 
Shri T. Channiah. Shri B. N. 
MunavaUi, Shri R. L. Malviya, 
Chaudhari Ranbir Singh, Shri 
Ramnath Ooenka, Shrimati Dak- 
shayani Velayudhan, the hon. Shri 
Jagjivan Ram, Shri P. Kunhi-
raman and the mover, with 
instructions to report by the first 
week of the next session."

Mr, Deputy-Speaker: There should 
be a provision: The presence of at 
least five being necessary to constitute 
a quorum.

Dr. Deshmukh: The quorum would 
be five.

Sir, I have given notice and I have 
tabled on the floor of this House two 
Bills which are really complimentary 
to each other, the object being to ^ee 
that the youths of this country are 
well looked after, the destitute children 
are also cared for, that there are ade­
quate arrangements not only for their 
employment but previous to their 
employment adequate arrangements for 
their training also, and that for that 
purpose a comprehensive youth em­
ployment service should be establish­
ed. This is not merely a m atter of 
a humanitarian nature. I have been 
moved by the spectacle of our youth 
and young children being far more 
neglected than anything we neglect 
even In this India of ours. It was 
so dislicartening that even at the time 
when we were considering the distri­
bution of subjects in the various liats 
In the Constitution, it has unfortunate­
ly been our experience that whereas 
the protection of animals imd crueity 
tUution in the list of concurrent 
subjects, 1 lought in vain in the Cons­
tituent Assembly to see that lue 

foimd a place In tl»e Cons-

children’s welfare was also the care 
of the Central Govt, concurrently 
with the State Governments. I do 
not wish to complain about that here 
and at this stage. There are ample 
provisions in the Constitution itself 
which should persuade us to take up 
this matter with as much expediency 
as possible, because it is an important 
problem affecting the future of the 
whole Indian nation.'

I would only point out, Sir, that 
under article 39 we have made very 
specious and generous provisions, for 
the protection of children and the 
youth of our country. Article 39 of 
the Constitution reads as follows;
■ “The State shall, in particular, direct 

its policy securing—
(a) that the citizens, men and 

women equally have the right to 
an adequate means of livelihood;...

I would not refer to (b), although It 
has also a bearing and it reads a s  
follows:

(b) that the ownership and con­
trol of the material resources of 
the communfty are so distributed 
as best to subserve the common 
good;

Then I come to (c):
(c) that the operation of the 

economic system does not result in 
the concentration of wealth and 
means of production to the comr
mon detriment;

(d) that there is equal pay for 
equal work for both men and 
women;

(e) that the health and strength 
of workers, men and women, and 
the tender age of children are not 
abused and that citizens are not 
forced by economic necessity to 
enter avocations unsuited to their 
age or strength;

(f) that childhood and youth are 
protected against exploitation and 
against moral and material aban­
donment.”
In view of th is . Article, I do  ̂not 

expect, Sir, 'hat anybody would ques­
tion tho desirfibility oi passing the 
two Bills that I have presented to the 
House. At first sight someone may 
probably say that my 131 ils are too 
short and not elaborate eiiou^h. I 
qnitc ar^roe Ihat (n-- short. The
British Government iwa Mccustoroed us 
to big Bill;! and trie Biilr. have 
often j'esuited in doing as liHle good 
U.-J pô i:5ible. Tvly inte,at.i >ri ra havmg 
these briefer Bills is that the work 
done should not be commensurate wit|| 
Tie* number of sections or articles in 
the Bill, but the benefit conferred 
should be inversely proportionate tg
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the number of sections that are em­
bodied in the particular bill.

. The objects of the Bill which is 
under discussion have been stated in 
the Statement of Objects and Reasons. 
The first reason I have given is that 
the provisions for the employment of 
the youthful persons in this country 
are not' adequate. We have had, 
mostly as a result of the war situa­
tion, to establish Employment Ex­
changes. They have done a certain 
amount of good work; but I beg to 
dlflPer from the point of view that 
they are really conferring that benefit 
on the community that could be 
expected from the money expended 
on them. I therefore think that it is 
desirable that the working of these 
Employment Exchanges should be re­
viewed and should be made to achieve 
greater good of the people. Then, 
so far as the question of training of 
our people is concerned, there Is no 
coherent policy. As is well known to 
the House, the technical training of 
people is divided between two Minis­
tries at the present moment. One 
Ministry does not consult the other 

'  Ministry as to what is the position. 
At present, the Labour M inistry‘ and 
the Ministry of Education deal with 
this question. Whereas on the one 
hand the Labour Ministry has opened 
certain Centres for technical training, 
and they are exclusively under the 
management of the Ministry of La­
bour, so far as technical education, 
especially, higher technical education 
is concerned, it is the exclusive con­
cern of the Education Ministry. The 
Education Ministry does not know 
what sort of education is imparted in 
these training Centres and the Minis­
try of Labour has . not much say in 
the rest of the technical education In 
the country. As regards these train­
ing Centres, I would also like to say 
that this is a sort of a mere continua­
tion on a smaller scale of what was 
being done during the war. I know 
that the hon. Minister has great sym­
pathy for these people who derive 
benefit from these Centres and he has 
made it a matter of his personal care 
and attention to see that the greatest 
possible benefit is derived by the 
p ^ p le  from these Centres. Yet, the 
country is so vast and the needs both 
of industry and other services are 
so great that what has been done so 
far is extremely inadequate. There­
fore, unless the attention of the Gov­
ernment is more pointedly drawn to 
these deficiencies, and unless we have 
an organisation which will be compe­
tent to deal with the problem as it 
faces us today, it will not be possible 
to do what is expected of us to be 
done in this matter. Wh^t I want in 

, this Bill is Hhiit for every person who
n PSP ^

is In need of emplo3nnent, adequat# 
means should be provided to get pro­
per training and proper employment 
that he deserves. As I have already 
stated, some efforts are being made in 
this direction; but those efforts are 
inadequate.

The second objective of the Bill If 
that whatever employment is avail­
able. there must be facilities to make 
these persons fit enough to take ad­
vantage of that employment.

Shrf Sidhva (Madhya Pradesh): 
May I rise on a point of order. Sir? 
My hon. frlend*s Bill says that certain 
expenditure has to be Incurred on so 
manv things. Article 117 of the Cons­
titution says:

*‘(1) A Bill or amendment 
making provision for any of the 
matters specified in sub-clauses (a) 
to (f) of clause (1) of article 110 
shall not be introduced or moved 
except on the recommendation of 
the President and a Bill making 
such provision shall not be Intro- 

'duced in the Council of States:**
As far as I can understand, the sanc­
tion of the President has not been 
taken. Also, a schedule of expendi­
ture has not been appended as requir­
ed under the Rules. I feel that the 
Bill could not even be moved.

Mr. I>eputy>Speaker: I myself wat 
looking into this matter and was about 
to ask the hon. Meml)er to come pre­
pared to argue this matter. Because 
we are nearing the lunch interval, I 
did not want to interrupt the hon. 
Member. The hon. Member will 
kindly note that matter.

Pandit Tbakur Das Bhargava (Pun­
jab): With your permission. Sir, m ay '
I suggest that Edi:catlon Is In List II 
and is therefore a provincial subject.
I would therefore humbly request the 
hon. Member to coYxie prepared on this 
point ako.

Dr. Deshmukh: It is not education: 
it Is training, which is already being 
given.

Shri Sidhva: Will you take the 
Chair, Sir, when this matter Is taken 
up?

M r Deputy-Speaker: That is not 
necessary; however, so far as this 
matter Is concerned. I shall come.

Before rising, I would like to say 
one thing as regards the programme 
for the next weeK. On the 16th April, 
there is a motion already tabled by 
the hon. Minister Mr. Raft Ahmed 
Kidwal to the effect that the Report 
Qf the Air Transport E n q u i^  Commit.
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tee. 1950, be taken into consideration. 
The report has already been circulat­
ed to non. Members so early as 30th 
October 1950, together with a Press 
summary of the report. As it is a long 
time since the report was circulated, 
I may remind the hon. Members to 
search out their copy of the report so 
that on that date they may not find 
it inconvenient, and there may not be 
complaints that copies are not, avail­
able as there may be only a few 
copies in the Library. .

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assemhled after Lunch 
at Half Past Two of the Clock.
[Mr. Deputy-Speaker in the Chair.'I

Mr. Deputy-Speaker: The House
has taken seven minutes of its own 
accord.

The Minister of Labour (Shri 
Jagjivan Ram): It is a non-official 
day, Sir.

The Minister of Works, Production 
and Supply (Shri Gadgll): I was
almost about to ask you, Sir, on a 
point of order whether on a non- 
offlcial day. the quorum could only be 
made by the presence of Members on 
the .Treasury Benches?

Shri Sldhva: Do they want a holi­
day on that day?

Dr. Deshmukh: If I may reply to 
the observations of the hon. Minister,
I would like to say that we could 
defeat any legislation from coming
into this House if they relied only on 
the ministerial strength to make a 
quorum. So we have got a weapon of 
retaliation, if they say that they are 
responsible for making a quorum.

Mr. Deputy-Speaker: I would lijce 
to hear the point of order formally
raised.
. Shri Sldhva: Sir, I raised the point 

of order that the Bill brought in by 
m y ‘hon. friend Dr. Deshmukh is not 
in order because it involves expendi­
ture. Article 117 reads thus:

“(1) A Bill or amendment 
making provision for any of the 
matters specified in sub-clauses (a) 
to (f) of clause (1) of article 110 ^
shall not be introduced or moved 
except on the recommendation of 
the President and a Bill making 
such provision shall not be intro­
duced in the Council of S tatas:’*

And if you refer to clause (3) of the 
article you will And that it says:

“A Bill which, if enacted and 
brought into operation, would In­
volve expenditure from the Conso­
lidated Fund of India shall not be 
passed by either House of Parlla- 

. ment unless the President has re­
commended to that House * the 
consideration of the Bill.”

Mr. Deputy-Speaker; Under what 
clause does it come?

Shri Sldhva: I was referring to
clauses (1) and (3) of article 117. 
Clause (1) of article 110 in its sub­
clause refers to appropriation of 
moneys out of the Consolidated Fund 
of India. We have given money to the 
Consolidated Fund of India and when­
ever money is drawn it is drawn from 
this Consolidated Fund of India.

Mr. Deputy-Speaker: I.ei us proceed 
one after another. Which clause does 
the hon. Member refer to now?

Shri Sldhva: Clause (3) of article
117 emphatically refers to any Bill 
which, if enacted would involve ex­
penditure. That means expenditure 
from *the Consolidated Fund of India. 
This money will have to come from 
the Consolidated Fund. We have 
opened a consolidated fund of Rs. 50 
crores or so and all the money whether 
for a private Member’s Bill or Govern­
ment Bill has to come out of this 
fund. In fact under the ruling of the 
Speaker a schedule has to accompany 
a Bill whernver expenditure is involv­
ed. He said that he would not allow 
a Bill to be moved, unless the House 
is given an idea of the expenditure 
to which the House is going to be 
committed. I agree that the object of 
this Bill is laudable and even if I am 
in favour of it the Constitution comes 
in the way. The Constitution is 
above every thing. Even if my friend 
says that it will cost only Rs. 2 lakhs 
I have to point out to him what the 
law requires and what the Speaker 
has said about the schedule of expen­
diture to be appended to every Bill. 
As far as I remember such schedules 
are attached to every Important Bill 
involving expenditure. It would be 
stretching too far if any other view 
is taken. "Sub-clause (d) of Article 
110 (1) is clear, which says ‘‘the ap­
propriation of moneys out of the 
Consolidated Fund of India.” Unless 
Mr.̂  Jagjivan Ram has separate funds 
where is he going to get the money 
from. Or unless the Finance Minister 
says that this is all right and that he 
would provide the money how is the 
money to be found?

Shri Jagjivan Ram: Without coming 
to the Parliament.
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Shri Sidhva: I am very clear about 
it. If you say that the Consolidated 
Fund docs not come in here, where is 
the money to come from?

Mr. Deputy-Spcaker: If it does not 
come under appropriation of moneys 
out of the Consolidated Fund. Article 
117(1) prohibits the introduction or 
moving of a Bill exccpt on the recom­
mendation of the President, provided 
the provision in the Bill comes within 
sub-clauses (a) to (f) of Article llOU). 
So the hon. Member seems to say that 
this, comes under sub-clause (d) of 
Aritcle 110(1). ' Therefore there is 
objection to the introduction or moving 
of the Bill. If perchance sub-clause 
(d) does not apply is it the conten­
tion of the hon. Member that sub­
clause (3) of Article 117 applits?

Shri SJdhva: Yes, Sir.
Mr. Deputy-Speaker: Similar words 

such as introduced or moved are npt 
there and you come to the last stage 
of passing, possibly the third reading.

Shri Skihva; I had that point in my 
mind. Therefore I did not quote sub­
clause (3). As you rightly stated I 
wanted to strengthen my point. It is 
definitely laid down here and my 
point there is why do you allow the 
time of the House to be wasted, when 
there are so many other Bills await­
ing consideration.

Mr. Deputy-Speaker: If it comes 
under sub-clause (3) of Article 117, it 
is still open to the hon. Member, 
before the House passes it to send it 
up to the President. Once the House 
accepts the principle of the Bill he 
can go to the President and obtain 
his sanction. It will strengthen his 
hands.

Shri Sidhva: You are correct. My 
point is that that stage, I do not 
desire, should come. If you allow the 
first and second readings I do not 
know what the President will do, 
after discussing the Bill for a number 
of days. .

Mr. Deputy-Speaker: If it does not 
come under sub-clause (d) of Article 
110(1) the other provision is Article 
117, sub-clause (3). Objection can be 
raised only to the passing and not to 
the introduction or the second stage.

Shri Sidhva: Sir, I would like you 
to apply your mind to sub-clause (d) 
of Article 110. I would like to be 
enlightened further before you give 
your ruling. It is a very important 
point. I may tell you for your infor­
mation that th t Law Ministry has held 
over a Bill of m int and they havt 
l^en  me notice that it cannot be In- 
mdttced under this clause. It you are

going to give a favourable ruling 1 
will be too glad, because it makes the 
way clear for my Bill. I request you 
to give your considered opinion on this 
matter (Interruption), I want the 
Chair to give a ruling in your favour 
so that I will tell the Law Minister 
that he is wrong. •

Mr, Oeputy-Speaker: I would like 
the hon. Member, to elucidate his 
point, whether the words “appropria­
tion of money out of the Consolidated 

,Fund” in clause (d) have any special 
significance or it refers only to the 
appropriation Bill under Article 114(1).

Dr. Deshmukh: He has ' already 
withdrawn his objection based on that 
part.

Shri Sidhva: 1 have not withdrawn 
anything. He should not put into my 
mouth words which I have not said.

Regarding appropriation there is a 
definite article No. 114. When we 
opened the Consolidated Fund there 
was no question of appropriation. We 
gave the Finance Minister a particu­
lar sum for him to use to any extent 
or for whatever purpose he likes. 
That was the object of the fund. But 
when a private Member brings a Bill 
it will necessitate drawing from that 
Fund, because there is no other* trea­
sury from which the money can be 
drawn. The matter was made very 
clear when the Consolidated Fund Bill 
was moved last session. I am very 
clear on that point. I do not see 
wherefrom Dr. Deshmukh.is going to 
get his money.

Dr. Deshmukh: I will bring it from 
my treasury.

Shri Sidhva: Your house or your 
treasury is the same thing.

Mr. DepulQr^peaker: Wlhat is the 
particular clause in the Bill which k  
offensive: Clause 4, relating to the 
establishment of employment exchange 
es, which says:

“The Ministry of Labour may 
establish and maintain in 8U(m 
places as it thinks fit Employ­
ment exchanges, that is t o ' say 
offices or places for the collection 
and furmshing of information

tP

0

There may be honorary employmtnt 
exchanges without Involving war 
money.

Shri Sidhva: Clause 9 says:
“Th« Minister or Ministers 

c«m«d m«y provld« la th«
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budget such sums of money as 

* may be needed for the fulfiJment 
of the purposes of this Act.”
Dr. Deshmukh: The word is “‘̂ nay’̂
Shri Sidhva; “May” means “shall” 

also. I know of judgments where when 
it suits them they say that “may” 
means “shall” also. But you should 
not give any importance to that.

Mr. Dcputy Speaker: What about
clause 6?

Shri Sidhva: Quite right. Sir. Thank 
you for drawing my attention to it. 
My point is that the matter is very 
clear. Apart from iny point about, the 
Consolidated Fund, the clause which 
Dr. Deshmukh has himself prepared is 
very clear. He wants the Minister to 
give him money. Sir, I want to hear 
Che hon. Minister.

Mr. Deputy-Speaker: Let us hear
the Government’s view.

The Minister of Food and Agricul­
ture (Shri K. M. Munshi): May I
point out, S i r ...........

Mr. Deputy-Speaker: The hon. Law 
Minister is not able to assist in this 
matter? I would like that on all such 
matters, whenever Bills are taken up,— 
whether the Bills come up non-ottici- 
ally or they are official Bills—I find a 
noticeable feature: the hon. Law Mini­
ster is not available unless he is sent 
for. I would say that on all these 
occasions the Law Minister should be 
present. Of course, so far as we are 
concerned, we must utilise the services 
of the Law Minister and I would like 
to haver the benefit of his advice in 
this matter.

Shri K. M. Munshi: May 1 make a 
few submissions on this point? So 
far as this Bill is concerned, there is 
no doubt about it that the Bill pur­
ports to deal witii the appropriation 
of moneys appertaining to the Conso­
lidated ^'und of India for this reason, 
that:

“The Minister or Ministers con­
cerned may provide in the annual 
budget such sums of money as 

'may be needed for the fulflimenx 
of the purposes of this Act."
Though the word used _

•^ay*’, it is really in tne sense ui 
fihau because if this Bill has to be 
operative at ail, some provision for 
finance will be required. Therefore, 
tne word “may” has been used bux 
It really means “shall” provide lor 
xunds; otherwise the Bill is entirely 
nugatory. Clause a says:

“6. Contribution towards the 
f^penditure incurred by private
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bodies or any Local authority,— 
The- Minister or Ministers may 
defray or contribute towards the 
expenditure incurred by any orga­
nization, society or Provincial, 
State, or any other local autho­
rity whatsoever, towards their 
funds provided the Ministries are 
convinced that these contributions 
shall be spent Xor the purposes 
mentioned in section 2 of this 
Act.”
Now, there are two faults. First of 

all, discretion is given to the Ministries 
by this Bill, irrespective of any finan­
cial budget, to contribute and it “shall 
be spent for the purposes mentioned 
in section 2 of this Act.” Again, 
clause 6 says, “provided the Ministries 
are convinced”. So, that is in their 
discretion. They “are convinced” is 
not the proper phraseology for this 
Bill............

Dr. Deshmukh: What was the Gov­
ernment doing so far for these two 
years? <ami

Shri K. M. Munshi: That is not the
question. The Minister is expected to 
place before the Parliament the whole 
budget and his discretionary, grant is 
limited to the budget. The budget is 
only placed by the Government .and 
not a private Member, and when a 
private Member seeks to impose upon 
the Minister the right to fexercise his 
discretion for the disbursement of 
funds, it is investing him with a much 
larger power than the Constitution 
does. The second point is that if a 
Minister is convinced that contribur 
tion has to be made, then he may 
“defray or contribute”. This again 
imposes a right on the Minister to 
impose a burden on the Consolidated 
Fund of India. Therefore, the two 
sections clearly come within the pur­
view of article 110(1) (d) which runs 
as follows:

“110. (1) For the purposes of 
this Chapter, a Bill shall be deem­
ed to be a Money Bill if it con­

’ tains only provisions dealing witn 
all or any of the following mat­
ters, namely—

(d) the appropriation of moneys 
out of the Consolidated Fund or 
India.*'
This would be an approprlauon out 

of that Fund. The pomt may oe 
made that the words at the Degmmng 
of the article are:

“if it contains only provisions 
dealing with”.

Surely, it must mean in the context 
tiiat iL the Bill cannot be brought mu>
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operation without the use of funds 
men really it is a money bill. It may 
be that the other sections may deal 
with somettiing else and yet, inci­
dentally, there may be some pro vi­
sion about money. That is a dilierent 
m atter altogether. But when the 
wnole operation of the Bill is based on 
the use of the money that is to toe 
appropriated from tne Consolidated 
l?’und, it becomes a money bill. That 
is my submission. Now, reading with 
this article 117 it is very clear. Article 
117 says:

•‘(1) A Bill or amendment making 
provision tor any of the matters 
gpecilled in sub-clauses (a) to (f)
,ol clause (1) of article 110. shaU 
not be introauced or moved except 
on the recommendation of the Pre- 
gident and a Bill making such 
provision shall not be introduced 
in the Council of States.’’

This article embodies a very whole- 
■ome law which prevails in England 
i\nd wnich prevailed also in xndia 
during tne time that the Councils were 
m operation. That is, s o  tar as expen­
diture is concerned, it is tne Govern­
ment a l o n e  whicJi K n o w s  the resources 
of tne btate and which can levy taxa­
tion «r decide what use the tax money 
can be put to, that can decide what 
lurther expenditure to make. If pri­
vate Memuers can put forward bills 
liKe this, then the result may be bad. 
in  this case it may be argued that it 
is a very small burden, but it is a 
question of principle and there might 
ue a mucn Heavier burdei^ placed in 
this indirect way. A Minister might 
tnmk proper to spend titty lakhs lor 
this purpose. Surely it cannot be 
considered anything other than a 
money Bill, ihereiore, my conten­
tion IS tnat the point of order raised 
by iVlr. Sidhva is perfectly correct, and 
n  this bill is left imcnaiienged it will 
nave very serious consequences.

Mr. Deputy-Speaker: The hon. Min­
ister feels evidently that though the 
Bill says “provision may be made” 
and not “shall”, even then it becomes ' 
a money Bill, in so far as power Is 
sought to be given under this bill to 
the Ministers to make hnancial pro­
vision. And whenever provision has 
to be made such provision can be 
made only with the sanction of the 
President.

Shri K. M. Munshi: That is so, be­
cause the Minister makes the expendi­
ture. form ally he makes it within the 
four comers of the budget provided— 
outside that he cannot spend without 
the authority of this House. That 
authority with regard to a money Bill 
can pnly be given under an Act paaMd

by the House out o£ a Bill which has 
been moved by Government.

Mr. Deputy-Speaker: Therefore, the 
hon. Minister feels tha^ whether it is 
obligatory on the Minister to spend it 
or not, even for exercising that option­
al power the sanction of the President 
is necessary to introduce a Bill of 
that kind?

Shri K. M. Munshi: If it is obliga­
tory, then it is bad enough, but it it 
is optional it is still bad because it 
is outside the budget, and not moved 
by Government, in  any event, here 
the word “may” has really no mean­
ing because it you look at clause 2 it 
says;

“2. Providing proper facilities 
for employment of persona,—Sub­
ject to the provisions of this Act, 
it shall be tne duty of the Minis­
tries of Labour and Education—

(i) to provide such facilities and 
service as may be considered 
expedient tor the purpose of assist­
ing persons to seiect, to ht them­
selves for and to obtain and retain, 
employment suitable to their age 
etc.” .

That cannot- be done without money. 
Then sub-ci«use (ii) says:

“(ii) to assist employers to obtain 
suitaole employeesj'

That also requires the setting up of an 
otnce. Then:

“(iii) generally to promote 
ploy men I in accordance witn tne 
requirements ot the community so 
as to attain thereby a higher stan­
dard of living lor tne whole 
community.” *

That also would imply the spending 
ol money, and if money has to be 
spent tne Minister is bound to use 
ms discretion.

Mr. Deputy-Speaker: Therefore, It 
is stated openiy tnere that il any parti­
cular provision in a Bill imposes an 
obligation on the Government involv­
ing an expenditure, then that Bill 
comes withm the purview of money 
Bills.

Shri K. M. Munshi: Because an obli­
gation is imposed on a Minister to 
maintain certain services and spend in 
a particular way which he cannot do 
wiinout drawing out ot the Consolidat­
ed Fund of Inola.

Mr. Deputy-Speaker: So far as arti­
cle 110(1) (d) is concerned, it is clear. 
My point is that if the objection comei 
under article 117(1) then there cannot 
even be a motion for i9 troducUoo«
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I Mr. Deputy-SpeakerJ 
Even at this stage objection can be 
taken.

Shri K. M. Afunshi: That is so.
Mr. Deputy-Speaker: It does not 

come under 117(1) but if comes under 
117(3) then it “shall not be passed by 
either House”. Similar words are not 
used here—it says “shall not be in­
troduced or moved*'. Possibly, then 
we shall have to wait until the third 
reading and give sufficient time to the 
hon. Member to persuade the Presi­
dent to give his sanction. There is an 
essential dilTerencc*, 1 believe, between 
clause (I) and clause (3) of article 117. 
Therefore, if objection is to be taken 
to clauses 5 and 6 of this Bill, then 
the Bill must be construed as coming 
under Article 110(d), that is to say, 
y>propriation of monies out of the 
Cfonsolldated Fund of India^ Is it the 
hon. Minister's contention that this 
Bill * amounts to appropriation of 
monies out of the Consolidated Fund 
of India?
8 P.M.

Shri K. M. Munshl; Yes. The 
point Is this. The first question is 

’whether you want monies to be ap­
propriated out of the Consolidated 
Fund of India or not. If it is to be 
appropriated from the Consolidated^ 
Fund of India then Article 117(1) is 
attracted. But if it does involve ex­
penditure but will not necessarily be 
appropriation, then Article 117(3) 
would apply.

Mr. Deputy-Speaker: If Article 117 
(3) alone applies, my difficulty is .that 
this Is not the stage when objection 
cau be taken.

8hrl K. M. Munshl: There are two 
things: eitii?r it is appropriation, or 
U Involves expenditure.

Mr. Deputy-Speaker: Whether it be 
mnder Article 117(1) or 117(3). in 
•ither case the sanction c l  the Presi­
dent Is necessary but the stage at 
which objection can be taken is in the 
one case at the introduction sta£e and 
In the other at. the stage of the Presi­
dent's consent after passing of the 
Bill.

Shri K. M. Munshl: Exactly. If this 
Bill seeks to appropriate monies out 
of the Consolidated Fund of India. . .

Mr. Deputy-Speaker: What is the 
hon. Minister’s view? Is it apijropria- 
tlon or mere Involvement of expendi­
ture?

Shri K. M. Munihi: It is appi:opria- 
tlon for this reason that this Bill in 
terms authorises the Minister to make 
expenditure. If. it did not make ex­
press . provision like this, then by

implication expenditure would be in­
volved. The difference between ap­
propriation and involving expenditure 
is that in one case there is an express 
provision which authorises expendi­
ture and in the c their case by implica­
tion some iiioney, is to be spent.

Mr. Deputy-Speaker: Will the hon. 
Minister state whether it comes under 
Article 117(1) or Article 117(3)?

iShri K. M. Munshl: It comes under 
Article 117(1). It is appropriation, for 
this reason that in terms the Bill says 
under clauses 5 and 6 that you shall 
spend money. If these clauses had noi 
been there, I would have understood 
it. The point i s : w hat. is the mean­
ing of the word ‘appropriation’? 
Appropriation means by the Act itself 
you want to devote some money from 
out of the Consolidated Fund of India. 
In the other case, it is not so. Clauses
5 and 6 say that you shall provide 
monies from out of the Consolidated 
Fund. .

Mr. Deputy-Speaker: We will assume 
that they are not there.

Shri K. M. Munshl: Then the posi­
tion would be different and the Bill 
would come under Article 117(3f only. 
Here the Bill gives a specific power lo 
the Minister to spend the money re­
quired for this purpose. Therefore, it 
is clearly appropriation.

Mr. Deputy-Speaker: I would like 
to know one more tiling. Does not 
appropriation refer to Article 114 
Which prescribes a special procedure 
to be adopted for Appropriation Bills?

Shri Sidhva; No, Sir. That Is for 
grants passed.

Mr. Deputy-Speaker: As the House
knows, in statutes particular expres­
sions are used either for general con­
notation or having particular refer­
ence to particular cases,

Shri K. M. Munshl: If you look at 
Article 114, it says:

“As soon as may be after the 
grants undor article 113 have been 
made by the House of the People, 
there shall be introduced a Bill 
to provide for the appropriation 
out of the Consolidated Fund of 
India. ,

This is done by the Government: it 
cannot be by a private Member. In 
Article 117 the word “appropriation” 
implies an appropriation Bill moveH, 
not by the Government but moved by 
a prlvatQ Member.
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Mr. Doputy-Speaker: Why?
Sfari K M. Muhshi: It is Article 117 

(1). I
Mr. Deprfly-Speaker: Whether moved 

by the Government Member or pri­
vate Member sanction of the President 
is necessary.

Shrl K. M. Munshi: Perfectly right. 
Therefore^ it does not relate only to 
the appropriation BUI under Article 
114. Article 117(1) is wide enough to 
cover both an appropriation Bill by the 
Gk)vernment and an appropriation Bill 
by a private Member, because the 
words are very clear: “shall not be 
moved except on the recommendation 
of the Pre.sident’\

Mr. Deputy-Speaker: Because the 
word ‘appropriation* is used in Aricle 
114̂  and because in Article 110(d) a 
special procedure for* appropriation is 
prescribed, is it not a proper inference 
to draw that appropriation in Article 
110(d) relates only to those Bills 
which are introduced by the Govern­
ment under Article 114? Or can a 
general meaning be given to the word 
‘appropriation*, at whosoever’s instance, 
the appropriation of monies may ulti- 
mately# be made out of the Consoli­
dated Fund of India? I want to 
know whether it refers to the special 
procedure prescribed in Article 114 
or it is general. ^

Rhri K. M. Munshi: If you turn to 
Article 109, it describes a money Bill, 
and a money Bill is a special act and 
It cannot be moved in the Council of 
States. There is a special procedure 
for ^he money Bill.

Dr. Deshmukh: Is this a money
Bill?

Shri Sidhva: No, no.
Shrl K. M. Munshi: Article 110 de­

fines what a money Bill Is. If it con­
tains provisions dealing with appropri­
ation of monies out of the Consoli­
dated Fund of India, Article 110 does 
not say that a money Bill must 
necessarily be a Bill which proceeds 
from the Government, because if it 
is in accordance with 110(1) then it 
becomes a money Bill and it is open 
even to a private Member to move a 
money Bill. Then we come to Article 
114 and you find that Article 114 per­
tains to a special appropriation Bill. 
Here the words ‘appropriation Bill* 
are used specifically for the purpose 
of a Government Bill. .If I may say 
so. it is a species of a money Bill, 
because a money Bill may be a Gov­
ernment appropriation Bill or a non- 
Govemment appropriation Bill. Be­
cause it expressly says:

‘*As, soon as may be after the
grants under article 113 have been

made by the House of the People,
there shall be introduced a Bill to
provide for the appropriation out

• of the Consolidated Fund of India
of all moneys required to meet (a)
the grants so made by the House
of the People; and (b) expenditure
chareod on the Con sol fd a ted Fund tf

Mr. Deputy>Sneaker: What fS the 
meaning of Article 110(1)? It is said 
there: “For the purposes of this Chap­
ter, a Bill shall be deemed to be a 
Money Bill if it contains only provi­
sions with all or any of the following 
matters. . . What is the effect of 
“only”?

Shri K M. Munshi; That is what I
am pointing 6ut.

Mr. Deputy-Speaker; There are !n 
the case of this case other matters, 
for Instance, the Institution or estab­
lishment of employment exchanges and 
Incidentally some expenditure is In­
volved. I want to know whether It 
becomes a monev Bill or not. What 
is the effect of ttie word ‘only*. I am 
labouring oji this point, because the 
hon. Minister will see that at the end 
of Article 110 it is stated that if any 
T!(uestion arises as to whether a Bill 
is a money Bill or not. the decision 
of the House of the People thereon 
.shall be final. I do not want to give 
any ruling offhand in this matter.

Shri Munshi: That is what I am 
trying to point out.

Mr. Deputy-Speaker; What Is the 
effect of the word “only”.

Dr. Deshmukh; This is just wasting 
time.

Mr. Deputjr-Speaker: The hon.
Member must be glad that he has 
given rise to a very important consti­
tutional matter.

!^hri K. M. Munshi: He has got th#
necessary time of the House any w aj.

There are two points: first, whether 
it is an appropriation BUI within the 
meaning of article 117(1). An appro- 
Ijriation Bill under article 114 is a 
different one altogether. This is not 
an appropriation Bill within the mean­
ing of article 114 'which has to be 
moved by Government. That is clear. 
The que.stJon is whether it is an ap­
propriation Bill first. If it is not an 
aoproprintion Bill, it does not attract 
the applicability of article 110.

Mr. Deputy-Spoaker: Does this make 
any difference. In article 117(1) the 
words “money Biir* are not used. It 
only says “a pUl or a m e n d m ^
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[Mr. Deputy-Speaker]
making provision for any of the mat­
ters specified in sub-clauses (a) to (ft 
of clause (1)*' (d) comes under that. 
If the words “money Bill*' had been 
used this objection may possibly pre­
vail. The only question therefore 
appears to be whether this is appro­
priation out of the consolidated fund 
of Indte.

The other point that arises is whe­
ther ‘appropriation of moneys out of 
the Consolidated Fund of India’ Is a 
set phrase which has reference only to 
iim ilar phrase used in Article 114. 
“Appropriation of moneys out of the 
Consolidated Fund*' must be inter­
preted in a general manner and that 
means whatever money is drawn out 
of the Consolidated F und

Shrl K. M: Munshi: “A Bill” does 
not mean Appropriation Bill or Money 
Bill. There may be a harmless Bill, 
but if somebody wants to add some­
thing which appropriates money, it 
will be covered by Article 117(1). 
Therefore a Bill may not be for ap­
propriation and yet there may be an 
amendment which would amount to 
an appropriation. '

Mr. Deputy-Speaker: In either case ,, 
whether the appropriation of money is 
out of the Consolidated Fund, or in­
volving expenditure out of the Conso­
lidated Fund, the source is the same.

Shrl K. M. Munshi: In either case 
the expenditure has 'to  be met out of 
the Consolidated Fund. In one case 
it is by implication: in another it is 
by express ternrrs. The only differ­
ence between (1) and (3) is that if 
you expressly say that there shall be a 
burden on the Consolidated Fund it is 
caught by (1). In the other case you 
may not find it involves an expendi­
ture and yet after the second and 
third, reading, things might become 
clear and it might be found by impli­
cation th a t  expenditure has to be met. 
The only difference between 1 and 3 
is that in one case it is open on the 
face of the Bill; in the other it has 
to be inferred by implication.

The Minister of Finance (Shrl C. I). 
Deshmukh): I would like to make one- 
submission, Sir.

Article 114 deals with Appropria­
tion Bills, for the purpose of appro­
priation out of the (jonsolidated Fund 
of moneys required by Govt, to meet 
certain expenditure. Those are spe-̂  
cial kinds of Bills called Appropriation 
Bills. But the words ‘‘appropriation 
out of the Consolidated Fund'* is not -  
a term of art in the sense that it is 
confined to appropriation by Govern­
ment

Therefore this present Bill though 
AppropriaUon Bill, is a ‘flnan- 

d a l Bill*. And there is a side note

Marginal notes 
da not form part of the Constitution.

Shri C. D. Deshmukh: But at any
r ^ e  appropriation is not a term of 
art intended to be used only for the 
purpose of clause 114. You might say 
Instead of ‘appropriate’ ‘take* or some 
such word. .

submission to 
you. Mr. Deputv-Speaker, is that all 
these ooints of order are absolutely 
invalid and should not be upheld.

" ^Artirle 110 defines “Money Bills”. 
Mav I ask the hon. the Food and 
Agriculture Minister—who has brought 
his forensic talents to the aid of the 
hon. the T.abour Minister without any 
compensation, or without anv remu­
neration o r fees—whether this is a 
Money Bill or not. If Article 110 
rj»Ws to nothin*? else than Money 
Bills. I do not think any great sense 
o r any superior talent is necessary to 
show that a Bill which is not a Money 
Bill can be objected to on the stren^h  
that it is a Money Bill. It is. there­
fore, mv submission that this Bill can­
not nosstbly rnme under the definition 
of ‘Money Bill*. I do not know 
whether mv hon. friend claims 
the nuthorshin of this particular arti­
cle. tbouch he mnv perhaps admit the 
fatherhood of some of the other arti­
cles. in the constitution.

Mr. nepiity.Rneaker: The hon. Mem­
ber will see that Article 117(1) does 
not refer to ‘Money Bills*.

I>r. Dpshmukh: I am dealing first, 
with Artiole 110, because it is referred 
to in Article 117.

My submission to vou. Sir. Is that 
although the word “Money Bill** Is not 
usf»d. the v e ry  fact that Article 117 
refers to nothing else except MO (a> 
to (f). it necessarily follows that it 
can refer to nothing else exceot a 
“Money Bill**. The mere fact that the 
words “Moiiev Bills** are not used 
does not lead us to conclude that it 
has a wider scope than that. Once 
you refer to Article 110 and also 
refer to .sub-clauses of that Article, 
then it necessarily follows that the 
provisions of 110 are referred to. So, 
the words in that particular article 
need not speciHcally be referred to at 
all Once it is clear that this refers 
only to 110 (a) to (f), it follows that 
it refers only to Money Bills. That 
is my first submission.

Secondly, I do not conceive of any 
legislation in this House which ran
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have absolutely no reference to any 
expendltiif^ out of the Consolidated 
Fund. The nrcfument of my hon. 
friend Mr. Sidhva is that we have 
ffot only one Fund f>nd that it has 
"been statutorily constituted. It would 
be tantamount to saying that even 
for the expenditure to be incurred for 
the printinfij of BHls you must get the 
sanction of the President first. Now 
that would be reducing the Constitu­
tion to absolute ridicule. Tt would 
mean only this that everv Bill tfeat 
has to be brouejht forward by any 
Member, inrludin^ tbo Government, so 
loner as it involves the exoenditure of 
a single nie, must po to the President 
for sanction.

Mr. DeiJuty-Speaker: Dnp«? the hon. 
Member suggest that a necnniarv limit 
is p laced —that if it is Rs. lOn no 
sanction is required nnd if it ir> Rs. 1 
crore sanction is required?

Dr. i>e«hniukh: T do not say so.
But what I was driving at was that 
thp Const^+ntion infortdM to snfeffusrd 
only the Monev Bills. Thp nrovisions 
are intended to refer to Money Bills, 
and the force of the word “only*̂  
should alf̂ o not V)e forgotten—as was 
Vindlv pointed out bv the Denutv- 
Sneaker to which mv hon friend Mr. 
MunshJ has made no fitting reply. 
Article 110 says:

“For the purno‘?f̂ s of this Chan- ^ 
ter. a Bill shall be deemed to be 
a Money Bill if it contains only 
provision?? dealing with all or any 
of the following matters, namely, 
etc.”

One of the other noints I would 
like to reoly to is that without ex­
penditure you cannot .give effect to a 
Bill, and exnenditure can be made 
only after the President’s sanction. 
There are variou.*? stages. Even sup­
posing that my Bill imposes certain 
duties or re.sponsibilities on the Minis­
ter and involves his Ministry in certain 
expenditure, it does not follow that 
it is therefore a Money Bill. The 
whole argument is ridiculous becau.se 
merely placing the responsiinlity on 
the shoulder.s of the Minister does 
not mean that that money is sanc­
tioned today. It has got to be embo­
died in an Anpronriation Bill or it 
may be embodied in some other form 
in the budget and only after it is 
sanctioned in the budget* can that ex­
penditure be made. So the nririiment 
that as soon as you pass the Bill a 
responsibility is thrown on his should­
ers and therefore vou are taking 
money from the Consolidated Fund 
immediately is not correct. •

Mr. Denuty-Speaker: Does not the 
hon. Member want In clause 5 of his 
82 PSD

Bill that provision should be madt In 
the annual budget? And if such pro­
vision is made in the annual budget, 
an' Appropriation Bill must follow.

Dr« Desfamukh: It is up to the Min­
ister to make or not to make. It ii 
his choice.

Mr. Depaty-Speaker Is It the object 
of the framer of the Bill that the 
Minister shall never make a provision?

Dr. Deshmukh: That is not the in­
tention. But the Consolidated Fund 
would not thereby be depleted and no 
expenditure from the Consolidated 
Fund will be incurred so long as an 
Appropriation Bill is not passed. There 
is therefore no danger in casting the 
responsibility on the shoulders of the 
Minister that the Consolidated Fund 
would be expended to that extent. 
There may further impediments in 
the way of the Consolidated Fund 
being expended for this purpose. If it 
is the Intention that wantonly no 
expenditure out of the Consolidated 
Fund should be incurred, and if the 
intention of Article 117 is beyond Arti­
cle 110 or the Money Bills, then I 
submit that there is sufficient safe­
guard and -sufficient time to get the 
President’s authority not only for ap­
propriation but even to the expendi­
ture. So I think there is no danger 
of our circumventing or circumscribing 
the provisions of the Constitution in 
any way, if at this stage no sanction 
has been taken. And as regards the 
point of order raised, you, Sir, have 
got the ultimate authority according 
to Article 110(3). I would like to say 
that no calamity on this nation is 
going to befall If your ruling is In 
my favour and if you say that the 
Bill Is quite in order, because it Is 
provided here In  ̂Article 110(3)» as 
you know, that *‘if any question arises 
whether a Bill is a Money Bill or not. 
the decision of the Speaker of the 
House of the People thereon shall be 
final”. That shows that the reference, 
so far as this article is concerned, is 
to Money Bills and to nothing else. I 
think, Sir, you are a lre a ^  convinced* 
so far as article 117(3) it concerned, 
that that contingency arises only after 
the Bill is passed.

Mr. Deputy-Speaker: The point It
whether Article 117(3) applies or Arti­
cle 117(1) applies.

An Hon. Member: Both.
Mr. Denaty-Speaker: If both, the

hon. Member is out of court. Because, 
if Article 117(1) appUes, Immediately 
there ought to be a sanction for the 
Introduction also.

Dr. Deshmukh: Article 117(1) h«f 
no application whatevfr>
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Slifl Hussain Imam (Bihar): Sir.
♦his Is a vi'fv bktoric occ»«!ion. berauRC 
yon have to dedde the fate of the 
Hchts of thp T egislature and of its 
Members. I believe that it is a privi­
lege of the Members to be able to 
move beneflrial measures, and if we 
cannot move any benefirial measures 
in which monev will be involved and 
if the collective will of the House o t 
the Peonle is to be subjected to the 
single will of the President, I think 
democracy will become a mockery.

Mr. f>eQutv-Sneaker: By the collec­
tive will of the House they can throw 
out the Government.

Shrl Hussain Imam: It 4s not a ques­
tion of throwim? out the Government. 
We have to restrict our choice in so 
interpretincj the Constitution that it-  
does not clash with the a^cepted ideals 
Of democracy. '

Mr. ?>eputy-Speiiker: Let us hypo­
thetically assiimc that this provision 
which is made here involves an ex­
penditure of Rs. 100 or 150 crores. 
SuDpose th^ Finnnce Minister finds it 
very difficult to make both ends meet. 
Instead of Dassint^ a vote of no-confi­
dence, if you imnose such an obliga­
tion on them they will themselves 
resign and ^o . One way of doinp it 
is if the House without getting the 
sanction pas<;e«; such Bills and imposes 
obligations upon the Government, the 
Government need not be in office; they 
will say “Thank you** and get away. 
Therefore, when Government itself 
wants to bring in Money Bills or 
when private Members bring such 
Bills, is it not a very wholesome pro­
vision to see that moneys are not 
sp«nt where there is no responsibility 
to acquire moneys?

Shri Hussain Imam: There is
another apprehension also which I 
want the Government as well as ♦he 
Secretariat to find out. Many Bills 
have been passed in this Mouse after 
the 26th January 1950 without the 
previous sanction of the Pref^ident. 
All those Acts will become null and 
void if you stick to this provision that 
it is mandatory to get previous sanc­
tion.

Shri Sidhva: Will you please quote 
one?

Shri Hussain Imam: I have not had 
time to go through it in detail, but 
jii the 20th of Aoril 1950 the House 
passed the Displaced Persons (Claims) 
Bill which involves a large expendi­
ture, in respect of which probably 
there was no sanction from the Presi­
dent. Similarly there are any number 
of Acts which, in the Bin stage, never 

" ‘ ' the provision contemplated

in Article 117(1). My contention is 
that the framers of the Constitution 
never wished and never thought that 
it will be interpreted .such a narrow 
sense as to regard it as mandatory, 
that anythim? involvinfT expenditure 
however small will not be passed by 
either of the Hou.9es unless the Presi­
dent has recommended to the House 
the consideration of the Bill. T submit 
also that Article .117(3) involves the 
con.sent of the President after intro­
duction. You have already passed the 
second readintr: you have nartly pass­
ed the Act. You have accepted the 
principle.

Mr. Deputy-Speaker; Where is the 
second reading? We have not yet 
passed it. .

Rhrl Hussain Imam; Because intro­
duction has taken place.

Mr. Deouty-Speaker: This is the 
second reading. I have not nut the 
Question to the House and the prin­
ciple has not yet been accepted by us.

Shri Hussain Imam: The words are: 
“the consideration of the Bill”. It is 
not passing of the Bill. Therefore, I 
request Government not to be too 
legalistic and thereby declare their 
own acts iilfra virpn in the court of 
law: because here the discretion is not 
vested in the House or in the Chair 
hut it is mandatory and anything 
under Article 1.*̂ which is against the 
Constitution becomes ipso facto void. 
If ft is held that we must have the 
previous sanction then it is not only 
for private Members* Bills; but for 
every Bill introduced either by the 
Government or bv private persons this 
is mandatorv. What I want you to 
consider is that in regard to any matter 
recounted in Article 110 if a Bill is 
brought forward to amend the .system 
or anything pertaining to that under 
items (a) to (f), it becomes mandatory 
and we must have the sanction of the 
President. If it is incidentally that 
matters are affected, then it comes 
under the purview of Article 117. The 
difference between Articles 110 and 117 
is this: In the one exclusively the.se
matters come and they become Money 
Bills and 1’̂ ey cannot bo introduced in 
the Council of States and the second 
Article 117 deals with matters pertain­
ing to those in which that is not the 
main item. This is not the only Item 
which is introduced. Thereforn n 
monev Bill cannot be introduced in 
the Council of States and cannot be 
proceeded with without the sanction 
of the President. If it is only Inci­
dental. then it does not come within 
the purAiiew of Article 117(1).

Shri K. M. Munshi: I just want to 
make a clarification I omitted
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refer to another relevant Article which 
I think the House should be in due 
possession. Article 107 (1) reads as 
follows:

“Subject to the provisions of 
articles 103 and 117 \^ith respect 
to Money Bills and other financial 
Bills, a Bill may originate in 
either House of Parliament.”

Therefore this refers to all Bills and 
any Bill may originate in either 
House- There are two classes of Bills, 
Money Bills and other financial Bills. 
With regard to Money Bills, you go 
by Article 109 and with regard to 
financial Bills you go by Article 117. 
Subject tu Liiat all other Bills can ori­
ginate in both Houses. That is the 
fundamental provision here. It was a 
mistake that 1 made m the beginning 
which I ought to correct. Article 109 
deals with the Money Bill and not 
other financial Bills. Then, Sir, Arti­
cle 110 gives the definition of the word 
“Money Bill”.

Mr. Deputy-Speaker: Article 110
refers to both.

Shri K. M. Munshi: Only Money 
Bills. Articies lOi) and 110 cover the 
iirst part ol 107 (1;, namely Money 
Bills. Then you come to Article 117. 
It deals with a financial Bill, i.e., a 
Bill other than the Money Bill. This 
may be of two kinds. It may be an 
express appropriation or it may be 
implied use of money.

Mr. Deputy-Speaker: I have got a 
doubt. If -the hon. Minister’s inter­
pretation is that Money Bills are pro­
vided for only in Articles 109 and 110 
and not covered by Article 117 which 
are concerned with financial Bills, does 
it meaii that the Money Bills do not 
require the sanction of the President? 
For inslant:e, there is a definite appro­
priation Bill. Does it require the 
sanction of the President or not? 
Though the marginal note in Article 
117 reiorb only to financial Bills, it 
seems to refer to both Money Bills and 
other financial Bins.

SJiri K. M. Munsbi: As regards the 
manipulations, a special procedure has 
been provided in Article 100.

Mr. Deputy>Speaker: There is no 
provision there for recommendation 
by the President.

Shri K. M. Munshi: It emanates from 
the Government.

Mr. Deputy-Speaker: Even if it
emanates from the Government, the 
recommendation by the President is 
necessary. What is the provision for 
the recommendation by the President?

Shri K. M. Munshi: So far as
Article 109 is concerned it is thii.

Mr. Deputy-Sptaker: If the hon. 
Minister looks at the back page of the 
appropriation Bill, he will find the 
words: “Whereas in pursuance of (1) 
and (3) of Article 117............. recom­
mended to the President. . . There­
fore, that interpretation does not 
appear, to be quite correct. Article 109 
says; A Money Bill shall not be in­
troduced in the Council of States. As 
to what the procedure ought to be, 
whether it should be sent and so on, 
there is a procedure between the two. 
It does not refer to recommendation 
by the President.

Shri K. M. Munshi: In ArUcle 117 
the words “Money Bill” are part of 
financial Bills—Money Bills and other 
financial Bills, that is financial BiUa 
are the larger category in which 
Money Bills and non-Money BiUs 
would lie. Article 117 applies to. both, 
all financial Bills. Whereas when it 
is a Money Bill you apply the whole 
of Article 110. When it is other finan­
cial Bills they must attract {sl) to (f). 
Therefore without the words “being a 
Money Bill or appropriation Bill” it 
may appropriate money. If it seeks 
to appropriate expressly it is a finan­
cial Bill under (1). If it involves 
expenditure, it comes under (3). . .

Shrimati Durgabai (Madras):
I request you to call upon the hon. 
Finance Minister to give the benefit 
of liis advice?

Mr. Oeputy'Speaker: He has already
spoken.

Shri Kazmi (Uttar Pradesh): Mr. 
Deputy-Speaker, the whole controv^rsjr 
centres round the interpretation of the 
words “would involve expenditure 
from the Consolidated Fund”.

Mr. Deputy-Speaker: That is not 
denied. The only point is that il it 
involves directly or indirectly expen­
diture from the Consolidated Fund, it 
ofiends tlie provisions of clause (3) of 
Article 117. The further question is il 
it comes near 117 (J) the objection is 
that it ought not to be passed without 
the President’s recommendation. We 
iiave not yet come to that stage. The 
•point that is being considered is 
whether it comes under Article 117(1).

Shri Kasmi: My submission Is that 
as a matter of fact the words used to 
110 (d) are: ‘

“the appropriation of moneys
out of the Consolidated Fund of
India”.

Now these are the very words wUdl 
are ussd in 117 (1). l{ it
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IShri Kazmi] 
appropriation of moneys out of the 
Consolidated Funds of India, then prior 
to introduction, the sanction of the 
President would be necessary. But in 
Article 117(3) the words used are:

“would involve expenditure from
the Consolidated Fund of India”. -

The persons who framed the Cons­
titution seemed lo aruw a distinction 
between the appropriation of moneys 
out of the Consolidated Fund and 
expenditure from the Consolidat­
ed Fund. If they are one and 
the same, then il7  (1) and 117 
i'6) become contrary to each other and 
Ihen that wouia mean that the objec­
tion can oe raisea at 2 stages. The 
first stage is when tne Bill is intro- 
<iucea. i i  no oujection is raised when 
the Bill IS introduced, even if such a 
provision is containea in the Bill as 
passed. . . .

Shri Sidhva: This is a safety clause 
in me event Oif iw tw ng passed, if it 
is enacted........

Shri Kazmi: Even if we consider 
the Vfoixis used: “would involve ex­
penditure from the Con&oiidated Fund 
and appropriauon oi moneys out ol 
ConsouaatuU i!‘u a u ' xneaii one and the 
same tnmg, then we have clauses (1) 
and wnicii Vvoum mean that 
objection can be raised at two stages, 
namely at tne time of me mtroauc- 
Uon. But U no objection has been 
raised at tnat time, then it can be 
raised at tne time wnen the Bill is 
passed.

Shri 8idliva: At the time of moving?
Shri Kazmi: No, no.
Shri Sidhva: 1 may make my posi­

tion pertecily clear. At tne tmie of 
mtrouuctioa, a convention has been 
establisnea in inis House tnat all 
Jttills suau be allowed to be intro­
duced wnether legal or illegal.

Mr. Depuiy<Speaker: Order, order.
Shri Sidhva: I thought I was only 

helping him.
Shri Kaimi: Thank you very much. 

Whatever may be the convention 
established by my hon. friend, any 
convention against the Constitution 
cannot be considered to be a sacred 
convention. The question is what the 
Iramers of the Constitution meant. 
What tney meant was, they diileren- 
tiated any expenditure from the 
Consolidated f  und as distinguished 
itom  Appropriation of moneys from 
me CooLSolidated Fund. In case they 
Old not draw a custii^ction between

the two, it has to be taken, that at 
this stage no objertioTi could be 
raised.

Shri Sidhva: L only wanted to 
state. . . .

Mr. Deputy-Speaker: The hon.
Member has got many chances.

Shri Sidhva: I only wanted to
make the position about the intro­
duction of Bills clear. II it is clear. . .

Mr. Deputy-Speaker: Let us get
light from other Members also.

Shri Meeran (Madras): With refer­
ence to Articles 117(1) and 117(3). I 
will try to explain the position like 
this. .

Mr. Deputy-Speaker: Hon. Mem­
bers might state only their points.

Shri Meeran: I am only stating the 
point. So far as Article 117(1) is con­
cerned, it contemplates an objection at 
the stage of introduction. So far as • 
Article 117 (3) is concerned. It contem­
plates an objection which may arise 
luter: that is to say, Bills which may 
be introduced, which do not involve 
any expenditure, but after being intro­
duced, in the course of passing certain 
amendments may be introduced which 
will involve expenditure. For exam­
ple, tiiere may be Bills introduced in 
the Council of States where Money 
Bills could not be introduced. A Bill 
which does not involve any expendi­
ture, ordinarily, is introduced in the 
Council oi States. Mo objection could 
be raised. Suppose after Introduction 
and passing by the Council of States, 
it comes to the House ol the People. 
Amendments may be introduced or so 
many other clauses may be introduced 
which would involve expenditure. 
Objection could be raised at tnat stage. 
Ariicle 117 (ii) contemplates an objec­
tion which may arise on a Bill to 
wnich there could be no objection at 
the time ol introduction, but which 
may arise later. That is why the words 
used here are ‘ shall not be passed by 
either House ol l^arhament That is 
to say, a Bill which ordinarily does 
not involve any expenditure is intro­
duced in the .̂Jouncil ot States; after 
introduction in that House or alter it 
has ueen seni lu the House of the 
People lor conlinnation, ii clauses are 
introduced wnicn involve expenditure, 
then also, objection may be raised. 
Therefore Article 117 (3) contemplates 
an objection wnich may be raised later 
on though there could be* no objection 
initially under ArUcle 117 (1). That 
IS how this apparently irreconcUabie 
position can be easily reconriied IX we 
could visua^se a position iUce
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Mr. Deputy-Speaker: Let us hear 
the hon. Law Minister.

Shri Sarwate (Madhya Bharat): Am 
I not entitled to speak on the point 
of order?

Mr. Deputy-Speaker: Every hon.
Member is entitled so far as points of 
order are concerned. But, it is for me 
to And out whether there has been suffi­
cient discussion or not.

Shri Sarwate: Am I not entitled to 
speak on the point of order?

Mr, Deputy-Speaker: If every hon. 
Member is entitled. to speak on every 
point............

Shri Sarwate: It is a question of 
entitlement. II I am not allowed, 
then I shall take it that I am not 
entitled. . . .

Mr. Deputy-Speaker: Order, order. 
1 cannot understand this brow beating 
and saying, “Am 1 not entitled to 
speak". No hon. Member can say as 
tnough he is entitled to be heard. Of 
course, it is not tor me here to call 
upon every hon. Member to speak and 
hold up tnis eternally. I cannot see 
the justillcation for this kind of re­
mark, “Am 1 not entitled to speak”. 
Every hon. Member is entitled to speak 
provided the Speaker calls upon him 
10 speak. That discretion must be 
with the Speaker; otherwise there is 
no good in his sitting here. I am 
anxious tc get iniormation from all 
Members wno are able to contribute 
to the discussion. I am only trying to 
find out whether we are not spending 
much time when the hon. Law Minis­
ter is here.

Shri Sarwate: I would not have 
tried to catch the eye ot the Deputy- 
Speaker it 1 did not think that I would 

. be able to contribute to the discussion.
Mr. Deputy-Speaker: I have no 

douoL tnat me non. Member will con­
tribute mucn more than particularly 
mysell:. All rignt; 1 will hear the 
iioii. Member.

#
Shri Sarwate: I shall be very short. 

The point that 1 want to maKe is this. 
The difference between Article 117 (1) 
and 11V (3) is, providing lor appro­
priation and involvuig expenditure, 
rnese are the two distinct lerms. 11 
It is a case ot providing tor appropria­
tion, then, it would come under Article 
IIV (1>.

Mr. Deputy<Speaker: I shall state 
the point lor elucidation. So far as 
other pomts are concerned, to a large 
extent they have been covered. The 
point is whether the word 'appropria­
tion'. . «

Shri Sarw|ite: That is what I am 
pointing out. ,

Mr. Deputy-Speaker: The hon. Mem­
ber will hear me and then answer. The 
point is whether the word ‘appropria­
tion' in Article 110 (d) refers only to 
Appropriation Bills under article 114 
or to any appropriation when it comes 
out of the Consolidated Fund. If it ap­
plies to all appropriation from the Con­
solidated Fund, Article 117CJL) will 
apply. Otherwise, Article 117(3) will 
apply.

, Shri Hussain Imam: Sub-ciause (d) 
alone should not be taken; the other 
articles should also be read together.

Shri Sarwate: The correct interpre­
tation in my opinion is that Article 
117 (1) would apply only when it 
provides for appropriation. Expendi­
ture may arise in two ways. Expen­
diture may be involved, and still it 
may not be providing lor appropria­
tion. Providing for appropriation 
arises only when a Bill is brought’that 
appropriation should be provided for, 
as in the case of appropriation Bills. 
That is covered by A rticle 117(1). The 
wording in clau se (1) of Article 110 is: 
“if it contains only provisions. . 
‘Only provide’ means only providing 
for appropriation. Then, it would be 
covered by 117 (1), "

Mr. Deputy-Speaker: But, Article
117 (1) does pot rcier to “only’’. It 
does not say, only making provision 
for matters specified in sub-clauses (a) 
to (f) of clause (1).

Sliri Sarwate: Evidently, the pre^ 
sent Bill can only come under clause
(d), that is appropriation of moneys 
out of the Consolidated Fund of India. 
Article 11V (1) reters to sub-clauses (a) 
to (f) of clause 110. One of the 
clauses is providing for appropriation 
of expenditure. This is not appropria­
tion of expenditure though it mvoivei 
expenditure. The dillerence is, under 
Article 110 (d) it must expressly pro­
vide for the appropriation of moneys 
but ol the Consolidated Fund of India. 
If incidentally expenditure is involved, 
it comes under Article 117 (3). The 
dillerence is between providing for ap­
propriation and incidentally mvolving 
expenditure. Ihese are the two dit- 
lerent categories under which a Bill 
could fall and this aione is the rele­
vant interpretation.

Mr. Deputy-Spekker: The hon. Law 
Minister evidently has not looked into 
this matter. This is a matter of far- 
reaching consequences. 1 would there­
fore aUow the discussion to proceed. 
X'lDtre is no harm. At any stifge, this 
objection may be takm . Lest 1 ahouM
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[Mr. Deputy-Speaker] • 
forget, I may state the points that have 
been raised because the Law Minister 
has not been here. The position is 
this. Objection is raised under 
clauses (1) and (8) of Article 117 to 
the further consideration of this Bill 
on the ground that clauses 5 and 6 

-of this Bill speak of provision of funds 
lor expenditure by a Minister or Minis­
ters concerned in the annual Budget, 
and contributing towards expenditure 
incurred by any organisation. If these 
clauses had not been there but only 
clause 4 relating to the establishing of 
employment exchanges, even then 
there would be expenditure involved,
I mean expenditure from the Consoli­
dated Fund and that would bring that 

I provision within the ambit of clause 
(3) of Article 117. Besides this, there 
are also clauses 5 and 6, as I have 
already said. If it is under clause (3) 
of Article 117, it is open to the House 
not to pass it. But unlike the jpro-
vision under 117 (1) where the Bill
cannot even be introduced' or moved, 
the words in 117 (3) are that the 
measure shall not be passed if assent 
is not given to the consideration of 
the Bill. .

Shri Jagjivan Earn: No, Sir. I may 
point out m at even u  ir< (3) is attract­
ed by tnis Bill, the position is that
unless consideration ol the Bill has
been recommended by the President, 
me House will not proceed with the 
consideration of the Bill.

Shrlmati Durgabai: No, no. The
recommendation relates only to the 
passing of the Bill and not to its very 
consiaeration.

Shri Jagjivan Ram: Unless the con­
sideration is consented to, the House 
will not proceed with the considera- 
uon. in a t is my interpretation.

Mr. Deputy-Speaker: 1 am only 
puttmg forward the points to be 
clearea by the Law Minister. It is 
not as 11 the framers were thirsting 
or wanting in words. They could 
nave said—*‘No Bill siiall be consider­
ed unless for its consideration recom- 
menaation has been given” or some 
sucn words. That could have been 
done, in  that case no BiU would be 
passed. During' tkie time of consi- 
ueraiion the opinion ol tlie House 
mignt DC sucn that the President 
mignt b e  persuaded to g iv e  the con­
sent. rnerelbre It doet; appear to 
maite a division here, to my mind, 
subject, 01 course, to what the Law 
Aiinister might say and what otner 
non. Members might say. •

1 •would urge the Law Minister to 
consider one other point. 11 per- 
ciiaace it comes under il7  U) what is 
tb« position? So far as that point is

concerned it was stated that article
110 relates to Money Bills. In the 
preamble a Money Bill is described as 
one which contains provisions belong­
ing to any of the following matters- 
and then it specifies the matters.

It was sought to bring it under 
clause (d) as it is appropriation. Even 
if it should be considered appropria­
tion, because it involves expenditure 
from the Consolidated Fund, it was 
contended that because it contains 
many other provisions, it is not a 
Money Bill and so it does not come 
under 117 (I). Apart from this, my 
difficulty is this. The framers could 
have said that no Money Bill shall be 
passed except on recommendation. 
But Article 117(1) specifies sub-clauses 
(a) to (f) leaving the preamble 
alone. So the framers have touched 
only sub-clauses (a) to (f) and so Arti­
cle 117 applies not only to Money 
Bills but also to other Bills.

The only point that remains for 
consideration is that even if it is not 
a Money Bill whether it conu»s under 
the appropriation clayse, cl&use (d). 
Doubt was raised whether the ex­
pression “moneys out of the Consoli­
dated Fund of India” was a term of 
art and applies only to cases where 
an appropriation Bill is contemplated 
as in Article 114. Then it is not seek­
ing to make provision directly from 
the Consolidated Fund. It will not 
then come under 117 (1) but under 117 
(3).

I would like the Law Minister to 
consider one other matter. The point 
was raised that this would involve 
expenditure Irom the Consolidated 
Fund or appropriation from tiie Conso­
lidated Fund. In either case it is the 
same source—The Consolidated Fund 
of India. There are no words here to 
say that it shall be appropriated by 
means of an apjproprialion Bill. 
Therefore it conies under 117 (3) and 
not under 117 (1).

A further point that has been 
brought to my notice is that the Finan­
cial xvlemorandum Kule 17 (i) says 
that a BiU shall be accompanied by a 
financial niemuiiinaum which shall in­
vite particular attention to the clause 
involving expenditure and also make 
un estimate ol the recurring and non­
recurring expenditure involved in case 
tne BiU is passed into law. This is 
a wholesome provision. It is open to 
any hon. iVlember to bring in a 
measure whicn involves a lot oX 
money and unwarily tne House might 
puss that expenditure. Alter ail it 
may be a very wholesome and social 
measure ana. . .

Dr. Dcsiimukii: Will 300 Members 
of the House be so tmwary a i to pass 
that expenditure?
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Mr. Deputy-Speaker: It is fn view 
of such a contingency that It has been 
upeciflcally stated that attention must 
be drawn by puttin,? it in thick tjrpe. 
Possibly it may be that some hon. 
Member mav not notiVe it. It is no 
nspersion on any hon. Member. It it  
Just a duty cast on the Member, 
whether •on the Treasury Bench or 
otherwise, to invite the particular at­
tention of the hon. House to the fin­
ancial implications involved. So that 
rule is there. In accordance with that 
nile, even at the introduction stage, if 
one had looked into it carefully, one 
could have insisted upon this point 
of schedule being attached. That is 
another point for consideration,^

Lastly it was suggested that this is a 
matter relating to Education, and . . .

Dr. Deshmiikh; I have not had an
opportunity of replying to that point.

Mr. Depiity-Speaker: I will deal 
with it and . . .  ‘

f)r. Deshmnkh; But then the whole 
day mav be taken up In this way. Let 
us decide on this point for the time 
being.

Mr. Deputy-Speaker: Is the Law
Minister prepared just now to throw 
light on these points?

The Minister of Law (Dr. Ambed* 
kar): I would be grateful for a little 
time.

Mr. Deputor-SDeaker I would also 
like the points to be considered fully.

Pandit Thakur Dnn Bbarrliva: This 
point also may be considered. The 
words In 117 (3) are:

“A Bill . . shall not be passed 
by either House of Parliament 
unless the President has recom­
mended to that House the consi­
deration of the Bill."’

So It is not the passing of the Bill 
that stands in' need of being recom­
mended, it is its very consideration. 
The President’s recommendation re­
lates to the consideration of the ,Bill. 
Therefore the position will be, unless 
and until there is this recommenda­
tion, we are not competent to consider 
the Bill.

Mr. Deputy-Speaker: Then no Bill
shall be considered, if the framers
have .such a moaning in tlieir rnind.

Pandit Thakur Das Bhargava: Un­
less lor the consideration a certificate 
IS obtained frpm the President, we are 
mcompetent to consider the Bill.

Tlie Minister of State for Finance 
(Sliri Tyagi): In this connection we

have to consider what will be the 
position it it is held that the cons!- 
deration could be taken up and the 
Bill could be stopped at the stage of 
passing. Suppose the consideration is 
over, which means that the second 
reading is over and the third reading 
is commencing. Between these two 
periods, in the intervening period, the 
President’s recommendation comes.

Shri Sidhva: From where? From 
Heaven?

Shri Tyagi; It may come as Mr. 
Deputy-Speaker said now. If in that 
period the hon. Member succeeds in 
obtaining a recommendation from the 
President, will that be given retros­
pective effect to the stage of considera- 

is the position in that 
case. The President’s recommenda* 
tion has to be had before the consi­
deration starts. It cannot be during 
the period which lapses between con­
sideration and the final passing stage 
Therefore according to me the recom­
mendation must be had before we 
start the consideration of the Bill.

Mr, Deputy-Speaker; I will reserve 
my ruling until I hear the Law 
Minister.
4 P.M.

Shri Sidhya: He said that he will 
fifteen minutes. 

Meantime the consideration may go

Mr, DeputySpeakIr: There was

in that?"  ̂ substance

Entry

Dr. Dechmukb; This is not for
education. It is merely for trainin* 
and employment both of which func­
tions are actually performed by the 
Labour Ministry. If you are jfoing to 
allow such frivolou.s points of orders

Mr. Deputy-Speaker: Order, order.
Dr. Deshmnkh; There will be no 

point in taking the trouble of bringing 
forward any Bills. We know the 
nature of the Constitution. It wa.s 
already predicted wliat .sort of Coiisli- 
lution it i.s going to he. And if the 
authors them.‘:c!vo.s nre going to put 
such interpretation—there was the hon 
Mr. Munshi atjd then the great nghter 
for public causes, Pandit Bhargava. . .

Mr. Deputy-Speaker: Order, order.
I have heard the hon. Member. The 
hon. Member is himself an eminent 
lawyer. It is no good merely trying
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[Mr. Deputy-Speaker]
to meet ariwment by somethlnt? which 
is not quite palatable. (Interrupt 
tions). The hon. Member would have 
seen the Concurrent List where there 
is a provision to enable him to carry 
on the Bill. Why did he n o t ............

Dr. Desliinnkh: Yes, Sir, I know 
that and I have got It in my notes.
I was Just poing to refer to it. I 
am convinced that . . . . . .

Mr. Deputy-Speaker: Item 25 relates 
to vocational and technical training of 
labour. This will come under that.

Pandit Thakur Das Bharfirava: The
Bill does not refer to vocational or 
technical training. The word educa­
tion is mentioned. So far as educa­
tion is concerned it is strictW within 
the province of the nrovinrial legisla­
tures. The Bill provides for education 
also.

Dr. Deshmukh: It does not.
“ Mr. Deputy-Speaker: It is no good 
saying that any obiection raised is bad 
or a Member Is friv o lo u s...............

Dr. Deshmukh: It is no good I 
know Sir but what is goin? to follow 
is going to make it pood. Thnt is the 
conclusion, which as I hnve said from 
the beginning I am going to substan­
tiate by reasons.

First of all I  would draw attention 
to the fact thJV whnt i? obiected to 
has a place in the Directive Principles 
of the Constitution. Secondly, in the 
Concurrent List there are items 23 
(Social security and social insurance: 
emplovment and unemployment) and 
24 (Welfare of labour.) Essentially 
the training is also intended for em­
plovment. Only one argument should 
suffice, namely that the labour train­
ing centres and technical training are 
actually under the Labour Ministry at 
the present moment. Does my 
hon. friend suggest that something 
unconstitutional is being done by the 
Central Government?

Shri JagJivan Ram: May T inform 
my hon. friend that it was done with 
the  concurrence of the State Govern­
ments, even before the passing of 
the Constitution. The Act of 1935 did 
not provide for these subjects In the 
Concurrent List. We were running the 
Training centres and employment ex­
changes even before the Constitution 
was passed. It was done only with 
the concurrence of the Stale Govern­
ments and not according to the Consti­
tution,

Dr. Deshmukh: The same thing 
could be done with r e je c t  to what I 
•m proposing in this BilL It should

not come In the way.' The employ­
ment exchange*? nre under the Minis­
try  of Labour. The training centres 
to which I have referred pre intended 
for purposes of emolovment, employ­
ment being the main oblectlve and 
one of the concurrent subiects. Even 
so much explanation should be quite 
enough. The Bill does not refer to 
primary, university or any kind of 
education, in which the State Gov­
ernments are concerned. As a m atter 
of fact we have education also under 
the Centre. We have scholarships 
awarded to various neople for various 
ourposes which are intended for help­
ing education and these are given by 
the Centre. We also have the central 
universities. We have all these activi­
ties also for which we provide funds 
for the Minister to carry on.

Mr. Depnty-Speakcr: Does it clothe 
the Centre with jurisdiction?

Dr. Deshmukh: It is not a question 
of iurisdiction: it Is a question of
performing functions which are 
already being performed by the Minis­
try of Labour.

The Minister of State for Transport 
and Railways (Shri Santhanam): The
whole issue is where does the legisla­
tive power lie? Except in the case of 
Money Bills it is not for the Chair to 
decide whether a Bill offends the 
Constitution or not. Of course It may 
bp used as an argument agaln.st thd 
Bill or otherwise. The Chair leaves 
it to the courts to decide...........

Shri Sidhra: No, no.

Shri Santhanam: Excent in the case
of Money Bills where the Chair has 
to decide in the case of other Bills 
as regards constitutional objections It 
has been consistently left both by vthe 
present and previous Speakers to the 
courts.

Mr. Deputy-Speaker: It \r. the duty 
of the Chair. Flagrantly we will 
assume that an item is not in the list 
and the hon. Member himself Is not 
able to defend it. Therefore I do not 
think that tiie time of the House need 
be spent on that matter. It is not for 
the Court but for the Hou.se to decide 
whether to go on with a Bill or not. 
When once the House has decided on 
a piece of legislation, thereafter its 
validity can be decided in a court of 
law. I do not take upon myself the 
responsibility so far as this point Is 
concerned, whether it te in the Union 
or Concurrent List. For the D u rp o se  
of hon. Members' understanding this 
pohit, for in them lies, the ultimate 
decision, I am only trying to clear the 

issues . . * •



6720 Training and 12 APRIL 1951 Employment BttL 6721

Shri Santhanam: Ij; is for the House 
to decide and later on, if necessary, 
for the courts to decide.

Mr. Depttty-Speaker: Items 23 and
24 are sulflciently wide in the opinion 
of the hon. Member. .

Shri Sidhva: The decision has to 
come from you, Sir, and the mean­
time could not the second Bill be 
taken up?

Mr. Deputy-Speaker: No.

Dr. Dcshmukh; Since we have 
spent some time over the debate I 
would crave your Indulgence to read 
out some verses from a poem which is 
so appropriate to the present occasion.
It reads:

“The Powers debate—the child­
ren d ie ! , ,

Did ever woe beneath the sky 
Out-do this killing of the young? 
Beyond all force of pen or

T o°teirr It needs the voice of 
God—

But God is dumb! Fate’s lifted 
rod

Has spoiled the offspring of an 
Agel

With doom the children paid the 
wage

Of war. And now, in trailing 
peace,

The dogging hunger and increase 
of cold confirm their misery, 

And, ever more, the children d ie! 
Ah! If there’s anything we can, 
You—I—the simple woman— 

man—
To-day, while Powers deliberate 
Their policies and rules of hate. 
For Pity’s sake then let us give 
That some starved, frozen child 

may Uvel 
Who cares If It be alien bred.
No less than ours It must be fed; 
Against the cold It must be clad 
No less than ours! Poor mite,

It had
As little part In hate— Ît smiled 
As prettily! A child’s a child!”

f9bri Hussain Imam: Who wrote It?

Dr. Deshmukh: John Galsworthy.

Sir, this legislation Is not Intended 
to take away a very large amount 
from the sacred Consolidated Fund of 
India. The expenditure involved, in 
fact, is going to be very little, and 
even there, so long as It is used for 
this purpose. It would be subject to 
the vote of this House. From that 
point of view there was nothing In
82 PSD

the Bill which should really have been 
objected to. But since we have 
already heard the various views on 
the point of order, I do not wish to 
take the time of the House In dealing 
with that question. I will come to 
the main part of my speech and deal 
with tne Bill which has been pending 
before this House for such a long 
time.

Sir, we are living In an age where 
we have got to take courage in  ̂ l)0 th 
hands and harness our resources so 
that we may advance as rapidly as 
possible from every point of view; 
whether ’ It Is military training, 
whether It Is ordinary education, 
whether It Is fitting our people for 
vocational and technical trades and 
avocations, we have got to proceed 
as fast as we can. I have framed 
this Bill because for a very long time 
I had held that the facilities available 
for technical training and training for 
professions and trades were extremely 
insufficient. Fortunately, I discovered 
that our erstwhile masters, the British 
people had as late as 1948 placed on 
their statute-book an Act called the 
Employment and Training Act. I 
have, I state quite frankly, copied 
many of Its provisions, not because I 
respect whatever Is passed In the Brit­
ish Parliament but because I thought 
It was appropriate that the Indian 
nation should benefit from provisions 
of a similar nature. Nothing can be 
more important than the care of our 
people and nothing can be more im­
portant than to see that the largest 
possible number of our people, chil­
dren and young people, are fitted to 
earn their livelihood. We have found 
that gradually agriculture Is not able 
to sustain as many people as It used 
to In the former days. We are resort­
ing to mechanised agriculture more 
and more. More and more young 
people are considered superfluous for 
rural needs. There may be complaints 
from certain quarters that they do not 
get sufficient labour, but if we want 
to be modern^^lf we want to go with 
the current that Is driving us, that It 
taking us farther. It Is Improbable that 
we will be able to absorb all the 
youth of this country In agriculture. 
And therefore It is very necessary that 
we should provide for employment 
and that before providing them with 
employment we make them fit to re­
ceive the largest possible benefit and 
to serve themselves In a way which 
will raise their social status and which 
will make them happier.
[Pandit Thakur Das Bhargava in the 

Chair,]

With that intention, Sir, I brought 
this very simple Bill. It has only a 
few sections. It may probably be
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[Dr. Deshmukh]. ,
argued that the Government is contem­
plating to have a very elaborate legis­
lation. That is the reply which we 
generally get, and you, Sir, are quite 
familiar w ith , this sort of an argu­
ment which is flung at your face 
eviery time you come to the House, 
and you become angry with such 
flinging. I am put in the same predi­
cament now but I hope the simplicity, 
or the small number of sections, of 
the Bill would be an advantage to me. 
The main question is whether we are 
going to provide for the employment 
and the various other objectives be­
hind this Bill, and if there is adequate 
provision for these purposes, I submit 

•that the Bill should be accepted. I 
have heard the hon. Minister say, 
“You are merely defining the powers 
of the Ministry of Labour and the 
Ministry of Education.” I have no 
intention of interfering in their domes­
tic relationship. It may be that he is 
looking after one section of technical 
education and the Minister of Educa­
tion looking after another section. 
They never meet and that one does 
not exchange ideas with the other. I 
am quite prepared to leave both of 
them severely alone to themselves and 
not to bother about this. But, sir, 
what I am providing is to bring into 
being an organisation by which the 
training will be systematised, by which 
the hands of the hon. Minister will 
be strengthened, by which he will be 
able to assist the private institutions 
which can do the same thing at a far 
lesser cost than the Government. I 
think it is the experience of every­
body, and it was also referred to yes­
terday by Rev. D’Souza when he point­
ed out that the Government always 
does not ujiderstand or appreciate the 
efforts of private institutions and 
assist them to do good on a larger 
scale at lesser cost. Here also, a 
provision has been made by which the 
hon. Minister, instead of taking the 
whole burden of training upon him­
self or placing it upgn the Govern­
ment, will be able to assist private 
institutions which are prepared to 
undertake it, and undertake at a much 
smaller cost—not more than even one- 
third. I know that he is also worried 
about his labour exchanges. This 
economy cut that is going on is making 
him very anxious because on the one 
hand he wants to extend the activi­
ties of the labour employment ex­
changes whereas on the other the 
paucity of funds is forcing him to cut 
down and contract these activities. 
If this Bill is passed, then his position 
will be stren^hened because it will 
be the demand of this House and the 
nation that at any cost and under any 
circumstances provision for the train­
ing of our youth ought to be made

and the unemployment that is increas* 
ing must be put a stop to. When we 
are not in a position to absorb all our 
youth on the land there will be in­
creasing unemployment and if there is 
no provision of the nature I am 
suggesting there will be no organisa­
tion or activity to meet this demand 
for employment. Does the hon. Minis­
ter believe that he wants the youth of 
this country to join and embrace com­
munism? That is going to be the only 
result if you are slack in providing 
facilities for the training of our youth. 
The youth is already impressed by 
communistic ideas because it is de­
pressed at the present moment at the 
prospects in life which are dark, dull 
and uncheerful. It has very little 
hope of any success, very little hopes 
of increased happiness; it has very little 
hope of a change of status or of a 
better life. Under these circumstanc­
es, it is of the utmost importance 
that we consider this question, and I 
make bold to say that there can be 
nothing more important than the two 
Bills that I have brought forward. 
One wants to protect all these children 
who roam about the cinema houses, 
on the railway platforms and else­
where, who have become weapons in 
the hands of the unscrupulous people; 
they are taught bad habits and be­
come vicious beings and potential 
dangers to society. These should be 
looked after and this could be done 

'without much cost if my Bill is ac­
cepted. There are philanthropic 
people in Inditf who are as a matter 
of fact anxious to spend a lot of 
money on such itistitutions, but there 
is no organisation to take advantage 
of their philanthropy. If Government, 
according to the Constitution, gives a 
concrete shape to the ideals embodied 
therein and starts activities of this 
nature, it will find that the financial 
burden need not be shouldered by it­
self alone. So, this is a sort of a 
prolongation—a follow-up—of my other 
Bill which refers to destitute children. 
If these training centres already exist, 
they should be multiplied and increas­
ed, It is only then that we can say 
that we BTP trying to give effect to 
what we have stated in our Constitu­
tion?

What are the Directive Principles, 
Sir? We want that every citizen, 
whether it be a woman or a man. to 
have equal right to an adequate 
means of livelihood. That is ArticU 
39 (a). Then we want that the ownez^ 
ship and control of the material 
resources of India should be so dis­
tributed as best to subserve the com­
mon good. Here, we do not want a 
few people to have all the amenities 
of life. The intention is that every 
citizen should have a share in the 
fortunes and no one should be treated
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m a manner which will be prejudicial 
to the welfare of India. Then we do 
not want the economic system to be 
iuch as will lead to concentration or 
wealth in a few hands. Lastly, we 
want that the health and strength of 
the workers, men and women and 
children of tender age, are not jeopar­
dized and the citizens are not forced 
by economic necessity to enter avoca­
tions unsuited to their age and 
strength. All this bears directly on 
the Bill I have suggested and I think 
that there is nothing in it to which 
objection can be taken. Everywhere, 
so far as financial help is concerned* 
the word used is ‘may* and if it is 
really found that in spite of mpr Bill 
Government is not in a position to 
sanction funds, then the Bill does not 
bind the hon. Minister.

Shri Jagjivan Ram: So, it is a pious 
hope.

Dr. Deshmukh: Pious hope, because 
Government is unwilling to do so. 
When my Bill is accepted and all the 
activities outlined therein are follow­
ed in practice, the efforts of the 
Labour Ministry would be placed on a 
sound footing. There will be scope 
for expansion and it would be pos­
sible to realise the ideals set out in 
the Constitution.

Sir, as 1 have a second Bill of my 
own, I do not wish to take more time.
I conclude with the words that the 
hon. Minister will accept the Bill.
, Mr. Chairman: 1 see that the hon. 
the Law Minister has come, but as the 
point of order has to be decided by 
Mr. Deputy-Speaker I think it would 
be better if he speaks in the presence 
of Mr. Deputy-Speaker. He will be 
here very shortly. In the meanwhile,
I shall place the motion before the 
House. Motion moved:

“That the Bill to make provi­
sion for employment and training 
for employment and to establish 
a comprehensive youth’s employ­
ment service, be referred to a 
Select Committee consisting of 
Pandit Balkrishna Sharma, Shri 
B. L. Sondhi, Shri M. A. Hasan, 
Shrimati G. Durgabai, Shri G. R. 
£thirajulu Naidu, Shri Mihir Lai 
Chattopadhyay, Shri Bali Ram 
Bhagat, Shri Lakshmi Shankar 
Yadav> Shri Ari Bahadur Gurung, 
Shri T. Channiah, Shri B. N. 
Munavalli, Shri R. L. Malaviva, 
Chaudhuri Ranbir Singh, Shri 
Ramnath Goenka, Shrimati Dak- 
shayani Velayudhan, the hon.
Shri Jagjivan Ram, Shri P. Kunhi 
Raman and the Mover, with in­
structions to report by the first 
week of the next session.*'
Shri Rathnaswamy (Madras): Sir, 1 

would just like to make a few remarks 
on this Bill. The problem of unem­

ployment in our country has assumed 
gigantic proportions and there is con­
siderable frustration among the youth 
Decause there is no scope for them tc 
utilise the education received in the 
Universities. The student population 
is easily influenced by the doctrines 
of Communism. As soon as young 
men come out of the Universities, 
they become easy victims of Commu­
nist doctrines and constitute a serious 
menace to the security and safety of 
the State. A recent analysis shows 
that the Communist movement in India 
consists of young men, because they 
find that the State does not guarantee 
any security after they complete their 
education. This is the pitiable plight 
in which we find ourselves today.

There is not that social security 
arrarngement in India as we find in 
some of the advanced countries of 
Europe todjy. Government should pay 
attention to this problem of unemploy­
ment among the youth and take imme­
diate steps to see whether the services, 
talents and education of hundreds of 
thousands of our young men cannot be 
better utilised for the prosperity and 
progress of the country. Statistics 
show a great deal of rise in the 
figures of unemployment. As soon as 
the war was over, the Labour Minister 
of that day had been good enough to 
start employment exchanges in the 
various provinces, but considering the 
gigantic proportion and magnitude oi 
this problem I am afraid that the 
employment exchanges that exist can­
not rise to the occasion. They are 
not in a position to meet the surging 
demands of the unemployed. This 
problem of the youth is a very im- 
Dortant one, and in some countries 
like Yugoslavia we find that they have 
got a separate department to deal 
with the youth problem. For certain 
good reasons, our Government have 
not yet paid any such attention to the 
tackling of this problem. The mover 
of this Bill detaUed the conditions in 
which destitute children find them­
selves.
[Mr. Deputy-Speaker in the Chair,]

Mr. Deputy*Speaker: The hon Mem­
ber may resume after we hear the 
hon. the Law Minister.

Dr. Ambedkar: Sir, I have applied 
my mind to the points which you were 
good enough to put to me and I would 
like to submit my opinion abo?:t those 
points.

The j ‘eal question that the House 
has to consider is whether this Bill 
offends against Arti^-le 117—either 
clause (1) of that article, or clause (,3) 
of that article. Those are the main 
points that are to be considered and 
the clauses which require to be con­
sidered in the light of Article 117 are 
clauses (4), (5) and (6) of the Bill.
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[Dr. Ambedkar]
I should take clauses (5) and (6) 

together. Now it is contended that 
those clauses offend against clause (1) 
of Article 117. The validity of that 
contention must depend upon the 
meaning that is to be attached to the 
word “appropriation” occurring in sub­
clause (d) of clause (1) of Article 110 
which defines what is a “Money BilP’. 
Now, I am quite certain in my mind 
that the word “appropriation” which 
is used in sub-clause (d)—and I have 
verified myself by reference to May’s 
“Parliamentary Practice” where this 
matter has been discussed at great 
length— îs a term of art and it involves 
two things: first the naming of the 
service, the particular service, and 
secondly the exact allotment of money 
to be spent on that particular service. 
It is these twp things that go to make 
what we know now as appropriation 
and it is in that sense that the word 
is us€?d both in Article 114 and Article 
266 of the Constitution.

Reading the two clauses 5 and 6 
in the Bill I do not think it is possible 
to import into those two clauses any 
such thing as we now understand by 
the term “appropriation”. They are, 
in nniy judgment^ mere directions to 
the Government that this is a service 
on which money may be spent which 
Government may or may not spend. 
Therefore, so far as Article 117, clause 
(1) is concerned, the Bill, it may be 
said, sails clear and no difficulty can 
arise on that account.

Now, I turn to clause 4 of the Bill. 
There, we have to consider whether 
that clause offends against clause (3) 
of Article 117. My conclusion is that 
it does, because clause 4 of the Bill 
imposes a liability upon the Gdvern- 
ment to undertake a service which, if 
the Bill is passed by this House, 
would undoubtedly involve expendi­
ture out of the Consolidated Fund. 
Therefore, it would require a recom­
mendation from the President under 
the provisions of clause (3) of Article 
117.

The question that remains for con­
sideration is this. At what stage 
must the recommendation of the Pre­
sident be forthcoming? The word used 
there is “consideration”. It has been 
contended that “consideration” means 
the v e r y  initiation of the Bill. I am 
afraid I cannot agree with that con­
tention. A Bill has two stages: the 
first stage is called in our parlance 
“introduction” which is different from 
•consideration’. After a Bill is intro­
duced, than the stage of consideration 
begins and the stage of consideration 
continues from that point when the 
BUI is taken up by the House after

the stage of introduction, until it is 
passed. During that interval the pro­
ceedings are proceedings in respect of 
consideration of the Bill. Therefore, 
in my humble opinion, if before the 
motion for passing is put, a recom­
mendation is obtained, that would 
meet the requirements of clause (3) 
of Article 117. But while that is so. 
I think there is one practical point 
which must be considered. The House 
must not readily assume that the 
President will give his assent or re­
commendation whenever it is asked. 
If a financial liability is involved, the 
President will have to consider the 
matter in detail and find out whether 
the financial condition of the country
III such as he could agree to take 
more financial liability. It is possible 
that the Presidetit may refuse his 
recommendation, in which case the 
•abour spent by the House would be 
wasted. I think, therefore, there is no 
harm in adopting or suggesting the 
rule that whenever there is any Bill 
projected before the House which in­
volves or is likely to involve expendi­
ture from the Consolidated Fund, the 
House should insist that immediately, 
before the consideration stage begins, 
the Member in-charge should produce 
a recommendation from the President 
so that the House may be engaged in 
labours which may ultimately not turn 
out to be fruitless.

Mr. Deputy-Speaker: We have heard 
this point in extenso. I entirely agree 
with the hon. the Law Minister in 
coming to the conclusion that ‘appro­
priation* as used in Article 110, sub­
clause (1) (d) is only a term of art 
and it applies only to cases which are 
referred to in Article 114. Therefore 
the provisions do not militate against 
the provisions of Article 117 (1). Of 
course, it involves expenditure from 
the Consolidated Fund and therefore 
comes within the purview of sub-clause 
(3) of Article 117.

The only question is whether the 
practical guidance that has been given 
by the hon. the Law Minister that for 
the purpose of consideration, a re­
commendation of the President has to 
be obtained. It is not said tlvat con­
sideration ought to be barred. The 
objection is to the passing of the Bill 
The President may give authority or 
refuse to give authority for considera­
tion. So far as this House is con­
cerned, it is the passing of the Bfll 
that is prevented.

I will make my position clear b | 
reference to the Constitution. ClauM 
(3) of Article 117 says:

“A^Bill which, if enacted and
brought into operation, would In­
volve expenditure from the Cons^
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lidated Fund of India shall not
be passed by either House of Par­
liament unless the President has 
recommended to that House the
consideration of the Bill.**

All that this House is prevented 
from doing is the passing of the Bill.

An Hon. Member; The clause says 
‘consideration*.

Mr. Deputy-Speaker: I do not think 
any hon. Member can force me to 
agree to any particular view. I do 
still consider it is open to the Presi­
dent to recommend to the House the 
consideration of the Bill. He has not 
recommended, we will assume. Then 
it will be futile to go on with it 
until the passing. It cannot be 
passed. There is no good embarking 
upon an enterprise which will end in 
nothing. But we are in a different 
stage so far as this Bill is concerned. 
Today we have started the considera­
tion of the Bill. It may be, in some 
cases, when the general body of 
opinion in the House is in favour of
a particular Bill, notwithstanding
certain commitments which will in­
volve expenditure, that will be an 
important consideration for the Presi­
dent himself to grant sanction or re­
commend it for acceptance of the 
House. Therefore that is not an ab­
solute proposition. I agree with the 
hon. the Law Minister that the consi­
deration stage starts after the intro­
duction and continues right up to the 
passing of the Bill. As it is, I leave 
it to the hon. House whether we 
should go on or not go on with it. 
It is only twenty minutes more.
Therefore we shall go on with it to­
day. So far as the future is con­
cerned I would like that before a 
motion for consideration is made the 
recommendation of the President ought 
to be obtained. Otherwise we will 
be taking away the time of the 
House needlessly. But an exception 
has to be made in favour of this Bill, 
particularly in view of the fact that 
there is no time for the hon. Member 
to go to the President—unless it is 
the desire of the House that we 
should pass over this Bill, postpone 
its consideration and take up any 
other Bill. There is no chance of 
making much headway with respect 
to any other Bill to any large extent. 
Theref\)re, so far as this Bill is con­
cerned we shall go on with it. We 
will not leach any particular stage.

Shri Hojtmin Imam: Sir, the words 
“passed** and “considered*’ may have 
been used in connection with 4he pass­
ing by the one Chamber and the 
commencemeiit of the consideration by 
the other Chamber.

Mr. Depnty-Speaker: I have
my ruling.

Shri Hussain Imam: I am submitting 
for your consideration that the words 
may have been included in this way. 
namely passing by the one House and 
consideration by the second House.

Mr. Oepnty-Speaker: 1 am calling 
upon Mr. Hathnaswamy to speak.

Shri Rathnaswamy: Sir, there are 
about 4 million youngmen without 
employment and about 11 million 
skilled workers whose services our 
Government are not in a position to 
utilise, and there are millions of 
agricultural workers who are either 
under-employed or unemployed. That 
is the position today. I do not know 
whether we have got correct statistics 
of all those unemployed men in our 
country— ĥow many millions of un­
skilled workers are there, how many 
millions of skilled workers are there—
I do not know whether Government 
took the trouble of collecting the 
statistics of people of various catego­
ries during the last census. I hope 
when the Planning Commission sub- 
mitff its report it will come out with 
a blue-print in regard to the various 
ways and methods by which the ser­
vices of the vast human material and 
human wealth, of which our country 
is evidently very rich, will be utilized.
I hope the Planning Commission will 
submit a blue-print in regard to the 
utilisation of this vast man-power in 
our country.

There is one thing to which I should 
like to draw the attention of the hon, 
the Labour Minister. In England and 
other countries the Emplo3rment Ex­
changes can compel the private em­
ployers to requisition the services of 
such of those people whom they 
recommend.

[Pandit Thakur Das Bhargava in
the Chair.

I do not understand why the hon. 
the Labour Minister has not yet 
brought a statutory provision by which 
private employers can employ only 
such of those persons as are recom­
mended by the Employment Exchang­
es. I earnestly hope and trust that 
the hon. the Labour Minister would 
very soon bring forward a Bill where­
by the private employers in our 
country would be obliged to accept 
only such of those who are recommend­
ed by the Labour or Employment 
Exchanges.

Sir, in the year 1949-50 our Govern* 
ment spent about Rs. 129 crores, and 
in 1950-51 they spent about Rs. 140 
crores, in regard to the import at



6780 Training and 12 APJHIL 1051 Employment Bill 6731

[Shri Rathnaswamy] 
foodgrains from foreign countries. If 
we can only have a planned pro­
gramme by which we can employ the 
services of the vast hilman population 
in our country who are idle today for 
want of work, and if we can have a 
planned programme by which we can 
Start co-operative or collective farming 
in our country where we can utilize 
the services of these millions of people 
who are simply idle for want of work, 
I am sure we will definitely stand to 
gain, and our money will not be 
wasted by importing foodgrains from 
other countries. Rather, that money 
can be utilised in enriching the soil 
in our country, and at the same time 
we will be in a position to find scope 
for this army of unemployed people 
to eke out their livelihood in a decent 
and dignified way. Sir, there is vast 
scope whereby that human material 
can be utilized, and I earnestly trust 
that the Planning Commission would 
embody in its recommendations this 
provision whereby the human mate­
rial in our country could be better 
utilized.

I do not want to take much of the 
time of the House, but I should only 
like to draw your attention to one or 
two things to which I should like to 
make reference. The education system 
in our country is definitely defective.
I only hope that the Education Minis­
ter here would see to it that in the 
colleges the students do not receive 
only empty education but that they 
utilize their vacation, their holidays, 
by going to the villages and putting 
in their efforts to help the farmers and 
others in respect of production. In 
foreign countries it is quite possible 
for youngmen, after their colleges 
close for vacation, to go to their 
places and, instead of wasting their 
valuable time, to usefully spend it in 
construction of roads, in construction 
of buildings and in such other useful 
directions. But in our country we do 
not have any plan by-which the ser­
vices of brilliant youngmen who other­
wise waste their time can be properly 
utilized. Sir, in Yugoslavia the stu­
dent population were able to construct 
a three-hundred mile railway track, all 
by their own sheer effort, only with 
the assistance of the Ck>vernment. In 
other countries' the students so much 
use their time because there is that 
dignity of labour to which so much of 
importance is being paid and in our 
country the students think that it is 
beneath their dignity if they work 
either as a porter or in such a humble 
capacity as it is the case in America 
and England. Therefore, Sir, 1 should 
like to appeal to the hon. Education 
Minister to utilize the great and grand 
•cheme enunciated by our revered 
O u d h ijl, namely the Wardha Scheme

in the schools and colleges. It is not 
enough if education alone is being im­
parted to the students. They must 
know how to use their hands, how to 
use their time and leisure in produc­
tive channels. After all our country 
is very much lacking in production. 
Countries which were very backward 
in recent times have made tremendous 
advancement because the Governments 
there were abl^ to enthuse the people; 
the Government was able to give all 
sorts of opportunities to the people to 
utilize their time and leisure. I wish 
our Government should bring out a 
scheme whereby they could utilize the 
leisure and the time of millions of 
young men who are without work, 
who could not find work either to eke 
out their livelihood or to help the 
country to increase its national wealth.
I have not much to say except to con­
clude by saying that it is high time 
that our Government thought of bring­
ing out a tangible scheme, whereby 
they could help the people to eke out 
their livelihood in an honourable way. 
At the same time, it would be very 
wise of our Government if they could 
see that the services of these people 
are better utilized. If this is not done, 
instead of being useful citizens of the 
State, they would become subversive 
and dangerous elements. They would 
be creating a nasty situation for the 
Government by indulging in criminal 
activities and thereby constitute a 
serious menace to the security and 
safety of the State.

Shri R. K. Chaudhuri (Assam); Sir, 
it is in the fitness of things that the 
Bill which we areniiscussing just now 
and the Bill which is following and 
also my Bill which is immediately fol­
lowing should come up for discussion 
on the same day. Sir, one leads to 
the other. If our Government or for 
the matter of that any Government 
had paid due regard to the interests 
of the youth, had paid due regard to 
the proper training and proper em­
ployment, the necessity for considera­
tion of the question of the abolition of 
death sentence would not have arisen. 
Sir, why are we considering at the 
present moment this question? As a 
matter of fact the whole world is 
considering the question of abolition 
of the death sentence. It has become 
necessary to do so on account of the 
fact that a good number of youths 
who are dissatisfied with the present 
condition of things, who have been 
perforce driven to terrorist crimes, 
who have been perforce driven to 
adopt the doctrines of communism, 
they meet with untimely and criiel 
death, foday if you want to protect 
the society in a proper spirit, if you 
want to prevent them from commit^ 
ting anti-social crimes, if you wazil 

to prevent them from ending their Uv«a
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by going to the gallows, you have got 
to consider about their interests nnore 
carefully, more intently than we are 
doing at present.

I hope the House will recall the 
instances of cruel punishments by 
which valuable lives have been lost. 
Some persons who were sentenced to 
death when their death sentences were 
set aside, had become useful Members 
of society afterwards. Some persons 
who had to meet cruel death, could 
not be recovered and they were per­
manently lost. (An Hon. Member: Is 
this relevant to this Bill?) The rele­
vancy to this question is this. I 
already sounded a note of warning. I 
appreciate and welcome the Bill which 
has been moved by Dr. Deshmukh. 
Whether this Bill is passed into law 
or not, I again sound a note of warn­
ing that action on the lines indicated 
in this Bill should be taken by the 
Government. Whether it is passed or 
not, it is necessary for the protection 
of society. Unless you take care of 
the youth, unless you give them em­
ployment, unless you train them for 
employment, unless the State makes it 
their business to train them in proper 
employment and give them employ­
ment, the society that is going to come 
after us will go to ruin. What do you 
see in Delhi today? Delhi ought to be 
a model for the rest of India. Our 
educational institutions, our health 
institutions ought to be a model. What 
do you And? What are you doing for 
the youth here? When I go through 
Connaught Place or Connaught Circus. 
I find crowds of young men and women 
waiting for admission into the cinemas. 
All their spare moments are spent in 
seeing the pictures. They go and 
crowd these cinemas and if you prohi­
bit a particular show on the ground 
that it is not meant for adults, more 
crowds that cinema house attracts 
because a larger number of young 
boys and girls want to see that parti­
cular show. What are you doing to 
•tOD it? What is the Government now

doing to stop this demoralization of 
youth? Why do they not properly 
regulate the cinema shows? What 
have you been doing? I saw here In 
this. . . .

Mr. Chairman: May I suggest that
these things are not the subject mat­
ter of the Bill.

Shri R. K. Chaudhari: I am coming 
to the root of the whole question. The 
root is there. Love songs and ditties 
are now on the lips of every young man 
and woman, which they have heard 
in the cinemas. They are most obscene 
and cannot be tolerated. It wa% 
not so in the days of our youth; it 
was nJt so even 25 years ago when 
the whole country was engaged in a 
death struggle for the freedom of this 
land there was no such demoraliza­
tion: this demoralization has been in 
evidence now after the Independence. 
What I say is this! If you train 
these youths properly, if you give them 
proper education, if you give them 
proper employment, these things would 
not happen. There are a lot of 
hotels, coffee houses, restaurants etc. 
A guardian csfn prevent a youth from 
going to a restaurant or going to 
place where drinks are being sold. .

Shri Sidhva: Is my hon. friend leon- 
versant with the provisions of the 
Bill? There are no cinema houses or 
restaurants there.

Shri Sondhi (Punjab): He is going
to the root of the question.

Shri Tyagi: It is only the branch 
he is referring to.

Mr. Chaimiaii: Does the hon. Mem­
ber propose to take long?

Shri R. K. Chaudhuri: Yes. Sir.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Saturday^ the 14th April, 1951.


